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LOK SABHA
Friday, May 3, 1963 [Vaisakha 13, 1885
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mg. SeEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MEMBER SWORN

Mr. Speaker: Secretary may call
out the name of the Member who has
come to make and subscribe the oath
or affirmation under the Constitution.

Secrctary: Shri Hemappa Verrab-
hadrappa Koujalgi.

Mr. Speaker: The Minister of
Parliamentary Affairs may introduce
the Member to the House,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I have great pleasure in introduc-
ing to vou and through you to the
ITouse Shri Hemappa Verrabhadrappa
Koujalgi who hag been returned to
Lok Sabha from Belgaum constituency
of Mysore in the vacancy caused by
the death of Shri B. N. Datar.

Shri Hemappa Verrabhadrappa Kou-
jalgi (Belgaum).

Barter Deal with Japan

[ Shri Sabodh Hansda:
| Shri 8, C. Samanta:
| Shri B. K. Das:
“1152. { Shri P. C. Borooah:
| Shri Morarka:
Shri Marandi:
8Shri P. Venkatasubbaiah:
Shri R. 8. Pandey:
Will the Minister of Commerce amd
Industry be pleased to state:

549 (Ai) LSD—I.
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(a) whether it is a fact that the
State Trading Corporation has entered
into a barter deal with Japan: and

tb) if so, what are the commodities
that will be dealt with under this
deal?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhaj Shah): (a)
and (b). Yes, Sir. A number of
deals have been negotiated by S.T.C.
On the export side the commodities
are mineral ores, sugar, and scrap.
Against these, fertilisers, Industrial
equipment, textile machinery, steel
and urea have been imported.

Shri Subodh Hansda: May 1 know
whether the present barter deal i a
long-term deal or a short-term deal?

Shri Manubhai Shah: These are
mostly short-term deals, for one or \wo
years,

Shri Subodh Hansda: May I know
whether the earlier agreements made
by the STC will be discontinued after
this barier deal?

Shri Manubhal Bhah: These are
barter dcals which are a part of the
national economy in the fleld of
foreign trade and they get on revived
every ycar, and even afler three
months.

Shri Bhagwat Jha Arad: Could we
have any idea as to what would be
the worth of goods thut would flow in
these barter deals which are short-
term ones?

Shri Manabhal Shah: The total 1
have indicated which is about Rs 46
croves in all. With Japan, it might
br Rs. 11 to 12 crores.
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Shrl S, C. Samanta: What is the
percentage of decrease in exports
during 19681-82?

Shrl Manubhal Shah: Decrease or
Increase? There has been an increase
of about Rs. 40 crores; not decrease.

8hri P. Venkatasubbaiah: How does
it compare, whether our exports are
on increase or imports are on increase,
80 far as our deallng with Japan is
concerned?

Shri Manubhal Shah: This does not

arise out of this, Thig is a barter
deal.

Shri K. C. Pant: Is it a fact that
Japan is taking advantage of the pre-
sent increased supply of iron ore in
the world to beat down the price of
iron ore it is purchasing from this
country on a long-term contract?

8hri Manunbhai Shah: This is a
separate question of barter where iron
ore does not figure in. Iron ore is
sold for cash and on flve or six or
seven year contract with Japan.

Shri Bade: What kind of fertilisers
are going to be bartered and may I
know whether the bartered fer-
tilisers will be given at the same
rights as given to fertilisers in India.

Shri Manubhai Shah: These terms
are general. They are rather global
As the House will appreciate, barters
are not destinational, Say, sugar.
200,000 tons have been sold to Japan
and we get about 50 per cent ferti-
lisers, some oil which comes from
Japan and some barterers themselves
manage to import from others. We
have permitted 50 per cent of it to be
utilised for importing fertilisers, for
this type of essential commodity.

Shri Bade: My question was whe-
ther it is ammonium sulphate or all
kinds of fertilisers.

Shri Manubhai Shah: About urea,
I do not think it ig so much It
depends upon the requirements of the
Food and Agriculture Ministry for
fertilisers,

Shri Kapur Singh: May 1 know
whether the possibilities of barter
trade with sterling and dollar areas
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have also been explored in the inter-
est of foreign exchange problems?

Shri Manubhal Shah: Yes, Sir.

Shri Sham Lal Saraf: May I know
if there are finished or semi-finished
goods also in the list of exports from
our country and also equally there are
finished or semi-finished goods which
are imported from Japan on a barter
basis?

Shri Manubhal Shah: Barter deals,
as I said, are for selective items, This
does not equate the general trade. So,
there should not be any sort of mis=
understanding on that account. Here,
in barter, we allow only a packet of
such goods which are generally diffi-
cult to sell or which are having a
large availability in our country.
Similarly, we allow import by way of
barter or partial barter of very essen-
tial things which the country’s eco-
nomy needs.

Production of Small Tractors

*1154, Shri P, Venkatasubbaiah:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government have
decided to produce small tractors at
cheap price in the public sector;

(b) if so, the details thereof;

(e¢) whether Punjab Government
have started one such scheme in that
State; and

(d) whether any flnancial assistance
has been sought by the State Gov-
ernment for this scheme?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) No, Sir.

(b) Does not arise,

(¢) No, Sir,

(d) Does not arise.

Shri P. Venkatasubbaiah: In view of
the fact that cost of production has
gone up so far as cultivation and food-
graing and other agricultural commo-
ditieg are concerned, may I know
whether the Government have consi-
dered the desirability of starting such
factories ourselves?
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Shri P, C, Sethl: With regard to
the production of tractors, the Minis-
try of Food and Agriculture have
observed that for the time being only
those makes of tractors which have
already been tested in the country
should be considered, From that point
of view, we have already considered
the manufaéture of 5 H.P. power
tillers in Hyderabad.

Shri P. Venkatasubbalah: May I
know whether & suitable type of
tractor has been designed to suit our
agricultural conditiong in this country
and if so when that is going to be
manufactured?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Two or three types are now recog-
nised to be suitable for our country.
We are encouraging the manufacture
of those types. As my colleague
pointed, recently, Krishi Engine Ltd.,
Hyderabad has been licensed to pro-
duce this type which has been tested.

st firey Aroraw - Fmy & S A
£ 5 o @ifcer & fair o g
F g daew o qrHi 9T @l v agt
wrH frar s @reg ?

Shri C. Subramaniam: Thig is for
small tractors below 12 HP. These
are called power tillers. We are en-
couraging manufacture of them,

Shrimati Savitri Nigam: May I
know what would be the number of
tractors produced by these two fac-
tories which have been recently
given licence and whether Govern-
ment is intending to issue licences for
small little tractors which have been
recommended by the Planning Com-
mission and by several other experts?

Shri C. Subramaniam: Yes, Sir. We
were mentioning small little tractors
which Krishi Engine Ltd. would be
producing. They have been licensed
to produce 12,000 per annum.
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o e ww : w7 07 a1
(% f& Stawge Y ™ $39 AT A, ogi
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TF & 0, §g e oz, @2 dwdt
F qAm & w7 7 gfy g, Ay sw O}
FY¢ faam< fFar ma 7

Shri C. Subramaniam: In the fac-
tory for producing Shaktiman, they
were producing only earth moving
machines, bigger type, Thig is with
reference to the smaller types. ‘This
is below 12 H.P,

o Tifere T : & ST W
ot fir I #YE i Aoft ot ?

wenw wENE  ge A A g, et
WARIRITAQRE)

Shri C. Subramaniam: No plan has
been given for the production of small
tractors.

Shri 8, M. Banerjee: May I know
whether it is a fact that the tractors
which are at present being manufac-
tured in the ordnance factories and
there is some co-ordination with this
Ministry and how this Ministry is
helping the development of tractors?

Mr. Speaker: Is that a small tractor?

Shri §. M. Banerjee: Al] types of
tractors; they are doing crawlers.

Shri C, Subramaniam: No small
tractors,

Shri K. N. Tiwary: What would be
the lowest price? May I know whe-
ther it will be diesel or powerine
driven? By what time will supply
begin?

Shri C. Subramaniam: I am sorry I
do not have the details. My recollec-
tion is, because I visited this factory
and saw this model I think it runs on
kerosene, if 1 remember aright. The
price has not yet been fixed.
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All-India Printers’ Conference

=+
( Shri D. C. Sharma
Shri P. C. Borooah
Shri Onkarlal Berwa:
‘1155.{ Shri Priya Gupta:
| Shri Yashpal Singh:
| Shri Bishanchander Seth:
 Shri D, D, Mantri:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the All-India Printers’
conference has urged Government to
restrict the import of the books and
magazines that could be produced in
India; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) Government have since an-
nounced that Quota or supplementary
licences granted for import of books
including covers for printed books,
etc. will not be valid for import of
foreign titles which are re-printed in
India in collaboration with foreign
publishing houses.

Shri D. C. Sharma: What was the
total import of books and magazines
in this country during 1862-63 and
how much is going to be reduced in
1983-64"

Shri Kanungo: Actually this item is
liberally licensed. The figures for
1962-63, April to February are
Rs, 2'B4 crores.

Shri D. C. Sharma: What saving in
terms of foreign exchange will be
effected by the new step that the
Ministry has taken, and how is this
step being implemented by the
printers and others?

Shri Kanungo: It will be difficult
to work out the precise figures. But
the point is that wherever the title is
published in India, that title or the
covers of that title will not be allowed
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to be imported because it is available
here.

Shri P. C. Borooah: May | know
whether it has come to the notice
of Government that much of the lite-
rature imported is of an obscene
nature and not fit to be read by the
younger ones and if so what steps
have been taken by Government to
prohibit the import of such literature?

Shri Kanungo: They are not only
prohibited under the Import Control
Acts but there are special Sea Cus-
toms Acts which give power to pro-
hibit all such imports,

ot wfere sme acar ;- Far § o
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Shri Sham Lal Saraf: May I know
whether Government have given fuil
consideration to the present state of
this industry in this country and to
the question whether they produce
quality printing before issuing orders
or accepting the recommendations of
this printers’ conference?

Shri Kanungo: I would like to make
a distinction between publishing and
printing. As far as printing is con-
cerned, I suppose the printing estab-
lishments in India are quite well
developed and they do the highest
type of printing. As far as publishing
is concerned, well, obviously, it
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depends upon the authors and the
quality of the publications. It is cer-
tainly not as good as it ought to be.

Shri Kapur Singh: May I know
whether irritating restrictions exist
even on the import of those books and
periodicals, the printing of which in
this country is not commercially
feasible?

Shri Kamungo: No.
Black-marketeering in Imported Cars

*1157. Shrimati Renu Chakravartty:
Will the Minister of Commerce and
Industry be pleased to state:

() the measures taken to restrict
black-marketeering in imported cars;

(b) whet}:e:r a French Press Corres-
pondent was permitted to import a car
and his initial duty wag substantially
reduced; and

(¢} whether the State Trading
Corporation has permitted him to sell
the car to a private party within one
and a half years of importation?

The Minisier of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). A statement is laid on the
Table of the House,

STATEMENT

{a) The sales of imported cars are
now being canalised through the State
Trading Corporation. The position 1s
is as under:—

(1) No. of cars purchased

by the STC till 15-3-63. k1]
(2) Cars in stock with STC

at present 22

(3) Sold upto 15-3-63 17

Party to whom sold
(i) Raj Bhavan, Kerala.

(i1) Hindustan
Bangalore.

(iii) Fertilisers Corporation Ltd,

New Delhi.

VAISAKHA 13, 1885 (SAKA)

Aireraft Ltd.,

Oral Answers 13550

(iv) Press Information Bureau, New
Delhi.
(v) Indian Qil Co. Ltd., Bombay.
(vi) Raj Bhavan, Orissa.

(vii) Punjab Government, Chandi-
garh.

(viii) Ministry of Home Affairs, New
Delhi.

(ix) Orissa Government, Bhubanes-
War.

(x) Orissa Government, Bhubanes-
War.

(xi) Praga Tools Corporation Ltd,
Hyderabad.

(x1i) Mercury Travels Ltd., New
Delhi,

(xiii) Heavy Engineering Corporation,
Ranchi.

Ixiv) M.inj:.try of Finance, {Iieptt_ of
(Economic  Affairs), New

Delhi.
(xv) Perambikulam Aliyar Project,
Government of Madras, Madras.

(xvi) Raj Bhavan, UP.

(xvii) Government of Kerala, Tri-

vandrum.

(b) Yes, Sir. The initial duty was
readjusted as the earlier assessed
value of the imported car was er-
roneous.

(c) No, Sir.

Shrimatli Renu Chakravartty: In
part (b) of the question, I had asked:

“whether a French Press Cor-
respondent was permitted to im-
port a car and his initial duty was
substantially reduced.”

In the reply to part (b), the hon
Minister has stated:
“The initial duty was readjusted
as the earlier assessed value of the
imported car wag erroneous.”

May I know why the assessment was
erroneous? Do our customs authori-
ties not have the price of a well known
make like Renault (Triple Converti-
ble) with them? Is it a fact that the
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price assessment was reduced on high
miniterial intervention?

Shri Manubhai Shah: Surely, the
hon, lady Member does not expect the
customs to keep with them a list of
the up-to-date prices of about 10,000
makes of car produced in the world.
They first assess on what is called a
basic tariff value or anything which
comes near that. The onus of getting
any refund or otherwise iz then left
to the importer who can produce the
documents to show that the tariff
value was eiher higher or lower.

Shrimati Renu Chakravartty: What
was the value assessed originally, and
was it assessed at ex-factory value
originally.

Shri Manubhai Shah: It will be too
much to go into all these details in
respect of a single transaction. The
net difference was about Rs. 2,200.
The assessment was made at Rs, 11,000
and the actual value turned out to be
Rs, 8,800.

Shri S. M, Banerjee: May I know
whether this particular French corres-
pondent has applied to the STC and
he wants a permit for selling this car,
and if so, whether this permit has
been issued, and if not, whether pro-
per investigation will be made before
he is permitted to sell his car?

Shri Manubhai Shah: I think per-
haps the hon. Member had the inter-
est that he should be allowed to sell.
The gentleman has refused to sell it
to the STC so far, and we cannot allow
him to sell it outside the STC.

oY e TEA A, FT AT
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Shri Manubhai Shah: It does mnot
arise out of this question. There are
lakhs and lakhg of importers. It is
difficult to answer who brought tele=-
printers, how they were sold etc.

Mr. Speaker: I remember this was
discussed on the floor of the House
once.

Shri Bhagwat Jha Azad: Can Gov-
ernment say categorically that this
gentleman will not be allowed to sell
this car in the open market—which
he inteds to sell in the black market—
and the STC will purchase the car if
he sells it?

Mr. Speaker: He has already
answered that he will not be allowed
to sell it outside.

Shri D. C. Sharma: I find that the
STC has been selling cars to govern-
ment agencies, But in these govern-
ment agencies named, there is one
name, Mercury Travels Ltd, New
Delhi. May I know if this firm has
become a government body or not?
Why was the car allowed to be sold
to Mercury Travels, on what basis and
for what reason? Is it because the
proprietor and director of this firm is
a Member of the Rajya Sabha or is it
something else?

Shri Manubhai Shah: There has
been a slight misunderstanding. The
hon. Member thinks that we sell only
to government agencies..... .
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Shri D, C. Sharma: Look at this
list,

Shri Manubhai Shah: We want to
sell the least number of cars 1o gov-
ernment departments because that is
not the best way of utilising these
cars. Travel agencies are people who
earn foreign exchange and who re-
quire these cars for foreign travellers
and to Indians on long-distance trips.
Mercury Travels Ltd. is among the
travel agencies to whom these cars are
allowed according to rules,

Shri D, C. Sharma: 17 agencies
have been listed here to whom the
cars have been sold. What the hon.
Minister has said runs contrary to
what has been stated here. 17
agencies are here; 16 of them are gov-
ernment agencies to whom these cars
have been sold......

Mr. Speaker: Order, order.

Shri Manubhai Shah: The hon.
Member draws an inference from the
list of persons to whom the cars have
been sold. The rule is that cars will
be sold as under—I have laid a state-
ment on the Table, I think, half a
dozen times.

Rashtrapati Bhavan, Defence re-
quirements, Central and State Gov-
ernment departments, public sector
undertakings, Raj Bhavan, tourist
promotion agencies and public auction.

Shrimati Renu Chakravartty: When
foreigners sell their cars here, is it
always done through STC? Or they
will be permitted to sell in black
market—which transactions take
place—and they will be permitted to
take away what they earn in the form
of foreign exchange? Is it only for
government use that STC takes over
these cars? If foreigners who are
permitted to import cars want to sell
them, do they have to do it through
STC?

Shri Manubbai Shah: This applies
to all of them, both non-diplomatic
and diplomatic. All the cars imported
on such basis—even by Indians, not
only by foreigners—wil be, if they
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want to sell them, be saleable to STC.
There is a price formula based on im-
port duty plus certain other charges
as may be applicable and the basic
price minus depreciation. No profit
will be allowed. Only that basic
money will be allowed to be remitted.
The profit, whatever it is, will be
appropriated to STC, that is, Govern-
ment,

Shrimati Savitri Nigam: It has been
stated that 39 cars have been pur-
chased and 17 have been sold, Have
Government made proper arrange-
ments for the safe keeping of the cars
which are not yet sold?

Shri Manubhal Shah: Information
is given in the statement, Number of
cars purchased till the 15th March,
1863 has been given.

Mr. Speaker: She has asked about
safe cover for the cars not yet sold.

Shri Manubhai Shah: They are all
safely covered.

Shri Kapur Singh: May I know
whether in this particular case, when
this car was brought into India in
1861, full 100 per cent duty on the
cif. price was paid and now this per-
son has merely applied to STC for
the disposal of*this car because he is
being transferred out of this country?

Shri Manubhal Shah: The fact is
that the gentleman refuses to hand
over the car to STC. We cannot force
or coerce anybody. He will not be
allowed to sell to anybody else. He
has to surrender it to STC.

Regarding price, it is a question of
negotiation, He can put us wise about
facts and details, There is a standard
formula for the evaluation of such
cars by all people who sell it to STC.

Mr. Speaker: Maheswar Naik.

Shri Kapur Singh: Is it true he has
dore nothing by way of......

Mr. Speaker: Order, order. Shri
Maheswar Naik.
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Import of Pig Iron
-+
[ Shri Maheswar Naik:
“1158 ) Shri Jashwant Mehta:

) Shri R. S. Pandey:
| Shri Yashpal Singh:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether Government propose
to import pig iron from Russia to
meet the existing shortage of :inter-
nal supply of this material;

(b) what is the position of pig iron
production in the country today as
against the requirements of the coun-
Ty,

(c¢) the estimateq cost to be incur-
red in the import account; and

(d) whether Government arp. {ak-
ing steps to augment indigenous pro-
duction of pig iron so as to obwviate
the necessity of its import from out-
side?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C, Sethi): (a) The matter is under
negotiation.

(b) The production of pig iron is
approximately one million tonres
against the estimated requirement of
about 1'5 to 2 million tonnes.

(e) The cost of pig irop will be
determineq at thc time of import
according to the international price
at that time.

(d) Suitable steps are being talien
to increase the capacity for produc-
tion of pig iron to meet the require-
ments.

Shrimati Renuka Ray: May I sug-
gest that the next question may also
be taken up with this? It is almost the
same matter.

Mr. Speaker: That is a different
une,
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Shrimati Renuka Ray: It is allied.

Mr. Speaker: That is coming soon
after.

Shri Maheswar Naik: From the
Report of the Ministry for 1962-63 1
find that pig iron to the tune of Rs.
54 lakhs hag been exported. In view
of the shortage that the country is
facing, may I know whether the Gov-
ernment do not think that they should
stop these exports?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): I
do not think hereafter there would
be any export of pig iron because
there is acute shortage here.

Shri Maheswar Naik: May I know
whether Government are aware that
some two decades ago our indigenous
iron smelters used to produce iron
on a cottage industry basis, ang v
ther Government think it desirable
that encouragement should be given to
them to produce indigenously, so that
we can meet the shortage to a cert-
ain extent?

Shri C. Subramaniam: Cottage in-
dustry basis? I think China tried it
and then it has given it up. I do not
think iron can be produced, anyhow
in considerable quantities, on a ont-
tage industry basis.
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HAiE & fAC THFTT RA 7 | 3698
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Shri Kashi Ram Gupta: May I know
whether the imported pig iron from
Russia wil]l be of a better quality or
of the same gquality as is being pro-
duceq in India?

Shri C. Subramaniam: The qualil,
required particularly for castings etc.
will be imported.

Shri Vasudevan Nair: Has il comv
to the notice of the Minister that
even the quotas allotted for wvarious
industries are not delivered in time,
and in some caseg are not delivered
at all especially for many industries
in the South? There are many cases
that have come to our notice.

Shri C. Subramaniam: [ made
detailed statement yesterday with re-
gard to the availability of pig iron
and how a new system has been
adopted for distribution of the avail-
able pig iron. Under thig system.
everybody will be able to get what
has been allotted to him, and we
shall try to see that it is available in
time,

Shri P. Venkatasubbaiah: Wha!
would be the productive capacity of
the pig iron plant that ¥ to be started
in Andhra Pradesh and when will it
start production?

Sbri C. Subramaniam: The produc-
tion is 100,000 tons. Whep it will be
able to produce depends on the im-
plementation, of the programme.

o Mfarx ava - Ay 7T Y 3 77
Tz fF faard ot stha & df feRr
AT FrOIWET J[NAW 2 AT X oArAM
wrgar 3 5 frard & fravar @i 2
st FfAarsnarsfon
arwg’?
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Shri Indrajit Gupta: May I know
to what extent this shortage is due
to actual shortage of furnace capa-
city and to what extent to the wun-
satisfactory quality of coking coal
which is requireq for these furnaces?

Shri C. Subramaniam: As I have
already said, we produce about 1°1
million tons of pig iron, but the
capacity of the various foundries is
cstimated at 2 million tons, Therefore,
there is a big gap. That ig why the
shortage has arisen.

The other question is about the
coke necessary for castings, which
vomesg in the next question. Thig is
with regard to the availability of pig
iron.

Production of Steel Castings

*1159. Shrimati Renuka Ray: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether it is a fact that the pro-
duction of steel castings and foundry
industry products are muoh below the
demand even for engineering indus-
tries dealing with defence and other
priority needs;

(b) if so. the main reasons therefor;
and

{¢) the steps being taken to in-
crease the production?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) The present produc-
tion of steel castings and malleable
castings is not sufficient to meet the
demand. The production of grey
‘ron castings is adequate, for the
present.
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(b) The inadequate production of
steel and malleable castings is due to
insufficient capacity for production,
lack of know-how and shortage of
power and raw metrials.

(¢) Licences for additional capacity
are being issued liberally and high
priority is given to this industry for
allocation of foreign exchange for im-
port of capital goods.

Shrimati Renuka Ray: It was well-
known that the foundry industries and
steel castings were the basis of sup-
port for all engineering industries and
as the Minister has just now stated
the capacity is two million tons. Is it
a fact that because of lack of pig iron
the capacity is not being fully utilised
and that is why we are not able to
supply steel castings?

The Minister of Steel and Heavy
Industries (Shri €. Subramamiam):
Steel casting is different from cast iron
castings for which pig iron is requir-
ed. We have licensed capacity of 52,000
tons for steel castings but the actual
production is 43,000 tons. Apart from
the capacity, the production is not suffi-
clent and that is why we are licensing
additional capacity freely.

Shrimati Renuka Ray: Foundry in-
dustry also?

Shri C. Subramaniam: As far as
grey iron castings are concerned, my
hon. colleague has mentioned that
production is adequate now. There is
additional capacity also and when
they produce it may be possible to
utilise that. For want of pig iron it is
not possible to increase production
there and in the previous question we
enumerated the various methods we
adopt for increasing availability of
pig iron.

Shri D. N. Tiwary: Is it a fact that
very few of the licensees have utilised
their licences to start the manufac-
ture because of unsound financial posi-
tion?

Shri C. Subramaniam: It is not
merely unsound financial position;
there may be some cases like that but
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mainly steel casting requires high
technical know-how and they are un-
able to get the same or the foreign
coliaboration. Wherever collaboration
is available it has been possible and
we are trying to get collaboration so
that the licensed capacity may come
into existence.

Dr. Sarojini Mahishi: To what ex-
tent will licences for new industrial
undertakings for the manufacture of
steel castings be given to meet the
additional demand in the country?

Shri C. Subramaniam: As ] already
stated we are licensing additional
capacity for the purpoese of producing
steel castings and itison the free list
and licences will be granted, But it
is not merely licensing alone; it is a
question of getting the technical know-
how and foreign collaboration. We
are trying to improve the position in
this matter.

Shri Sham Lal Saraf: [Is the Gov-
ernment aware that the small-scale
industries are suffering very much
for want of these raw materials and
what steps are taken to ensure re-
gular supply to industries that are
already there? For new undertakings
some other steps may be taken.

Shri C. Subramaniam: I think I
made a detailed statement yesterday
and today also the previous question
referred to the steps taken and they
had been explained. I do not think
I can throw more light on this.

Shri Bhagwat Jha Azad: Yesterday's
statement did not tell us whether any
assessment is available with the Gov-
ernment as to how far our produc-
tion of steel castings fall short of our
demand? Is it correct to presume that
it is less than 50 per cent?

Shri C. Subramaniam: The existing
capacity is 52,000 tons. By the end of
the Third Plan our assessed require-
ments would be two lakhs of tons.
That is why we are licensing further
capacity and we will try our best to
see that they go into  production.
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Shrimati Renuka Ray: I wanted to
ask, with the additional licences given
now and with the work that will be
gone in the public sector, how long
it will take for the supply of pig iron
to be equal to the demand.

Shri C. Subramaniam: It cannot be
produced overnight. Even if it is
sanctioned immediately it will take a%
least 24 months to put up these blast
furnaces. That is the real difficulty.
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qET FT T F 7 gfee
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ST Y ST
[(a) Yes, Sir.

(b) A statement containing the re-
juired information is laid on the Tble
of the House,

STATEMENT

The scheme approved hy the Khadi
and Village Industries Commission
for the border and other hilly districts
of Uttar Pradesh provides for the
development of woollen J:nd other
village industries, It alsp provides for
the setting up of a Regiona] Office at
Pauri and organisation of 20 centres
for implementing the programme of
development which is detailed below—

(1) Woollen Industry.—The deve-
lopment programme for the
woollen, industry envisages
ia) the supply of gquality raw
wool to self-sufficiency spin-
nerg and other producerg at
fair and controlled rates (b)
free weaving facilities for the
self-sufficiency spinners (¢) in-
troduction of improved techni-
ques of commercial produc-
tion, besides arrangement,
wherever feasible, for purchase
of the production ang its
marketing through Khadi
Bhandars (d) introduction of
improved and simple spinning
wheels with a view to improv-
ing both the quantity and
quality of yarn,

(ii) Village Industries.—The pro-
gramme envisages the (a)
distribution of Atta Chakkis,
free of cost in places where
the water-mil] ig not avail-
able and local manufacture of
Atta Chekkis for distribution

on a large scile on easy terms
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and (b) introduction of im-
provementis in the methog of
the collection df honey and
arrangementg for itg purchase
at guaranteed fair price, The
development of other Village
Industries will be mainly on
the basis of locally available
raw materials, local tradition
and skill and for this purpose
surveys for the selection of
suitable places are proposed to
be conduted. .

(c) steps are being taken to set wup

a Regional office at Pauri and to orza-
nise centres,]
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Shri Manaen: May I know whether
the Khadi and Vilage Industries Com-
mission has been producing schemes
for the hilly border districts of West
Bengal also and, if not, whether the
Commission will entertain any scheme
if and when it is put before the Com-
mission?

Shri Kanungo: At the moment we
are considering the schemes for the
border districts of Himacha] Pradesh,
Punjab and Uttar Pradesh. I do not
know whether they have any activities
in the border areas of Wast Bengal.
Presumably they have, but if the
question of expansion comes in, the
Commission wil] consider it.

Shri K, C. Pant: May | know the
estimated annual budget for the
scheme and where the centres are
likely to be located?

Shri Kanungo: The headquarters
wil] be at Pauri. At present, the non-
recurring expenditure is estimated at
Ts. 5,12,000 odd and the recurring ex-
penditure at Rs 90575 This is the
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Dr. L. M, Singhvi: We are told that
d survey of locally available raw
materials and of local traditions and
skil] would be made, and it is op this
basis that the development programme
would he finalised I would like to
know whether such surveys and in-
formation are not already available
with the Government

Shri Kapungo: We have got broad
surveys. This wil] be specifically for
the purpose of particular industries
which are under the purview of the
Khadi Commission, because the Khadi
Commission has a philosophy differ-
ent from the normal industrial activi-
ties,
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ted for by Hindustan Stee] Lid A



13567 Oral Answers
Committee has, been set up to investi-
gate the losses and suggest steps for
the control of shortages in future.]

= wiwTT e a7 s, § 0
ST 1T g R ag St St Y Sy
&. 9g T aF L& Ay |

Shri P, C. Seth¥ It is not possible
to indicate the exa¢t date but we are
trying to have it as early as possible,

it wiwTeare dTan : oA, 7 9
s wge g fF fegmm =
fafres # feme fae @@t #1 40
STt AT Wt § 7

Shri P, C. Sethj; This committee is
also going to report on the methods of
keeping accounts,

Shrimati Renu Chakravartty: May
1 know what exactly is the amount
which has been lost and whether the
cost accountancy system which had
been proposed much earlier by the
Estimates Committee has not yet been
introduced?

The Minister of Stee] ang Heavy
Industrieg (Shri C, Subramaniam): I
have got figures for three years 1959-
60, 1960-61 and 1961-62 with regard to
the three stee]l plants. As far as
Rourkela is concerned, the total loss
hag been Rs. 15.69 lakhs; Bhilai
Rs, 64.66 lakhs and Durgapur Rs, 42,51
lakhs, Various reasons have been
given, but the main reason is in load-
ing there has been under-loading and
therefore this main Joss should have
arisen out of that, The committee is
going into it and when the committee
makes a report, it should be possible
to take effective steps to see that the
losses are not incurred, But my own
impression is in 1962-63 ag far as pos-
sible these losses have been avoided;
but I am not able to give exact fig-
ures,

Shri Hem Barua: May I know if it
is not a fact that the expenditure
division of the Finance Ministry has
estimated the losses suffered by the
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Hindustan Stee] Limited to the tune
of Rs 1% crores, between 1961 and
1962 and if so, may I know whether
Government have trieq seriously to
put their fingers on the plague spots
of the criminal losses and improve the
situation?

Shri C, Subramaniam: This ques-
tion is with reference to the raw
materials and losses in raw materials.
This is a general question which the
hon, Member is asking about the run-
ning of the steel plant, But I can as-
sure the hon, Member that the per-
formance during 1962-63 has conside-
rably improved and there will be fur-
ther improvement during 1963-64.

Shri Morarka: What is the system
of physica] verification of stocks which
is followed in the steel plants?

Shri C, Subramaniam: 1 am unable
to give the details with regard to the
actual physica] verification, But it
has been noted here that physical
verification is made and it is because
of the physical verification that the
shortges were found, But I am not
able to give exact figures.

Shri Bade: Mr, Hem Barua and
Mr, Kamath are standing and I could
not catch your eye,

Shri Hari Vishnu Kamath. I did not
stand up.

Mr, Speaker: Does he consider me
competent enough to demolish that
wall?

Shri Harl Vishnu Kamath: 1t is for
the CPWD to demolish, not for you,
Sir,

Shri Bade: There should be some
windows in the wall,

daga A g fF W T
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Shri C. Subramaniam: Ag I said, the
committee has been appointed to find
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out the causes of the losses, Before
the committee reports, I cannot say
whether it is due to corruption,

it fara AvOTaer < S FASY A &
foq oz g§ &, ¥ 9w ¥ A
ifes sufeec o i F fag gaR
g7

Shri C. Subramanlam: [ am sorry I
do not have the personnel of the com-
mittee here,

Shri Joachim Alva: May I know
what is the system of accounting in
Hindustan Steel Limiteg and whether
they have got sufficiently strong ac-
ounting unit who can go into the ac-
counts and make it better year after
year?

Shri C. Subramaniam: We are try-
ing to make it better, Bul my own
impression is we have got sufficiently
strong accounting personne] and we
arp adopting proper methods. It should
further improve, I agree, We shall
try to improve it.

Shri Ramanathan Chettiar: The hon.
Minister in reply to a supplementary
question put by Mr, Hem Barua said
that the sum of Rs, 19 crores is, the
general loss of the company and the
vlue of stores not being accounted
for should not be included jn that.
Are we to understand that the losses
incurred in not having proper accounts
of stores is apart from the Guneral
losses that Hindustan Steel have in-
curred, which I understand is not Rs,
19 crores, but Rs. 40 crores?

Mr. Speaker: In this question we
were only concerned with the restricteq
matter of losses in stocks and not all
losses,

Shrl Ramanathan Chettiar: Mr.
Speaker, Sir, you are not allow-
ing us to put supplementaries on
such important matters I am only
just to referring to a suplementary
question already put. I want to be
enlightened and the House would also
like to be enlightened as to whether
the losses incurred by not keeping
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proper accounts of stores is also in

clude in the general los or is it apart
from the general loss of the company?

Shri C. Subramaniam: The tota] loss
includes every loss which has happened
in the factory.

Shri Ramanathan Chettiar: If so,
what is the loss of stores due to not
keeping proper accounts?

Mr_ Speaker: Let us go to the next
question.

Supply of Oplum to Russia

+
( Shri P, R. Chakraverti:
Shri Onkarlal Berwa:
Shri P. C. Borooah:
(Shri Ram Harkh Yadav;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
State Trading Corporation has entered
into a contract for the supply of opium
to Russia;

*1162.

(b) if so, when and what are the
terms of contract;

(¢) whether 20 tons of opium have
been despatched by plane on the 4th
April, 1963, to Russia; and

(d) whepn the balance ig expected
io be sent?

The Minister o¢ Internationa) Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) Yes,
Sir,

(b) The contract was concluded bet-
ween the State Trading Corporation
and V|o Madexport, Moscow on the
21st March, 1963 for the supply of
seventy tonnes of opium valued at
Rs. 47 lakhs approximately,

(c) A consignment of 20 tonnes of
opium wag airlifted in thres equal lots
on the 2nd, 3rd and 4th Apri]l, 1963.

(d) Of the balance 50 tonnes of
opium, a quantity of 30 tonnes is to
be despatched by the 30th June 1863
and the remaining 20 toones in the
3rd quarter of this year,
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Shri P. R, Chakraverti: May I know

what will be the expected earnings in
foreign exchange from this deal?

Shri Manubhai Shah: That is about
Rs, 47 lakhs

Shri P. R, Chakraverti: What are
the countries taking opium from
India, and may | know how far the
rates of the present deal compare
favourably with the rates they pay?

Shri Manubhai Shah: Well, Sir, they
are the international terms. We ex-
port over Rs. 45 crores worth of
opium to practically every country in
the world. This is only for about
Rs. 47 lakhs.

Shri P, C. Borooah: May | know
whether this deal opens up new ave-
nues for development of trade bet-
ween India and Russia; if so, what
steps Government have taken to see
that quality articles are sent to this
country?

Shri Manubhai Shah: Every item
adds to the trade; opium also does.
St WinTeAT §0r 0 A1 WA
WY AT T g TEET AT XE § A AT
agt FERFA Z oar sy g AW
W FW A g At feeen ?

&t wwTt Wy 3@ FF AT w@T
& 9 5w SrEfaw & greuw
gaT &, & a1 T &g 9 § A FE
TXFHE ATX &1 FIAF@ &
ot siwreeT® AT fEEAT o
T g !
ot wyak g € AW TR
& B® g | FfET w6 g
sqeT WY AT E
Shri Kapur Singh: May I know whe-
ther this opium export programme
completely accords with the various
international agreements into which

we entered under the aegis of the
former League of Nations?
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Shri Manubhai Shah: Yes, Sir.

Shri Hari Vishnu Kamath: In view
of the fact that Soviet Russia in tune
with the teachings of Karl Marx has
banished religion as the opium of the
people, is Indian opium meant as a
substitute for that?

Mr. Speaker: That might be addres-
sed to the USSR (Interruption).

o W oW T 3 A so I
e T #aR T W@ 3wk
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Shri D. C, Sharma: May I know if it
is the policy of the Government to
progressively reduce the land which is
used for cultivation of apium; if so,
what has the Government done to
stop people from drinking opium?

Also, if opium is in sufficient quanti-
ty to be exported out of the country,
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may I know why opium is being smug-
gled into our country?

Mr. Speaker: They are not connect-
ed with the main question,

st e fag i F o oaE
Y F5 TR F A TEE fF oAz
St Mg aw e g T E
G S T

WeUN AEIRA  ATEY, HET |
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At FFz A7 o1 g Geai HH |
a9 F fAem FT AT ST & |

Serajuddin & Co.

*1164. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
731 on the 5th April, 1363 and state:

(a) whether Serajuddin & Co. was
one of the firms which was in any
way connected with eleven barter
deals valued at Rs. 17.33 crores and
link deals valued at Rs. 6.24 crores in
1962-63;

(b) if so, what was the amount of
money involved in the commodities
for which this firm was permitted and
what are the commodities concerned;
and

(c) whether this was the only firm
that was given preference for manga-
nese ore and if not, which are the
other firms?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir. Scrajuddin & Co. were not
connected with any barter or link
deals in 1962-63. The firm, however,
shipped in 196263 certain quantities
of Manganese Ore and Chrome Ore
against some barter deals and cash

549 (Aj) LSD—2,
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sales approved prior to 1962-63. On

behalf of two firms, Messrs Serajuddin

& Co. shipped 10,799 tons of Manga-

nese Ore valued at Rs. 13.5 lakhs.
(b) and (c). Do not arise.

Shri Surendranath Dwivedy: Out of
the export of manganese ore worth
about Rs. 5.31 crores, which was made
by the STC in the year, may I know
whether the bulk purchase for this
export was made from Messrs Seraj-
uddin & Company?

Shri Manubhai Shah: That is what
1 have explained. That firm is not
directly connected with any barter
sale as such, which was the hon. Mem-
ber’s question, for 1962-63. Also, in
the link deal, even though they are
not directly involved, the total pur-
dhases made by the third party,
namely, two firms, comes to 10,799
tons of manganese ore wvalued at
Rs. 13 lakhs.

Shri Surendranath Dwivedy: May I
know whether it is a fact that in the
East European countries this firm was
allowed to trade in manganese ore,
although it is the monopoly of the
State Trading Corporation?

Shri Manubhai Shah: That is quite
a different gquestion. Manganese ore
is fully allowed to be sold by any-
body, including private shippers.
There is no monopoly as such. But,
in recentl years, due to the world price
of manganese ore sagging, most of the
transactions are registered through the
State Trading Corporation.

Shrimati Renu Chakravartty: May
I know the comparative trading capa-
city of Messrs. Serajuddin & Com-
pany? Is it not one of the biggest
manganese ore companies in India? Is
there any manganese company bigger
than this in India?

Shri Manvhhai Shah: Messrs, Seraj-
uddin & Company is one of the
companivs. One need not pin-point
on this particular company.

Mr. Speaker: Shri S. M. Banerjee.

Shri S. M. Banerjee: 1 would like
to know whether the Minister. . .

Shrimati Renu Chakravarity: Sir,
my question has not been answered.
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Mr. Speaker: He said‘that it is one
of so many.

Shrimati Renu Chakravartty: My
question was whether Messrs. Seraj-
uddin & Company was one of the big-
gest companies, He has not specifi-
cally answered that question.

Shri Manubhai Shah: The question
of big or bigger does not arise. It
is one of the companies dealing in
manganese ore,

Shri S. M, Banerjee: 1 would like
to know whether the Government is
prepared to please all the papers con-
nected with the wvarious deals with
Messrs, Serajuddin & Company on the
Table of the House, including the
correspondence by the Minister and
so on, tp allay the apprehensions in
the mindg of this House and also in the
public at large,

Shri Manubhai Shah: May I suggest
that there is no question of any ap-
prehension, as mentioned by the hon.
Member, because nothing wrong was
done by the firm. The firm has sub-
contracted for a small quantity which
has been approved.

Mr. Speaker: Shri Hem Barua,

Shri S, M. Banerjee: May I sub-
mit . . .

Mr., Speaker; I do not allow that
question.

Shri S. M. Banerjee: My submis-
sion is, since we are having these
questions almost every day, ig it not
possible for the Government to place
all the papers on the Table?

Mr, Speaker: That would be besides
the question,

Shri Hem Barua: May I know if it
is a fact that Messrs Serajuddin &
Company wag recommended for the
import of machinery for the Oil and
Natural Gas Commission against the
firm's '‘manganese ore in the recent
past by the Ministry of Mines and Fuel?
If so, may I know whether it is a fact
that barter deals are not allowed ex-
cept against steel? If it is a faot that
barter deals of manganese are ot
allowed excepi against stee], may 1
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know how it was possible on the puit
of the Ministry of Commerce and
Indusiry to entertain this application
of Messrs Serajuddin & Company?

Mr, Speaker: That is not a question
ithat I can allow. Shri Dwivedy.

" Shri Hem Barua: In this connection,
may I submit, Sir . .

Mr. Speaker: Order, order. [ have
called Shri Dwivedy. 1 will call him
again.

Shri Surendranath Dwivedy: In re-
ply to part (a) of the question, the
hon. Minister has stated that whatever
purchases werce made from  Messrs.
Serajuddin & Company were on ap-
plications received prior fo 1962-63.
When this was granted, may I know
whether it was not within the know-
ledge of the Government of India that
in 1959 this firm was searched for
violation of the Customs Act?

Shri Manubhai Shah: I have al-
ready had occasion to refer to this
matter. The firm of Messrs. Seraj-
uddin and Company is one of the per-
sons who took interest in barter deals
as well as in export of manJanese ore.
In the normal course they are en-
titled to do it as any firm in India is.
It is when we found that recently
there was a customs raid on the 30th
March 1963 that the barter proposal
which came to us was turned down
by the Governmenti as a whole, There
cannot be any division between one
authority or another. We, the Minis-
try of Commerce and Industrv in the
Department of International Trade, are
the final authority and we turned
down the offer.

Shri Surendranath Dwivedy: L
referred to 1959 and he is referring
to 1963, It may be true that in 1963
the Mines and Fuel Ministry recom-
mended it ard they turneq it down.
But what abeut 19597

Shri Manubhai Shah: As far as 1959
wag concerned, it was a minor thing at
that time, just as many other inquiries
and investigations take place. Un-
less somethig is regularly found and
a man is tried in a court of law and
proved guilty, Government cannot
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withhold all the transactions of the
firm because of that.

Mr. Speaker: Shri Hem Barua: He
should be very concise,

Shri Hem Barua: My question is
very specific.
Mr. Speaker: I could not follow it.

Shri Hem Barua: I would be very
simple this time. May I know whe-
ther it is a fact thalt Messrs. Seraj-
uddin and Company was recommended
to the Commerce and Industry Minjs-
try by the Minecs and Fuel Ministry
for the import of machinery for the
Oil and Natural Gas Commission
against the firm's manganese ore; if
s0, is thisy not the accep!sd policy of
the Government not to allow barter
deal for manganese ore except against
steel? If that is so . . . (Interruption).

An Hon, Member:
ficant question . .

It is a «igni-
(Interruption).

Mr. Speaker: Order, order. He ©im-
self js bringing in so many thin": in
one question that it cannot pussibly
be answered (Interruption).
Order, order. I will request hon.
Members to allow me first 1o
understand the question because 1 am
not able to understand ... (Inter-
ruption).

Shri S. M. Banerjee: May [ request
that a statement should be laid?

Shri D. C. Sharma: He has asked
the same gquestion twice. He should
be asked to write down the question

. (Interruption).

Shri Surendranath Dwivedy: ¥le is
going to be the Deputy Leader.

Shri Hem Barua: He is going to be
the Deputy Leader of the Party . , .
(Interruption).

Mr. Speaker: Is that also a part of
the supplementary?

Shri Hem Barua: No, Sir. May I
submit for your consideration that it
has become almost Impossible to
function?

Mr. Speaker: His complaint also
might be justified to a certain exlent.
But I also have that complaint, that

VAISAKHA 13, 1885 (SAKA)

Oral Answers 13578

is, that it is noj possible to follow his
question because he brings in so many
things togethe: . . . (Interruption).

Shrimati Renu Chakravaitty: We
all feel that,

Shri Kapur Singh: The hon. Mem-
ber's mind is so full and pregnant with
significany ideas that the touse .
(Interruption). This is my submission

. (Interruption).

Shri Hem Barua: 1 will boil it down
to a sentence. May I know whether
an application was recommended Ly
the Mines and Fuel Ministry during
February or March to the Commerce
and Industry Ministry for a barter
deal for machinery =ugainst this fitm's
manganese ore; if so, wnul has hap-
pened to that?

Shri Manubhai Shah: 1 might say
for the information of the House that
the procedure fnllowed is that every
ministry or depa: ment of Government
or any private authority or firm in the
country can propuse a bar‘cr deal,
So, in proposing the barter deal there
is no question of what and who re-
commends or sends that. The propo-
sal did come +to us ... (Interrup-
tion) from the Oil and Natural Gas
Commission. Any number of proposals
come from various sources. I want to
tell the House so that doubts may be
set at rest and no wrong infercnces
could be drawn from what the state-
ment of facts are that these¢ types of
barters are not exclusively meant for
steel which the hon, Member was

. pointing out. Here T have got a list

of barter of manganese ore against
which ammonium sulphate has come,
newsprint has been allowed, wood
pulp and sulphur has been allowed,
staple fibre has been allowed and steel
and machinery have heen allowed.
Therefore, it will be wrong to infer
or to create such an impression that
the machinery proposal was something
out of the way for the barter of
manganese ore. This is an accept-
able thing.

Shri Surendranath Dwivedy: But
you did receive one from the Mines
and Fuel Ministry?
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Shri Manubhai Shah: The hon.
Member raised so many points and
createdq so many impressions. The
Government is functioning as one and
1 would like to salisfy the hon. Mem-
ber that whatever has happened is
absolutely legitimate. The final
authority is the Government. Gov-
ernment functions as one and it is this
department which sanctions the bar-
ter proposal. The bartef proposal was
turned down for the wvery reason
which the hon. Member said, that is,
the firm was presently under a cloud.

Mr. Speaker: Next ouestion.

Shri Hem Barua: He has admitted
it,

Shri Surendranath Dwivedy: Now
the cloud has cleared.

Floor Price of Raw Cotion

J Shri P, C. Borovah:

-
1145 7\ Shri Onkarlal Berwa:

Will the Minister of Commerce and
Industry be pleased to stale:

(a) whether Government propose to
raise the floor price of raw cotton;

(b) if so, to what extent: and
(c) the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and Ir-
dustry (Shri Manubhai Shah): (a) to
(c). A slatement is laid on the Table
of the House,

Statement

The Government have very recently
raised the floor-price of the standard
basic vuriety Moglpi Jarilla 25227 by
Rs. 28-20 pey guintal (Rs. 100]- per
candy), with corresponding increase
in the floor-prices of other varieties.
The increased floor-prices will be
made applicable from the next sea-
son's (1963-64) crop.

The floor-prices have been increased
in order {o make them more realistic
as compared to the market prices and
also to provide an inducement to the
cultivator to produce more cotton by
instilling in him a sense of sccurity.
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Synthetic Rubber Factories

*1166. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a)whether any of the factories for
the production of synthetic rubber
have sturted production; and

(b) if not, when the production will
start?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanumgo): (a) Not yet, Sir,
but trial runs are in progress.

(b) Produclion is expected ‘o start
in a month or so.

Shri Maniyangadan: May I know
the total capacity of the factories that
are licensed and also the foreign ex-
change involveqd for setting up those
factorics?

Shri Kanungo: This particular fac-
tory has a capacity of 20,000 tons.
Our estimated requirements are of
the order of 40,000 to 50,000 tons. At
present none of the proposals is in a
stage of advancement.

Shri Maniyangadan: In view of the
fact that there is a laree scope of pro-
duction of natural rubber and glso the
Rubber Boarg is taking steps for deve-
loping rubber plantation, may I know
whether in issuing licences o these
factories, the Rubber Board wag con-
sulted as regards the guantum of natu-
ral rubber that can be producedq and
the necessity of synthetic rubber.

Shri Kanungo: All these factors
have been taken into  consideration.
For the immediate purpose and for all
time to come also there will be a de-
mand for synthetic rubber,

ot aw fagrdt g S G
@AY FLAT ST 9AT H qAA ATAT
29 AT AT FA qF 700 FA0 AR
Fuar feadr Fafadranfr ?

st ®AFN 0 30,000 A |

Shrimati Savitrj Nigam: May 1

know whether there is anyv plan with
the Government for having factories
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which would produce synthetic rubber
and may I also know how the prices
of synthetic rubber compare with
natural rubber.

Shri Kanumgo: There ure no fac-
tories. The first factory is going in-
to production and it will be on slream
in a month's time. All those ques-
tions do not arise now.

oft e A ;AT T AFTCT TF
T FTITCHEGHRA 927 A
Fdr ot Aqq=mmTarfE Tt 59
FEAW TEAT FT FTEET T T AT
gaw ST G W & F A
Tz g R gEy & oo X e
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2 | AT OF 9 A 9EFEa diE %
CAREIE L

Issue of Industrial Licences
*1167. Dr. Sarojini Mahishi: Wil

the Minister of Commerce and Indus-
try be pleased to staic:

(a) the number of industrial licen-
ces issued during 1962-63 for noew un-
dertakings; and

(b) the industries whercin the full
targeted capacity of the Third Plan
has already been licensed?

Industry  (Shri
ta) 456.

The Minister of
Nityanand Kanungo):

(b) A statement pgiving the infor-
mation is laid on the Table of the
House. [Placed in the Library. See
No. LT‘12B4‘[E3_],

Dr, Sarojini Mahishi: The statement
Inid on the table of the House shows
that licences have been issued to 46
new undertakings. If these licences
are issued in addition (o the licences
issueq for the expansion of these in-
dustries, may I know whether the
additional output in newsprint will be
in a position to help the Government
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to revise the restriction on the sup-
ply of ncwsprint?

Shri Kanungo: Most of the licences
are in the process of implementation,
The demand is growing in the mean-
ume, Every six months we take a re-
view of the capacity installed and (e
demand and then we put certain lines
of production not open to licensing and
certain others open to licensing,

Dr. Sarojini Mahishi The licences
for the full targeled capacity of the
Third Five Yeur Plan have already
been issued to some industries, May I
know what steps are being taken by
the Government tq supplement the
shortage and the technical knowhow
and other raw materials which are
necessary for expediting production?

Shri Kanumgo: Whenever adequate
capacily has been licensed, we always
review it from time to time and try
to see that the capacity comes upto
the production as quickly as possible.

=t geviare wew : ag o A
¥ ol A § feedre v fAd & T
fea fed s & frowg 9l @ 39
TEAA B, I A A aeara
g oA fx ) awfm w2 oA
T a7

12:00 hrs.

it wEAm  zErer afas fed-

AW AT g W S Avare
s ¥ 5w ow omm A
§ ema  far war 2, afew
It depends upon industries. Certuin
locations may not be convenient for
certain industries,

Shri Joachim Alva: May [ know
why licences were granted for the
three items 19, 26 and 44—fluorescent
tubes, caustic soda and S0y, espe-
cially soap?

Shri Kanungo: Because the demand
was growing up,

Shri Bhagwal Jha Azad: May I
know if it is a fact that in the licences
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given in 1962 und 1963, most of them
have been issued to a few firms which
are old houses and new entranis are
very few?

Shri Kanungo: This question has
been answered, The full list is be-
fore the House, before the public.

Shri Bhagwat Jha Azad: Not of
1963: we want to  know from the
Minister.

Shri Kanungo: 1962-1963 figures
were given to the House by the Prime
Minister.

Shri Egbal Singh: Ilow many
licences have been issued o new en-
trants?

Shri Kanungo: That has been
placed before the House by the State-
men{ of the Prime Minister —I forget
the date—on 2Tth, I think.

Shri S, M. Banerjee: The hon.
Prime Minister. in reply to a Calling
Attention Notice stated that out of
4000 licences issued (493 or 164 were
issued to 6 big business houses. What
i the money value of these 3700 and
what is the value of 163?

Shri Kan:ngo: 1 have not got the
figures.

Mr. Speaker: The question hour is
over.

Shri S, M. Bamerjee: 1 want your
protection. This question has been
evaded in this House.

Mr, Speaker: Order, order, now.

If the hon. Member could write to me,

1 will pass it on and get the infor-
* mation.

Shri S. M. Banerjee: One question
should be allowed. This is important.

Mr. Speaker: I am asking him, if
he wants that information, he can
write to and 1 will get that informa-
tion. What else can I do?

Shri S. M. Banerjee:
good 1o us.

You are so

Mr, Speaker: I expect
also,

reciproeity
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Mr. Speaker: Will the Minister of
Commerce and Industry be pleased to
state:

(a) whether it is a fact that a bila-

teral irade agreement has recently
been signed with Sweden;

(b) if so. what items are to be im-
ported under this agrecment;

(e¢) whether certain clectrical goods
and drilling eguipmeni, which are
manufactured in India are alsp pro-
posed to be imported; and

(d) if so, the reasons therefor and
the foreign exchange invclved?

Ultimately the Spcaker hus to put
the question.

Shri Hem Barua: On a point of
order, Sir, the Speaker cannot put the
question,

Mr, Speaker: I have nol pul the
questicn. Yhe Member's Voire could



13585 Oral Answers
not reach the Minister. I have repro-
duceqd that. .

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Merely
for my informalion, because what is
written down herc is somewhat diffe-
rent, would he please say U it is the
same question as with regard to Sukab
of Sweden?

Mr, Speaker: I have got the ques-
tion. 1 have read that.

Shri Manubhai Shah: (a) There is
no bilateral trade agrceement on ‘Gov-
ernment-to-Government' basis. How-
ever. the State Trading Corporation
concluded a Link Agreement with Ms
A. B, Sukab of Sweden on  7-3-1963
for cxchange of goods valued at Rs.
155 lakhg each way in a period of one
vear., i.e, upto G-3-1064,

(b) The f{ollowing items are pro-
posed to be imported under the STC-
Sukab Agreement:—

(Rs. in Lakhs)
1. Chambal Project machinery | 35
2. Machinery including drilling
cguipment . . . 6o
3. Bull Bearings 15
4. Special Steel B 25
Total F _F_

(c) Imports are arranged only after
the item of importi is cleared frem in-
digenous angle by the Directorate
General of Technical Development
and is considered essential by the
compelent authorities for national
economy.

(d) Does not arise.

Bokaro Steel Plant

+
[ Shri Morarka:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri Krishnapal Singh:
Shri Yashpal Simgh:
Shri Brij Raj Singh:
SNQ. 12. { Shri Bade:
Shri Nath Pai:
Shri Bibhuti Mishra:
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Shri Daji:

Shri 5. M, Banerjee:

Shrimati Renu Chakravartty:
L Shri Hem Barua:

Will the Minister of Steel and Heavy
Industries be pleased to state:

ta) whether the United States Gov-
ernment have decided to postpone in-
definitely the consideration of finan-
cial assistance for setting up the
Bokaro Steel Plant;

(b) if so, the reasons for the same;

(c) the reaction of Government to
the above; and

(d) the steps Govsrnment propose
to take to expedile the setting up of
the Bokaro Steel Plant?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). On the 28th April, the
Agency for Inlernational Development
reicased in Washington a surnmary of
the techno-economic survey report of
the U.S. Steel team on Bokaro. The
same summary was also released in

* Delhi by us. There has been consider-

able comment on the matter in the
Indian press. This presumably is
baseq on reports that the U.S. have
decided to postpone indefinitely a
decision on this project. Owing lo the
keen interest evinced by Hon'ble Mem-
vers in this subject—this is natural
because Bokaro is of vital importance
to us—I would like to deal with the
matter in some detail.

2. In releasing the summary fo the
U.S. press, the Agency for Interna-
tional Development said that the
U.S. Government had taken no de-
cision on the question of participation
in the financing of the proposed steel
mill at Bokaro and that no deadline
had been set for its final determina-
tion. It also said that the report ans-
wers many questions but raises pthers
which would require further explora-
tion. There are, as a matter of fact,
many guestions raised which
require examination not only by the
Agency for International Development
but even more by the Government of
India. So far as I have becn able to
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ascertain from authoritative sources,
there was no statement by AID that
a decision on Bokaro has been post-
poned indefinitely, as reported or in-
terpreted by some newspapers here.

3. The object of the U.S. Steel
team's report was to assist the Agency
for International Development in tak-
ing a decision on financing Bokaro.
The report, in brief, has found that
the demand for stecl, and of the pro-
ducts that Bokaro will produce will
justify a new steelworks, It has pro-
posed a modern steelworks with an
initial capacity of 1'4 million tonnes
of ingot steel rising in two steps to 4
millon tonnes. It also recommends
that the raw maleral assumptions
made by it should be rechecked and
supplies ensured in time. Bokaro will
be, according to the report, a capital-
intensive plant, unremunerative in
the first stage but profitable later,
The report has emphasised the prob-
iems of training and management and
suggested American direction of cons-
truction and initial operation of the
plant. The report, in short, is gene-
rally favourable and provides the
basic data on which the Agency for
International Development can take a
decision on the project. The Agency
for International Development afe,
like us, studying the report. Prima
facie. the estimated capital costs are
high and the phasing too prolonged.
These are, however, matters for
which satisfactory solutions could be
found after discussion.

4. As matters stand, therefore, there
15 no reason for pessimism. 1 have
no doubt that with the goodwill that
exists on both sides, satisfaclory solu-
tion can be found for the many ques-
tions that have been, or will be,
raised. In any case, so far as the
Government of India is concerned,
Bokaro is an urgent necessity and we
have taken a final decision that the
plant will be in the public sector. 1
hope that realising this our American
friends will communicale to us very
carly their final dertsion regarding
this project.
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Shri Morarka: May I know whe-
ther this question of Bokaro is likely
to be discussed by the hon. IMinister
with Mr. Dean Rusk who i3 presently
here?

Shri C, Subramamiam: ] am sorry
there is no schedule for discussion
with Mr. Dean Rusk, but I cannot say
that this matter will not be raised at
any time,

Shri Morarka: Since the team of
experts has accepled the economic
desirability and technical feasibility of
this project, may 1 know whether the
factors responsible for further delay
are essentially political?

Shri C. Subramaniam: I do not think
s0.

Shri Subodh Hamsda: 1L has been
stated that the financial parlicipation
has not vet been finalised. Is it due
to the fact that the US firm wanis to
bring pressure on Government to set
this up in the private scctor?

Shri C. Subramaniam: I do not
think so. That matter has been set-
tled, that this Bokaro plant is going
to be in the public sector. Therefore,
it is with reference to that that we
have to take a decision.

Shri Nath Pai: The US Ambassador
to India has as late as 12th April
stited publicly that the Bokaro plant
will be erected. Then an event has
taken place, that is, the Clay Com-
mission's Report. Will the MMinister
tell us whether the Clay Commission’s
hesitation to offer aid to any public
sector project may have something to
do with the postponeament of this
scheme?

Shri C., Subramaniam: My own
reading of the situation is that the
recommendations have nothing to do
with that. I am assured by the
American Ambassador that this mat-
ter is being urgently considered at
Washington and therefore, 1 do not
think the Clay Commission’s recom-
mendation or any such thing is siand-
ing in the way of getting an answer
for this.
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Shrimati Renu Chakravartty: Is
therc any connection between the US's
putting off a decision on Bokaro and
cerlaun slashing attacks whicih have
been made on the three public sector
steel projects yesterday in the biggest
circulated paper in Bengal, that 1s, the
Anand Bazar Patrika? Is there an
attempt to really turn this over into
a private sector project?

Shri C. Subramaniam: ] have not
seen what has been published in the
Anand Bazar Patrika or Amrita Bazar
Patrika, whatever it is. Bul I do not
see any connection between the two.
As I have already stated in my state-
ment, the report is under study and as
soon as the study is over, we hope to
be able to get the ieaction of the
American authorities,

Shri Hem Barua: [n view of the
fact that the USA has proposed a ten-
year American management as a pre-
requisile to the attainment ef  full
capacity, may I know how Govern-
ment propose to filt this proposal into
the pattern of our public sector?

Shri C. Subramaniam: ‘These are
matters of detail, what should be the
sort of management, how long it
should be etv. These will have to be
discussed later .

Shri Hem Barua: Thoy have stated
‘ten years'.

Shri C. Subramaniam: _ . . and
decisions arrived at. The first thing
is that a decision will have tc¢ be
iaken whether American assistance
will be available for Bokaro as a pub-
lic sector project. The others are mat-
ters of detail 1o be discussed later.

Shri Daji: Is it a fact that this
condition of 10-year management has
been placed by the AID as a condition
precedent to the aid?  1f so, what is
Government's reaction thereto?

Shri C, Subramaniam: No such con-
dition has been laid down by AID,

Shri S, M. Banerjee: Do Govern-
ment still maintain that this plant will
be in the public sector, whether US
aid comes or not?
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Shri C. Subramaniam: I have given
a categorical answer with regurd to
that.,

sit amaww fag 0 T w47 wERT
qg FqdTd # IO HGT § w8 7 Wy
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iz & fau feard 7

Shri C. Subramaniam: 1 do not
think the hon. Member should press
this question at this stage.

Shri H. N. Mukerjee: May I know
if Government's very rightful insis-
tence that Bokaro shal] be in the pub-
lic sector does nol necessarily pre-
suppose that the direction and the
management in the esseniial phases:
cannot possibly be in foreign hands,
whatever the personnsl might be as
fas as the technical activity in con-
nection with this project is concerned?

Shri C., Subramanmiain: . These are
matters of detail which will have 1o
be discussed later. 1 do not think I
can give any answer with reference
to that now.

WRITTEN ANSWERS TO QUES-
TIONS
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Shortage of Tin Contuiners

*1156. Shri R. S. Pandey: Will the
Mihister of Commerce and Industry
be pleased to state:

{a) whether the vanaspatj manu-
facturers in Calcutita are facing a
crisis for want of tin containers; and

{b) if so, the steps taken to resolve
the crisis in thig industry?

The Minister of Industry in the
Ministry of Commerce and Industry
{Shri Kapunge): (a) We are not
aware of any such crisis,

th) Does not arise.
T =T fAmm gr qe A
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Steel Ingot Plant, Ranchj

*1168. Shri Subodh Hansda: Will
the Minister of Steel ang Heavy
Industries be pleased to state:

(a) whether there is any proposal
to eslablish a Steel Ingot Plant at
Ranchi;

(b) if so. the capacity of the pro-
posed plant;

(¢) whether the plan ang estimates
<f the plant have been prepared; and

(d) if so, the total estimate of the
plant?

The Minister of Steel and Heavy
Industries (Shri €. Subramaniam):
(a) No, Sir.

h) to (dy. Dn nat arige
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Quality Control on Agricultural
Goods

*1169. Shri P. Venkatasubbaiah:
Will the Minister of Commerce amd
Industry be pleased to state;

(a) whether there is any proposal
to introduce qualily control opn agri-
cultural commodities for promoting
cxports; and

(b) if so, what are the commodi-
ties under consideration and the
patiern of control to be exercised?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shah): (a)
Yes. Sir.

(b) (i) Several agricultural com-
modities are now being brought under
compulsory qualily control and pre-
shipment inspection for promoting
exports, These are:

(i) Sann Hemp,

(i) Unmanufactured Tobacco,
tiii) Raw Wool,

(iv) Bristles,

(v) Goat Hair,

(vi) Sandal Wood Oil,
(vii) Lemon-grass Qil,
(viil) Palmrosa Oil,
(ix) Black Pepper,
(x) Cardamom,

(xi) Chillies,

(xii) Myrobalan, and
(xiji) Cashew Kernels.

The pattern of control for these is
that all the commodities excepting
Cashew Kernels are graded and
marked with AGMARK labels by the
Agricultural Marketing Adviser
under the  Agricultural] Produce
(Grading and Marking) Act and
Rules. Exporis of these goods are not
allowed by the Customs unless they
carry the AGMARK label

In respect of Cashew Kernels, gra-
ding and marking is done by the
Caghew Export Promotion Council
and exports not allowed unlese the

packages carry the label of Cashew
Export Promotion Council

{ii) In addition to the agricultural
commodities slated abo-.re-_ introduc-
tion of quality contiro] iz under con-
sideration for the fnlllcrwing:—

(i) Pulses,
(ii) Onion,
(iii) Ginger,
(iv) Turmeric.
(v) Walnuts,
(vi) Vepetabie oils,
(such as ground nut oil,
caster oil and linseed oil)
oil)
(vii) Vetiver oil,
(viii) Senna leaves, and
pods,
(ix) Tendu (Biri) leaves,
(x) Edible Mushrooms,
(xi) Potato.

Senna

The pattern of control to be exer-
cised wil] be the same as for commo-
dities already being covered  under
ihe AGMARK Scheme,

Export of Salt

*1170, Shrj Maheswar Naik: Will
the Minister of Commerce and Indus-
try be pleased to =tate:

(a) whelher export of salt f{rom
India has vonsiderably gone down;

(b) if so, the reasons therefor; and

(¢) whether any acltion is being
t:ken 1o improve the position?

The Minister of International Trade
in the Ministry of Commerce and
Imdustry (Shri Manubhai Shah): (a)
Fxports of salt have been a: underi—

Tona
1533 . . 298640
|q:ﬁ-4 . . 2,312,648
1955 . . 249074
neh . . 3.0%.500
1957 . . 45500
1958 . . 296,717
1959 . . 3.40.620
1960 . . 1.4%.508
1961 i R [ b}
1962 . . . 1,604,005
1061 (uplo 28-2-A3) 47229
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i) and (c¢). The reasons for the
decline in exports of salt have been
that Japan which was our principal
buyer has been buying large quan-
titieg of salt from Rumania, China
and other neighbouring countries of
Japan. Also in recent years, due to
increase in internal consumption of
salt, our available surplus of salt for
export was very limited.

Recently, however, the Japanese
interest for purchase of Indian salt
has revived ang accordingly the STC
is negotiating a further contract of 4.5
lakh tong of salt to be sold to Japan
We are also trving to increase pro-
duction of salt so a- to cxport larger
quantities.
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Broag Looms Supply to Jute Mills in
East Pakistan

#1172. Shri P, R. Chakraverti: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it js a fact that an
Engineering firm in Calcutta has
accepted a contract for the supply of
broad looms to jute mills in East
Pakistan;
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(by whether it has become a matter
of deep concern lp the Indian Jute
industry; and

(¢) how far the export of broad
looms to Pakistan wil] affect the jute
mills in Calcutta where more broad
looms to manufacture carpet-backing
cloth for export to the U.S.A. have
becn installed?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (¢). Yes, Sir; a few looms had been
allowed to be exported in the past.
This would not affect our export at
all.

Auto-transformer manufactureq
in India
*1173, Shri P. C. Borooah: Will the

Minister of Steel and Heavy Indus-
tries be plcased to state:

(a) whether it is a fact that the
first auto-transformer manufactured
for the first time in India by the
Heavy Electricals Ltd. at Bhopal has
passed all tests successfully;

(by if so, how the manufacturing
cost of this type of transformer com-
pares with the average cost in Euro-
pean countries;

{ey whether it containg all indige-
nouslv manufactured parts; and

(dy if not. the contents

therein?

The Deputy Minister in the Minis-
try of Steel ang Heavy Industries
(Shri P. C. Sethi): (a) 1o (d). A
Statement ig laid on the Table of the
House. [Placed in the Library, Sec
No. LT-1285/63]

foreign

Shortage of Battery Cells for
Transistors

*1174. Shri D. C, Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the battery cells used
to power the transistors are in short
supply in Delhi for the past fow

weeks;

‘



13597 Written Answers VAISAKHA 13, 1885 (SAKA) Written Answers

(b) it 50, the reasons therefor; and

(¢) the steps taken or proposed to
be taken in the matter?

The Minister of Industries in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). We have
not so far received any such com-
plaints, Sir. The Delhi Administration
also has not received any ecomplaint.

Rubber Requirements

+1175. Shri Manivangadan: Wil] the
Minister of COmmierce ang Industry
be pleased to state:

(a) whether any estimate has been
made of the requirements of raw
rubber in India by the endq of the
Third Plan period;

(b) if so, what are the estimated
requirements; and

(c) the steps taken for producing
the required quantity of rubber in
India?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b)., The present estimate of re-
quirements of raw rubber by the end
of the Third Plan period is between
65 and 70 thousand tonnes,

(c) The more important mecasures
undertaken for increasing prodiction
of raw rubber in the country are
indicateq below:—

1. A subsidy of Rs. 1000 per
acre iz being paig for re-
plating low-yielding rubber
with high-vielding planting
material.

2. A loan of Rs. 750 per acre is
given to small growers for
expanding their holdings upto
15 acres in extentl.

3. Seeds. manure ete. are sup-
plieg to the smal]l growers at
subsidised rates,

4. Ap advisory service has been
set up to educate the growers
on the improved methods of

13598

cultivation cultural operationg
and plant protection measures.
Twelve Demonstration Centres
have been established to popu-
larise such methods among
Erowers.

5. Facilities for aerial sprayine
as a plant protection measur
were arranged,

6. The Kerala Government have
set up a Rubber Planting Cor-
poration for cultivation of
rubber in the State.

7. Survey of land suitable {for
rubber cultivation in other
parts of India is being under-
taken.

Trage Agreement with Indonesia

[ Shri P. C. Borooah:
*1176,{ Dr. L. M. Singhvi:
LSI’lri Yashpu] Singh:

Will the Minister of Comamerce and
Industry be pleased to state:

(a) whether talks for a trade agree-
ment between India ang Indonesia
were held in New Delhi recently; and

(b) if so, whether an agreement has
been signed as a result of the talks?

The Minister of International Trade
in the Meinistry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

{(b) Yes, Sir. An Agreement of Trade
and Commerce belween the Govern-
ment of India and the Government of
Republic of Indoncsia was signed in
New Delhi on the 24th April, 1963 and
copies of the same have been placed
in the Parliamentary Library.

Foreign Exchange Ceiling for import
of Steel

2675, Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state how much foreign exchange
ceiting wag given to Orissa for 1962-
63 for import of stecl?
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The Minister of Industry in the
Ministry of Commerce and Imdustry
(Shri Kanungo): The foreign ex-
change allotment to the State of
Orissa for the vear 1962-63 for import
of steel was Rs. 16.2 lakhs.

Commoﬁ Salt Industries ip Orissa

2676. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the production of common salt
in Orissa during 1961-62 and 1962-63;

(b) whether any financial assist-
ance wag given by the Central Gov-
ernment tp Common Salt Industries
in Orissa during 1962-63; and

(c) if so, the details thereuf?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kamungo): (a)

1961-62 49,400 tonnes
1962-63 49,000 tonnes

(b) and (c). A scheme has been
started during this period for im-
proving brine supply in the Surla
Sumadi area. Other schemeg for
effecting improvements in the Ganjam
and Surla Salt factories are under
consideration.

Heavy Industries for Orissa

2677. Shri Ulaka: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether Orissa  Government
have approached the Central Gov-
ernment to establish new heavy in-
dustries in the State under the pub-
lic sector as well as the private sector
during the Third Five  Year Plan
period; ang

(by if so, the dectails of the
schemes?

The Minister of Stee! and Heavy
Industries (Shri C. Subramaniam):
{a) and (b). A statement is placed on
the Table of the House. [Placed in the
Library, See No. LT-1286/63].

MAY 3, 1963
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Import amd Production of Newsprint

3678 J Shri Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total quantity of newsprint
imported and produced in the country
respectively during 1962-63; and

(b) the total amount of foreign ex-
change spent for importing the news-
print during the same period?

The Minister of International Trade
in the Ministry of Commerce apg In-
dustry (Shri Manubhai Shah): (a)
and (b). The quantity of newsprint
produced in the country dquring 1962-
63 was 26.669 tonnes, The quantity and
value of newsprint imported during
1962-63 (upto February 1963) were
85,745 tonnes and Rs. 6.5 crores res-
pectively.

Handloom Industries

J Shri Dhuleshwar Meena:
2679 1 Shri Ulaka:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether the handloom indus-
tries in the country received subsidies
from the Central Government during
1962-63, and

(b) if so, amount thereof?

The Minister of International Trade
in the Ministries ¢f Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

{(b) Rs. 174°41 lakhs,
Cement Factories in Maharashtra

2680. Shri D, S. Patil: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether it is a fact that the
scheme for establishing Cement Fac-
tories in Maharashtra State has been
approved; and
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(b) if so, when the factories are
expected to go into production and the
production capacity of each of these
factories?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P, C. Sethi): (a) and (b). Three
schemey for setting up cement fac-
tories in Maharashtra have so far been
approved. Two of these will be near
Rajur with an installed capacity of
200,000 tonnes a year each. The Third
will be near Hadapsar with an instal-
led capacity of 100,000 tonnes a year.
Formal licences in these cases are to
be issued after the parties concerned
are in a position to make firm and
satisfactory arrangements for the
machinery and equipment required.

It is too early to say at present
when these factories are likely to go
into production,

Small Scale Industries in Maharashtra

2681, Shr¥ D. S. Patil: Will the
Minister of Steel and Heavy Indus-
iries be pleased to state:

(a) whether it has come to the
notice of Government that Small
Scale Industries in Maharashira State
are short of pig iron and are on the
verge of closure: and

(b) if so, the steps taken by Gov-
ernment to avert their closure?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Complaints have bren
received from the foundries in Maha-
rashtra State regarding shortage of
foundry grade pig iron, resulting in
restricted production. Government
are aware of the general shortage of
pig iron (foundry grade) for foun-
dries not only in Maharashtra State
but in other States also. No precise
information is available as to which
small-scale units in Maharashtra State
are on the verge of closing down due
to this shortage. About 38,000 tons
of pig iron were supplied to the
various foundries in Maharashtra
State during 1962 against the current

and outstanding orders. Some des-
patches have also been arranged on
priority basis to keep the foundries
going.

Cotton Import

2682. Dr. Sarojini Mahishi: Will the
Minister of Commerce and Industry
be pleased 1o state:

(a) the total value of colton im-
ported during 1962-63; and

(b) the reasons for importing

colton?

The Minister of Internatiomal Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Cotton valued at Rs. 13-24
crores was imported under the special
payment arrangements of P.L. 480
from U.S.A. Rs. 2'44 crores worth of
cotton was imported under barter
deals. Rs. 903 crores worth of cotton
was imported from UAR. under
Indo-U.A.R. balance trade arrange-
ments. Rs. 26'23 crores of cotton was
imported as commercial imports fromr
African and other countries. Thus
total imports were 75 lakh bales
value:d at Rs. 50°94 crores in 1962-63.

2. During the same period short
staple cotton wvalued at Rs. 12:23
crores was exported from India. This
cotton is not largely used by the
Indian industry.

3. The cotton textiles valuad at
Rs. 5256 crores were also exported
during the same period.

4. The import of cotton was neces-
sary to meet the industry's require-
ments of cotton which the country is
always short due to the total produc-
tion of the country being less than
our total needs of home market and
export markets. We are both short
in long staple and medium staple cot-
ton for meeting our needs.

5. Efforis to grow morc cotion par-
tially in irrigated areas are continu-
ing in order to reach our tarret of
70 lakh bales by 1865-66. Presum-
ably we are short by 10—15 lakh bales
a year, Efforts are also being made
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to produce man-made fibres to sup-
plement our supplies of cotton.

Import from Pakistan

2683. Dr. Sarojini Mahishi: Will
the Minister of Commerce and In-
-dustry be pleased to state:

(a) the items which are allowed to
be imported under O.G.L. from Pak-
istan; and

(h}' the reasons for importing them?

' The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). The following items are
allowed to be imported under O.G.L.
from Pakistan:—

(1) Fish, not otherwise specified.

(ii) Fish, salted, wet.

(iii) Live tortoise.

(iv) Hides and skins,

salted.
(v) Kapok.

raw or

As regards reasons for impori, the
first three items are required for con-
sumption in West Bengal and Assam
and the last two items are put to in-
dustrial use.

Small Scale Industries in Madras

2684. Shri Rajaram: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether any loan has been
granied to Madras State for the
development of Small Scale Indus-
tries in the State during 1962-63; and

(b) if so, the detlails thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) Net sums of Rs. 55'77 lakhs and
Rs. 72'91 lakhs were sanctioned as
grant and loan respectively to the
Governmont of Madras for the deve-
lopment of Small Scale Industries
during 1962-63. Besides this, a net
amount of Rs. 37-94 lakhs was sanc-
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tioned as loan for the establishment
of industrial estates.

Issue of Industrial Licemces in Madras

2685. Shri Rajaram: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the number of licences issued
during the first two years of the
Third Plan for starting industries in
Madras State;

(b) the number of licences utilised;
and

(¢) the industries for which licences
have been issued?

The Minister of Indusiry im the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) to (¢). Particulars of
licences issued from time to time
under the Industries (Development
and Regulation) Act, 1951, are pub-
lished in the “Bulletin of Industrial
Licences, Import Licences and Export
Licences” and in the “Indian Trade
Journal”, both of which are week-
lies, and in the Monthly “Journal of
Industry and Trade”. Particulars
regarding licences implemented are
also published in the monthly “Jour-
nal of Industry and Trade"”. Copies
of the three publications are available
in the Library of the House.

National Instruments Factory Cal-
cutta

2ggg, J Shri Subodh Hansda:
" Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the products of the
National Instruments Factory, Cal-
cutta are departmentally sold;

(b) whether there is any arrange-
ment for open market sale; and

(c) whether all the products are
consumed in the country?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The products
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of the National Instruments Ltd.
(formerly National Instruments Fac-
tory) are sold departmentally.

(b) No. Appointment of distribu-
tors for sale to private parties is
under consideration.

(c) Yes.
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Tools manufactured by H.M.T.

2688. Shri Subodh Hansda: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that +4he
quality of Hindustan Machine Tools
has gone down very recently due to
quick turnout of machines;

(b) whether any complaints have
been received; and

(c) the steps being taken to see
more for quality than for quantity?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). No complaints regarding
deterioration in quality of machines
manufactured by the Hindustan Ma-
chine Tools Ltd., have been received.
The few complaints that were reciev-
ed by the company mainly relate to
adjustments of items like Clutches
and Brakes and operational and
maintenance problems of the custo-
mers. Rigid quality control measures
are enforced at all stages of manu-
facture including the control on
materials. Inspection at all stages is
carried out to ensure quality and
workmanship.

Small Scale Industries in Assam

2689, Shrimati Renuka Barkatakl:
Will the Minister of Economic and
Defence Coordination be pleased to
state:

(a) whether it is a fact that the
Director-General of Supplies and
Disposals has recommended eighteen
items for small scale industiries in
Assam for the production for defence
needs;

(b) if so, which are those items;
and

(¢) whether there is a proposal to
give financial aid to these small-scale
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industries so that
immediately?

The Deputy Minister in the Minis-
try of Ecomomic and Defence Co-
ordination (Shri Jaganatha Rao): (a)
and (b). As regards requirements of
Defence Services stationed in Assam,
the f{ollowing 18 items will be pro-
cured to the extent possible from
small-scale industries in Assam:

1. Tent pegs, pins and poles;
2. Brooms;
3. Culverts;
4. Hospital Furniture;
5. Water tanks;
6. Kjt box;
¥ 7. Buckets;
8. Pick Axes;
9. Soap and Phenyle;
10. Basket Rations;
11. Rifle Butts;

12. Barbed Wire;

13. Ammunition Boxes (small-

sizes);

14, Mess Tins;

15, Tarpaulins;

16. Pickets (for barbed wire);

17. Stretchers;

18. Trailers.

(c) Normally, the DGS&D allow a
price preference upto 159, to the pro-
ducts of the small-scale industrial
units over the quotations frcm the
large-seale units. Each case of price
preference is decided on merits,. No
special price preference is allowed to
suppliers from Assam.

The Government of Assam and the
Ministry of Commerce and Industry
are considering the question of addi-
tional financial assistance to the small-
scale jndustries in Assam.

Indirect Trade handled by State
Trading Corporation
2690. Shri Maheswar Naik: Will the
Minister of Commerce and Industry
be pleased to state:
(a) the various commeodities which
are involved in the indirect trade

work is started
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handled by the State Trading Corpo-
ration;

(b) the basjs on which service
charges are levied on these deals; and

(c) the total voiume and wvalue of
indirect trade handled by the State
Trading Corporation during  1962-63
as also the gross earnings therefrom?

The Minister of International Trade
in the Ministry of CUommerce and In-
dustry (Shri Manubhai Shah): (a)
A list of commodities which are in-
volved in the indirect trade handled
by the State Trading Corporation is
laid on the Table of the House. [Plac-
ed in the library, see No. LT-1287/
63].

(b) State Trading Corporation does
not levy any service charge on the
requirements of the actual users.
Service charge is, however, levied on
imports of accredited Indian Agents®
of foreign suppliers. This charge is
designed to cover expenditure of
State Trading Corporation. The per-
centage of service charge depends
upon the type of item and is fixed
taking into account the nature of
assistance given by the State Trading
Corporation.

(e¢) Total value of indirect imports
during the year 1962-63 is estimated
to be Rs. 60 crores approximately.
The gross earnings from indirect trade
are estimated to be approximately
Rs. 35 lakhs.

Pig Irom Ore Plamt in Punjab

2691. Shri Yashpal Singh: Wijll the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that the
Punjab Government are planning to
set up a Pig Iron Ore Plant;

(b) if so, the details thereof and
whether any foreign collaboration or
foreign assistance will be sought in
this regard; and

(¢) whether Punjab Government
have approached the Union Govern-
ment for foreign exchange release?
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The Minister of Steel and Ileavy
Industries (Shri C. Subramaniam): (a)
Yes, Sir.

(b) The Punjab Government have
applied for grant of Industrial Licence
for setting up a plant for the manu-
facture of Pig Iron using iron ore
of Mohindergarh District for a capa-
city of 100,000 tons per annum at an
estimated cost of Rs. 25 to 3 crores
with foreign exchange component
of about Rs. 038 crores. No foreign
collaboration is stated to be envisaged
at present. This application is under
examination.

(c) No, Sir. This will arise after
the Industrial Licence js issued.
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Production of Bidis and Cigarettes

2694. Shri Ram Harkh Yadav: Will
the Minister of Commerce and Indus-
try be pleased to state the total pro-
duction of bidis and cigarettes in 1955
and 1861 respectively?

The Minister of Industry jn the Min-
istry of Commerce and Imdustry (Shri
Kanumgo): The production of ciga-
rettes and bidis was as follows:—

Year Production
. Millions
ligarette, 1055 22813 "
1961 39470 &
Bidis 1055-56 *213000 o
1961-62 *224000 ¢

*These are only estimated. Precise
statistics of bidi production are not
available, as they are produced in a
very large number of cottage scale
units.

Trade with Somalia

2695. Shri P. C. Borooah: Will the
Minister of Commesce and Industry
be pleased to state:

(a) whether the Somalia’s Tinis-
ter for Agriculture during his recent
visit to New Dehi discussed varicus
measures [or securing Indian aid for
development of his country in  the
various fields of economy and estab-
lishing good trade relations; and

(b) if so, what measurcs were dis-
cussed with him and what  decision
~ere taken?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). The discussions were of a
general nature relating to the deve-
lopment of mutually beneficial trade
between the two countries and allied
matters, No concerte proposals were
made or decisions taken.
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~ Tour Programme of Minister

2696 J Shri Harish Chandra Mathur:
* 7_Shri Hari Vishnu Kamath:

Will the Minister of Economic and

Defence Coordination be pleased to
state:
(a) whether he has finalised his

tour programme abroad; and

(b) whether he has received any
report from teams which have already
preceded him?

The Minister of Economic and
Defence Coordination (Shri T. T.
Krishnamachari): (a) The Hon. Mem~-
bers presumably refer to the visit to
the US.A. and UK. The programme
is not finalised yet.

{(b) The official team will report on
its return early next week.

Manufacture of Explosives

2697, Shri E, Madhusudan Rae:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of parties which
have offered themsclves for the manu-
facture of explosives with foreign
cotlaboration; and

(b) what sort of explosives are to
be manufactured?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Thirlicen parties
have applied for licences under the
Industries (Development and Regula-
iion) Act 1951 either for establishing
new industrial undertakings or for
effecting  substantial expansion of
their undertaking for the manufacture
of blasting/industrial explosives.

(b) The various kinds of explosives
are Gun powder, Nitro Compounds
like dynamites, galatines, plastex, etc,
Slurry blasting agents, prilled ammo-
nium nitrate/fuel oil mixture and
liquid oxygen explosives.
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Barter Deals

2698. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the State Trading Cor-
poration has the sole monopoly for
barter dezls with the Communist
countries or the private concerns have
also any scope for the same; and

(b) if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The State Trading Corporation has
not entered into any Dbarter deals
with the Communist countries. Pri-
vale concerns also have no scope to
enter into any barter deals.

(b) Qur foreign trade with East
European countries is organised on
rupee payvmont basis, Rupee funds
generated by these countries as a
result of our imports from them are
utilised by them for the purchase of
Indian commodities. Imports and
exports are on balanced basis. In
the circumstance the need for barter
deals has not arisen.

Adulteration of Cement

[ Shri M. P, Swamy:
2699.{ Shri Malaichami:
| Shri Arunachalam:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether any actual instances of
adulteration of cement were detected
by Government since the promulga=
tion of cement (Quality Control)
Order, 1962;

(b) if so, whether any test of the
adulterated cement was carried out
to find the exact substance used in
the adulteration of cement; and

(c¢) the result thereof?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) No case of
adulteration of cement has been

4
_ reported by the State Governments

since the promulgation of the order.
(b) and (c). Do not arise.
Footwear Industries

2700. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether there is any decline in
the production of shoes in the country
during 1962-63 as compared to the
production of last year;

(b) if so, the reasons therefor; anc

(c) the amount of foreign exchan;:
earned during 1962-63 by the produc:
of the foot-wear industries?

The Minister of Industry in the
Ministry of Commerce and Industr:
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.

(¢) Rs. 2.44 crores during 11 months
ended February, 1963.

Manufacture of Power Cables

2701. Shri D. D, Mantri: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of licences for the
manufacture of power cables using
P.V.C. and V.LR. Cables and alumi-
nium enamelled issued in 1961 and
1962;

(b) how many licensees have actu-
ally started production and their pro-
gress; and

(c) how many licences have been
revoked or cancelled?

The Minister of Industry in th-
Ministry of Commerce and Industr
(Shri Kanungo): (a) Total number ¢
licences issued for the manufacture o
Power Cables, PV.C. & V.IL.LR Cabl-
and Winding Wires are as follows:—

Year Power  V.LR.& Winding
Cuble P.v.C. Wircs

1961 . 7 Nos, 3 Nos, 8 Nos,

1962 . 1 No. 1 No, 4 Nos,
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(b) Two licensees of VIR &:’ P_VC
Cables and one licensee of Wmdu}g
Wires from among those licensed in
1961 and 1962 have started produc-

tion.

(¢) Only one licence for the manu-
facture of Power Cables has been

revoked.

Export of Peacock Feathers

f Dr. L. M. Singhvi:
2702.4 ‘Shri Yashpal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total export of peacock
feathers from India; and

(b) whether peacocks are killed t_o
give a boost to these exports, and if
g0, in what manner and to what
extent?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Small quantities of peacock feathers
are allowed for export. Export of
“peacock feathers” is not separately
classified as such.

(b) No, Sir. No such complaints

have been received by us.

Re-Plantation of Rubber

2703. Shri Maniyangadan: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any appeals have been
filed before Government against the
decisions of the Rubber Board for
refusing grant of subsidy for replan-
tation of rubber;

(b) how many such appeals have
been filed; and

(¢} whether any decisions have
been taken on any of the appeals and
if so, how many appeals have been
decided?

The Minister of International Trade
in the Ministry of Commerce and
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Industry (Shri Manubhai Shah): (a)
to (c). One such appeal received by
Government is under consideration.

Rubber Plantation in Andamans

2704. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a scheme for develop-
ing rubber plantation in the Andaman
has been submitted by the Rubber
Board; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). A scheme for a Pilot Project
to plant rubber in an area of 1500
acres in Rutland Island over a period
of B years at an estimated cost of
Rs. 40 lakhs was submitted by the
Board, Based, however, on the find-
ings of a survey team deputed by the
Board to the Andaman and Nicobar
Islands in 1962, it was decided that it
would neither be economical nor
administratively feasible for the Board
to undertake the scheme.
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Textile Mills

2706. Shri D. J. Naik: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
progress of setting up Textile Mills
in various States is very slow even
though the allocation of spindles was
done long ago; and

(b) if so, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Progress in the setting up
of textile units has not been satisfac-
tory due to certain practical difficul-
ties such as shortage of building
material and difficult supply position
in regard to textile machinery.

Import of Russian Watches by S.T.C.

f Shri Kapur Singh:

#107- 3 Shri Buta Singh: |

Will the Minisier of Commerce and
Industry be pleased to state:

(a) whether the State Trading Cor=-
poration had finalised a deal for
import of Russian watches of the
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value of approximately Rs. 2 lakhs by
about May, 1961;

(b) it so, whether the State Trad-
ing Corporation had applied for an
import license in terms of this deal;
and

(c) if so, the particulars of this deal
and at what stage the matter rests at
present?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir.

(b) Although an application for
issue of licence for import of Russian
watches was made by the State Trad-
ing Corporation, no licence was actu-
ally issued to them.

(c) Does not arise.

Trade with Pakistan

2709. Shri D. C. Sharma: Will the
Minister of Commerce and Indostry
be pleased to state:

(a) whether Pakistan has suggested
for expansion of trade with India; and

(b) if so, the action taken in the
matter?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No formal proposal has been received.
India has always desired expansion of
trade between India and Pakistan.

(b) Does not arise,

Bhilai Steel Project

2710, Dr. M. S, Aney: Will the
Minister of Steel and Heavy Industries
be pieased to state:

fa) whether the Central Govern-
ment reccived any offer from  the
Vidarbha Small  Seale Re-Rolling
Mills’ Association for supplying bars
and rods at a cost below Rs. 20 per
ton Column one to Bhilai Steel Pro-
ject for their expansion programme;

{b) it so, the steps
have taken thereon; and

Government
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(c) if no steps were taken, the
reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) The offer was dependent on
the supply of billets for working on
two shifts. Billets are in short sup-
ply even for recognised Dbillet re-
rollers and are not normally released
to rerollers who use scrap as their
raw material. The Vidarbha Associa=
tion is not a recognised billet reroller.
The offer was not, therefore, accepted.

Appointment of Inspectors in
Companies

[ Shri Ilem Barua:

| Shri Bishanchander Seth:
2711, { Shri Yashpal Singh:

| Shri S. M. Banerjee:

( Shri Ram Sewak Yadav:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the Companies in which Inspec-
tors were appointed by the Govern-
ment of India under Sections 237 and
249 of the Companies Act, 1956 since
1st April, 1956;

(b) the rules on the basis of which
Inspectors are appointed;

(e} whether it is a fact that the
rules for invcsiigation are not being
uniformly applied to all the Com-
panies;

(d) if so, the reasons therefor;

(e) whether it is also a fact that
the appointments of all such Inspee-
tors are not notified in the Gazette
of India; and

() if so, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The information
sought by the Hon'ble Members is
contained in the Department's Annual
Statutory Reports which have been
placed on the table of the House from
year to year. A conselidated statement
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in this regard is laid on the Table of
the House. [Placed in the library,
see No. LT-1290/63].

(b) to (d). While the power of the
Government in appointing Inspectors
under sub-scction (w) of Section 237
of the Compunies Act, 1956, is obli-
gatory, thul under sub-scction (b) of
Scction 237 is discretionary. ln  exer-
cise of this d:scretionary power, Gov-
ernmoent satisfy themselves  on the
basis of the prima facie material that
the statutory requirements embodied
in sub-section (b) are fulfilled before
Inspectors are appointed. The basic
considerations underlying such ap-
pointments have been set out in the
reievant chapters of the Department's
Annual Statutory Heports. Briefly
stated, the decision to order an,investi-
gation is taken only when the Gov-
ernment, having due regard to the
circumstances attendant on each case,
are of the opinion that there are
prima facie grounds for making a
detailed probe for the purposes of
ascertaining the full facts about any
allegation of fraud, misfeasance, mis-
conduct or oppression on the part of
the management. Each case is consi-
dered on merits. Apart from this,
there is no set of rules, which can be
of universal application, Parts (c)
and (d) of the Question do not, there-
fore, arise.

(e) and (f). The appointme.t of
Inspectors is not required to be noti-
fied in the Gazette of India.

Export of Bamboos to Pakistam

2712, Shri 5§, M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that sup-
pry of poles for tents urgently requir-
ea for Defence Services is being
delayed due to shortuge of bamboos;

(b) whether it is a fact that in spite
of the shortage, bamboos from Rajas-
than, Madhya Pradesh and UP. are

Matter of Urgent
Public Importance

peing exported to Pakistan in large
quantity;

(c) if so, the steps taken by Govern-
ment to ban this export; and

(d) the quantity of bamboos export-
ed during 1962 and upto 28th Feb-
ruary, 1963 and the number of firms.
who exported?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
It has not been brought to the notice
of the Government that supply of
poles for tents urgently required for
defence services is being delayed due
to shortage of bamboos.

(b) and (d). Do not arise in view
of reply to (a). In any case, State-
wise figures of exports are not readily
available and exports as a whole
from India to Pakistan are very
insignificant amounting to Rs. 10,18,000-
in 1962,

(c) Does not arise.

12.64 hrs,

Calling Attention to Matter of Urgemt
Public Importance

JHARKAND COLLIERY ACCIDENT

Shri C. K. Bhattacharyya (Raiganj):
I call the attention of the Minister of
Labour and Employment to the fol-
lowing matter of urgent public impor-
tance and I request that he may make
a statement thereon:;—

The accident in Jharkhand col-
liery on the 19th February, 1963,
resulting in the death of four per-
sons and injuries to others, the
information about which is alleged
to have been suppressed by the
management of the colliery.

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malviya): I regret to inform the
House that an unfortunate accident
occurred in the Jharkhand Colliery
on the 19th February, 1863. While
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[Shri R. K. Malviya),

some persons were working in an
open-cast working, a mass of alluvial
soil and loose  earth measuring
6m x 6m and having a maximum
thickness of 1.8 metres came down
from the side from an average height
of 3 metres burying six persons and
inflicting minor injuries on another.
Four of the buried died instantaneous-
ly and two received minor injuries.
The accident thus resulted in death of
four persons.

The mine management did not send
intimation about the accident to the
Mines Inspectorate though they in-
formed the Police. On the basis of
an anonymous complaint, the Inspec-
torate, however, held an inquiry into
the accident. According to the
inquiry officer, had the provisions of
regulations 98 and 112 of the Coal
Mines Regulations regarding bench-
ing the sides and fencing the top of
open-cast workings been complied
with, the accident could have been
averted.

The mine management has there-
fore been held responsible for the
accident and steps are being taken for
institution of criminal proceedings.

Shri C. K. Bhattacharyya: Is it a
fact that the quarry where the acci-
dent occurred was declared closed,
but was being unlawfully worked by
the management through contractors?

Shri R. K. Malviya: It appears it
was not closed. The information is

that it was being worked through the
contractors.

12.16 hrs.

PAPERS LAID ON THE TAELE
RerorT oF CoaL Boarp

The Parliamentary Secretary to the
Minister of Mines amd Fuel (Shri
Thimmaiah): On behalf of Shri K. D.
Malaviya, I beg to lay on the Table a
copy of Annual Report of the Coal
Boarg for the year 1961-62. [Placed
in Library, See No. LT-1282/63].
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ANNUAL REPORT OF THE KHADI AND
ViLLace InpustrRes CommMission

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): On
behalf of Shri Kanungo, 1 beg to lay
on the Table a copy of Annual Report
of the Khadi and Village Industries
Coramission for the year 1961-62
under sub-section (3) of section 24 of
the Khadi and Village Industries
Commission Act, 1956, [Placed in
Library, See No. LT-1283/63].

12-17 hrs.
PRESENTATION OF PETITION

st e (mEEE) oM, &
¥9 sEfAA-AT FEEl & SAET
gt o= wrEer # e F are #
wF TfeFwR g gt OF
arfasT I F7@T § |

-
Shri S. M. Banerjee (Kanpur): May
I know whether copies will be cir-
culated to us before the discussion?

Mr. Speaker: The petition has to be
first sent to the Petitions Committee.
The Committee will decide whether
copies are to be distributed or not. If
the Committee decides that, certainly
we will see that the copies are distri-
buted.

Shri S, M. Banerjee: We are going
io have the discussion tomorrow.

Mr. Speaker: If it is too late, I can-
not help it. First, it must be sent to
the Petitions Committee. I will ask
the Petitions Committee to look into
that,

Shri S. M. Banerjee: May I know
why the petition was not submitted
before this? Just to sabotage the
whole discussion?

Mr. Speaker: That is not for me to
say.
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Shri Somavane (Pandharpur): Now
thig petition will be referred to the
Petitions Committee. If they do not
report before the discussion on the
Vivian Bose Report takes place, then
probably we will not get the advan-
tage of the deliberations of the Peti-
tions Committee. I think, it is essen-
tia] that the Petitions Committee re-
ports to use before the discussion
takes place.

Mr. Speaker: The Petitions Com-
mittee is not to deliberate on it. They
will only decide whether the copies
should be distributed to Members.
That opinion they can give us even
today, and we can see they are distri-
buted if they come to that decision.

1219 hrs,

EXPORT (QUALITY CONTROL AND
INSPECTION) BILL—Contd.

Mr. Speaker: Further consideration
of the following motion moved by

Shri Manubhai Shah on the 2nd May,
19@, namely:—

“That the Bill to provide for the
sound development of the export
trade of India through quality con-
trol and inspection and for matters
connected therewith, be taken into
consideration.”

The Minister of International Trade
in the Ministry of Commerce und
Industry (Shri Manubhai Shah):
Yesterday I was mentioning that I
was very grateful to the House for
the unanimous support that they ac-
«corded to this Bill. It hcartened me
to find that the Members were so keen

on it that they pointed out it should
‘have been brought earlier.

Shri Warior pleaded for representa-
tion of the small-srale exporters. 1
can assure him that among the eleven
seats provided in clause 3 of the Bill,
it is our intention to give adequate
representation to the exporters, and
particularly the s=small-scale expor-
ters. It is difficult to define legally
the ‘small exporters’ or how they
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should be taken in. But I can assure
the House that while constituting this
council I shall keep this in mind and
see that adequate representation is
given to the small scale exporters.

There was some impression in the
mind of Shri Warior which has been
clarified by Shri Abdul Waheed. It is
true that export trade had not im-
proved much over a decade but fortu~
nately it is looking up since the last
two years and this year we have
registered the highest increase in the
last 17 years, since, our export trade
begun. However, there is no room for
complacency and much more will have
to be done if the targeted yearly addi-
tion of Rs. 40 crores to our export
trade is to be achieved. In this endea-
vour, quality is important; it is not
only an image of India abroad; quality
also pays. With our experience over
the last four months when we brought
in quality control for 39 items, the
priceg of our commodities in the world
market are looking up.

Shri Saraf and some other hon.
Members said that there should be
no delay in the quality control an:'
inspection  procedure. When we
brought a very wide inspection cont-
rol on cardamom, black pepper,
turmeric, chillies, etc. the trade also
expressed these fears, We assured that
we had made proper arrangements at
every port and we had adequate staff
and that they would not find any
cause for delay. When they departed
after discussing this matter with us,
they had severe misgivings and were
cautioning us that this would cause
delay. I should say that I am grateful
to the staff of the cualit+ e~ntrol and
inspection branch of our Minsiry and
of the Agriculture Minis'ry as the
very same black pepper and cardamom
exporiers have expressed satisfaction
at the working of quality control and
inspection in the last 24 months. We
want to have the field laboratories and
the various types of apparatus first
established before we rush in for
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quality control and inspection. An-
other Bill in relation to textiles will
come up for consideration at the next
session where we have provided for
a corporate body to look after quality
control both for internal market and
external market for the entire textile
industry, textile machinery, stores,
chemicals, textile fabrics, ete, so that
anything which is produced in this
country should be free from doubt
regarding its quality and they adhere
to the samples and specifications that
international markets demand. More
50, the domestic market must be
attuned to that. There is sometimes a
fallacious view that external trade
should be separated from internal
trade. Those countries which have
earned thelr reputation for trade
abroad have fundamentally been
quulity conscious for the domestic
market itself because foreign trade is
only a small part of the vast domestic
market. Our efforts are therefore to
see that the trading community and
various people in the field of produc-
tion of agricultural and industrial
commodities are all educated and
trained and properly attuned to qua-
lity control enforcement within the
country itself both for the domestic
market and for the markets abroad. -

Some hon. Members said that
punishments and fines should have
been enforced at the very outset. It
is not the principle in law or in juris-
prudenc~ that at the very first offence
committed against a provision of an
Act like this a man should be punished
by both. We have followed the well-
known principle here. The highest
penalty here is two years imprison-
ment and Rs. 5000 fine or both toge-
ther. In a certain contingency, no
alternative has been left to the decid-
.ng court or tribunal to even wvary
these. The minimum penalty we have
Zot is three months and it should be
considered as adequate looking to the
nature of the measure that is before
us,

Then there were one or two points
which my hon, friend Shri Guha men-
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tioned. it is true that tea and jute are
very basic to our country's export
promotion and I can assure him that
even for these commodities we are
going to bring in standard specifica-
tions and because they are very wide-
ly dispersed in the international mar-
kets we will have to honour what is
called the internalional export con-
tracts, that is, the contracts which are
entered into between the buyer and
the scller are ag valid as the specifi-
cation which should not be in an arbi-
tray way or in an absoluie way or in
a different way in which we want to
consume the product. Therefore, that
provision is healthy and salutary
which has bevn provided in the Bill—
that we shall not interfere or allow
the law to be interfcred, which is the
internationally established practice, as
long as the image of India to be creat-
ed during the export of these goods is
not vitiated, blurred or damaged in
anyway. That is the only criterion by
which we shall judge the purpose of
this Act.

Then there were other points whe-
ther the quality control will add to
the cost. The hon. Member, Shri Sham
Lal Saraf and one or two other hon.
Members, made this point. I can
assure them that the total cost of qua-
lity control measures as we have esti-
mated today is 02 per cent, that is for
a hundred rupee worth of export,
20 nP. have to be spent on inspection, I
do not think anybody could consider it
is a heavy charge. Even if it were
slightly higher, the trade has wel-
comed that if we can obtain one rupee
or two rupees or three per cent or
four per cent more, the N'2 per cent
surcharge or levy as inspection charge
should not be considered as too heavy.
As a matter of fact, in the very first
vear we have even subsidised quality
control expenses and in the case of
pepper, cardamom and other things, we
are even bearing half the charge and
leaving only half the charge to be
borne by the exporters of various
commodities and items, I can assure
the House that we want to make this
a self-financing scheme, It would = *
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be possible to carry the burden of
‘quality control on the normal exche-
quer, when these products can easily
bear such a small charge. During the
current year, our programme is to re-
cognise and establish 300 field labora-
tories throughout the length and bre-
adth of this country to cater for the
different commodities in which, as one
of the hon. Members yesterday pointed
out, specialisrd agencies will also be
taken care of. That is, organisations
like the General Superintence Co. of
India, Briggs and Co., Italah etc.
thosc who want to specialise in quality
control and pre-shipment inspection
will be given full encouragement to
establish these laboratories. We shall
utilise the laboratories of research or-
ganisations. We shall utilise the labo-
ratories and test houses of profes-
sional organisations of specialists and
other international and national orga-
nisations and universities in this coun-
try for carrying out this massive pro-
gramme,

As a matter of fact, some of the
quality-conscious countries like Japan
and thr Uniled States have labora-
tories and test houses which run into
thousands. Maybe in the one country
there are as many as 50,000 labora-
tories and test-houses doing this work.
Looking to the size of our country,
over a period of the next five years,
we wil] have to act likewise for every
area, particularly the industrial and
trading centre we shall be required to
have scores of laboratories specialised
to carry out the test for different
products.

Mention was made about mineral
ore. There also I can  assure the
House that the mineral ores, though
they look like dust, require wery
rigid specifications and we are not
going to vield to any sort of under-
standing that because it is a product
which does not require quality, it will
not be tested. Some pecople interested
in oils and agricultural products and
minoral products had contended that
when thes» were raw materials which
o to other countries, where was the
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need for quality control and preship-
ment inspection. This is a highly
fallacious argument. The more the
thing is a basic raw rmateriai, the
greater is the need to see that the
specifications are adhered to so that the
buyer on the other hand knows what
he is buying and therefore we get
better prices, and the continuous
market price fluctuations, variations,
and the bad name that we get, the
losses that we incur, the claims and
disputes and other types of quarrels
that we have to settle—all get mini-
mised, when we become what is called

‘a sample-adhering nation. Apart from

standard, what is important is this:
when once we show to the foreign
buyer a particular sample, and when
the products that follow it are quite
different, we lose all the confidence
that the foreign buyer has. Therefore,
a strict adherence to sample, adhering
to scientific specifications and an
adherence to the same, providing all
facilities in the flelds, and test houses
and the laboratories, are essential. We
expect that the co-operation of the
business community should be forth-
coming, and with the support of this
House and encouragement and bless-
ing from here, weq shall be able to
make this country very greatly quality
€ONSsCiDUS.

I is true that over the last 100 years
we have neglected this. But this was
not always the heritage of India.
Indian businessmen used to sell goods
acrosg the seven seas. In the sixth,
seventh and the eighth centuries, we
were one of the greatest sea-faring
nations, though transport and commu-
nications were not as fast as thev are
now. From the grandfather to the
grandson, from the sire to the son,
the Indian tradition was that the
pledged word was honoured; that the
sample was adhered to. The product
that followed was alwayg much better
than the ones which preceded it and
the successive products ran from
generations to generations and it
created a very great name for India
as one of the most powerful and
healthy trading nations of the world.
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That is the aim of the Bill. We
want to recapture the grand image of
India created in the past and to ensure
that we emerge as one of the quality-
conscious nations over the next five
or ten years. As I =aid earlier, this
year will go down in the history of
the foreign trade of this country as
the quality control year. There are
10,000 commadities which enter
foreign trace, but 700 commodities
play a principal part. All of them
gradually over a phased programme
of a pragmatic nature will be brought
under quality control and preship-
ment inspection, both for the foreign
market and for domestic consumption.

1 have tried to clarify all the points
which the hon. Members had raised.
I am grateful to them for giving their
unanimous support to the Bill. There
are som- amcndments suggested by
Mr. Warior, to which I have already
replied and I hope he will not press
those amendments.

Shri A, C. Guha (Barasat): In clause
13, there is a reference to notifica-
tion, by which there can be delega-
tion of powers. May I know whether
a copy of this notification will be
laid on the Table of the House? I
referred to it yesterday in my speech.

Shri Manubhai Shah: I have check-
ed it up. Thig is really nominating
only a pariteular officer to carry out
the responsibilities. The rules, as
laig down in clause 17, will be laid
on the Table of the House This is
not really a notification for doing any-
thing excepling nominating a parti-
cular officer. In all our substantive
legislations, this provision does exist
and there is no provision to lay it on
the Table of the House.

Shri A, C. Guha: T submitted yester-
day that this is delegation of powers
which the Government is deriving
from this Act itself. The power is
delegated to certain officials. T think
such a notification should also be
placed before the House,
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Mr, Speaker: This is only to nomi-
nate a person. The rule-making
power is contained in another clause
and there in that clause there is provi-
sion to place it on the Table of the
House.

The question is:

“That the Bil] to provide for the
sound development of the export
trade of India through quality con-
trol and inspection and for matters
connected therewith be taken into
consideration.”

The motion wes adopted.

Mr, Speaker: We shall now take up
clause-by-clause consideration.

The question is:
“That clause 2 stand part of the
Bill”,
The motion was adopted.

Clause 2 was added to the Bill,

Clause 3—(Establishment of Export
Inspection Council)

Shri Warior (Trichur): I beg to
move:

Page 2, after line 28, insert—

“Provided that one out of such
three members shall be g member
representing the small scale ex-
porters,” (1)

Shri Yashpa] Singh (Kairana): I
beg to move:

Page 2, after line 25, insert—

“(ge) three Members of Parlia-
ment, two from Lok Sabha and one
from Rajya Sabha, to be elected by
respective Houses of Parliament.”
(8)

12.34 hrs.

[Mr. DepuTy-SpEARER in the Chair]
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featadie ave & faew &1 7@ grm )
ST WIS qg N fF gEIdr FEr &
S Y T | 5w e T faw f
7 ¢ W & e #1 eefew 9fF 18
¢, wfeq aga = fa=qre 37 F 412
faelt eifer#igy o dfoeafes & gy
& dsax &t o @ faow & ofws &
ffsizfer &1 o ofedd smew &
qIeaF TEAT §, A T {IEAT TG HY
T 2 AiEEed WX A-sTiRTey
oY 77 # w9 T §, § A §, T
ferez & arelY TR A AT @A w7
T TRl g |
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SE TF IW@ A AR FT AR
A T 7 q9T w7 IS g AT IO
FEIA FY AT F1a AAAT T A FEN R,
& FgaT WA g 4IST MO39 F A}
T9H TF & | A 9% A F1 Wt
F farely, T0F QAT IEET qAgEET
& @19 IAFT ACAF &, AT qg a9
SRR 3% 71 ¢ | f6e o= g
¥ ¥ (AT A1 T AA HT FT AT FAT
W, wmam T Wi
far ¥ a3 aga samr g | gwfaw &
wasar g fw st s 2, geat qF &
AT FT fEEr YO

Mr. Deputy-Speaker: Is Shri Warior
pressing his amendment No. 1?

Shri Warior; No, Sir,
Mr, Deputy-Speaker: Has he the

lcave of the Ilouse to withdraw his
amendment?

Several Hon, Members: Yes.

Amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: What about
Shri Yashpal Singh's amendment?

Shri Yashpal Singh: I am not pres-
sing my amendment,

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his
amendment?

Severa] Hon, Members: Yes.

Amendment No, 2 was, by leave,
withdrawn,

Mr Deputy-Speaker; The question
is:
“That clause 3 stand part of the
Bill.”
The motion was adopted.

Clause 3 was added to the Bill.

Clauses 4 to 6 were added to the
Bill.
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Mr Deputy-Speaker: Then we take
up clause 7. There are some amend-
ments to this clause,

Shri Warior: Sir, I beg to move:

(i) Page 4, line 10,—
after “may” insert—

“in the first instance suspend the
recognition granteg to that agency
~and”, (2)

(ii) Page 4, line 20—
add at the end—

“The inspection shall be compilet-
ed within such time as may be
prescribed.” (3)

(iii) Page 4, lines 34 and 35—

omit “and shall not be questioned
in any court of law”. (4)

Sir, in clause 7 of the Bil} it is
‘provided:

“Provided that if the Centra)
Government is of opinion that any
recognition granted to any agency
under this sub-section should, in the
public interest, be withdrawn, the
Central Government may, after giv-
ing a reasonable opportunity to that
agency to make representations jn
the matter, withdraw, by like noti-
fication, the recognition granted to
it.”

In between giving this opportunity
and their defending their own stand,
the agency 'may continue to exercise
their authority of inspection. By my
amendment No, 2 T want to say that
that authority of the agency should
not continue during the interim period
‘petween finding out the defect or
fault of the agency and the with-
drawal of the recognition. During the
that interim period this authority of
inspection of that particular agency
must be suspended, because having
found out something wrong with them
-how can we allow them to continue to
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do the inspection, Moreover, when
this clause is inserted here as it is,
we presume that there are opportuni-
ties for such agencies to do something
wrong—I do not say mal-practices,
but something wrong—or something
detrimental to the exporters. Which
are these agencies, it is not yet known
and it is yet to be notified. These
agencies presumably will be some of
the Chamber of Commerce institu-
tions or some of their subsidiary or-
ganisations. We know that especially
at the ports these organisations are
headed by people whp have big in-
terests in business. So, there will be
always that amount of caution neces-
sary to see that these agencies do
not harm the interests of small-scale
traders. Hence it is, that this
authority must not be vested in them
during the interim period especially
because it will be handled by people
of not very sure sympathies for the
small-scale  traders. Therefore, I
want that this amendment be accepted.

My next amendment is about the
punishment. I am not yet convinced
by what the Minister was pleased to
say.

1 do not press amendment No, 3 to
a vote, because that has almost been
granted. Coming to amendment No,
4, the authority of court has beep
taken out by sub-section (5).

Shri Harl Vishnu Kamath (Hosh-
angabad): Sir, on a point of order,
When the hon, Member js making
interesting points I think there should
be quorum in this House.

Shri Warior: As far as I am con-
cerned, I am not so particular about
it,

Shri Hari Vishnu Kamath: I am
interested in gecing that there is quo-
rum.

Shri Warior: I do not want the time
of the House to be wasted like this,
Further, all those who are interested
in this Bill are present.
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Mr, Deputy-Speaker: The bell is
being rung.

Shri Warior; I was only saying that
we have to rush through business,

Shri Hari Vishnu Kamath: Why
should they be rushed through?

Shri Warior: Because there are
other Bills also to be passed.

Mr, Deputy-Speaker: Now there is
quorum. The hon, Member may
continue,

Shri Warior; Sub-clause (5) of
clause 7 reads:

“Subject to the provisions of sub-
section (6), the decision of the
agency where no appeal is filed, and
the decision of the appellate autho-
Tity where an appeal is filed, shall
pe fina] and shall not be questioned
in any court of law.”

I do not understand why the autho-
rity or the power of the court should
be takcn out. Because, in the ulti-
mate analysis, if the parties to the
appcal are convinced that they are
given justice, why should they go to
the court of law? Of course, I know
that in the next sub-clause they have
reserved the right of revision but, all
the same, 1 cannot understand why
the court of law should be precluded
from looking into this. At least I am
not convinced by the arguments,

Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, I want to oppose both
these  amendments, Having heard
what my hon. friend, Shri Warior,
had to say in support of his amend-
ments, I fee] that they will do more
harm than good and hence I oppose
them.

With regard to the first amendment,
I would say that it is out of sort at
the present juncture. I think my
hon. friend is labouring under some
delusion. Nothing has happened as
yet. Something should come into be-
ing first before the suspension of its
recognition can be thought of, Let us
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see how it comes into being and how
it functions, If it is not functioning
in the way it should, the Parliament
is certainly frce to ask for certain
decisions to be taken to meet the
situation. Now some new measures
are being taken for improving our
export trade, on which most ot the
prosperity of the country dnd its
future depends. So, my submission is,
at this stage we should make it nei-
ther too penal nor too stringent,
because that wil] create consternation
in the minds of the people and take
away their missionary zeal to increase
our exports, So, I am of the firm
opinion that the acceptance of such
amendments will do more harm than
good, because they act as a disincen-
tive to their efforts to improve our
export trade,

As far ag the penal section is con-
cerned, I think the attitude of the
hon. Minister is perfectly right. Thir
is the time when we have to ask
people to come forward to increase
their exports. Wg have to guide them
as to the lines in which they should
function. Keeping that in view, I am
in perfect agrecment with what the
hon. Minister has gaid. Therefore,
while agreeing with the view of the
hon, Minister, I oppose all these
amendments,

Shri Manubhal Shah: What Shri
Warior said about suspending the re-
cognition granted will not be correct
because, “while the Government might
take action, the agency may be
wholly not guilty at all, or free from
any blame. Therefore, merely to sus-
pend the agency, or g conecern, or a
factory is a punishment which is
very drasticc. Even according to the
normal process of law and justice, we
should give them some time, hear
their reaction, their explanation or
reason and, after hearing them, ex-
peditiously dispose of such cases, That
is why I say that I would not like tha:
amendment to be accepted. We have
just sought to give a reasonable oppor-
tunity to the agency to 'make repre-
sentation in the matter before the
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[Shri Manubhai Shah.]

withdrawal of the recognition granted
to it. If they are proved guilty, cer-
tainly we will withdraw the recogni-
tion. But merely on suspicion or on
a prima facie case, to say that we
will withdraw the recognition will not
be quite right.

1 am glad that he has not pressed
for his amendment to sub-clause (2).
As regards sub-—clause (5), this is more
like a question where the appellate
authority wil] practically have all the
judicial powers. So, it is provided
there, namely,

“Subject to the provisions of sub-
section (6), the decision of the
agency where no appeal is filed,
and the decision of the appellate
authority where an appeal is filed,
shall be final”,

It we leave it to litigation, I «can
assure the hon, Member that all the
purpose of quality control will be de-
feated because they wil] go on drag-
ging every case to the court of law
and bring endless points of dispute.
We want to create a quick and effi-
cient machinery for quality control. I
can assure the House that the appel-
late authority will be very vigilant and
wide open and will listen to all that.
In sub-clause (6) we have taken fur-
ther powers, that is, if there is still
any residuary hardship left, we can
make a revision at the Government
level.

Mr. Deputy-Speaker; Does Shri
Warior wish to press any of his
amendments?

Shri Warior: No, Sir.

Mr, Deputy-Speaker: Has he the
leave of the House to withdraw his
amendments?

Some Hon, Members: Yes.

Amendments Nos. 2, 3 and 4 were,
by leave, withdrawn.
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“That clause 7 stand part of the
B' ”n

The motion was adopted.
Clause 7 was added to the Bill

Clauses 8 to 10 were added to the
Bill.
Clause 11— (Penalty)
Shri Warior: Sir, I beg to move:
(i) Page 6,—
(i) line 20, for “or” substitute
‘landli;
(ii) line 21, omit “or with both"”
(5
(ii) Page 6, line 27,—

for “three months” substitute “six
month” (6)

Mr. Deputy-Speaker: Shri Yashpal

o Singh is not here; so, his amendment

is not moved,

Shri Warior: This clause pertains to
punishment that will be given. Al-
though the hon. Minister has tried
to convince us that the punishment
in the first instance must not be very
deterrent or very harsh, as a person
who had suffered punishment very
many times I do not think that this
punishment will be deterrent enough
for the crime that is envisaged in the
clause. When they know pretty well
that quality control is there and all
these regulations are there, if even
then they want to infringe the law
and commit a crime like this, I think,
the punishment must be exemplary
and others at least must know that if
they deal in such a manner, they
will be taken to task very harshly.
Hence, it is that this punishment must
be more.

In my speech itself I had pointed
out that in Japan even for the frst
offenec the punishment given is three
years' imprisonment. Here, although
the punishment is mentioned a3
“two years' imprisonment” for the
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first offence, the minimum is not even
mentioned. We can gain by the ex-
perience of 50 years in Japan. By
their rich experience in this matter
they have found that this much
punishment must be given even for
the first offence. Why not we ga'n
by that experience and have that
even now? But I do not want to go
to that extent, Let it be two years
ang if the hon, Minister is pleased to
put it, we may say “minimum three
months’ imprisonment for the first
offence and minimum six months' im-
prinsonment for the second offence”, I
wil] be satisfiedq with that.

I am not very much enamoured of
fine for these people. These people
are able to pay any amount of fine—
leave alone a fine of Rs. 5,000 even
if it is a fine of Rs, 10,000 because they
know that in one consignment alone
they can get back not only that but
much more. So, it is not fine that
matters as far as these people are
concerned. Fine is important only
when a manp is insolvent or if he is
not solvent enough to pay that. But
for these merchants and exporters
who can afford to pay that much
money, is not what matters with
them. Imprisonment is much more
deterrent for them and that is why
I wish that the hon Minister + will
accept the amendment. The punish-
ment must be made deterrent and
exemplary, because it is not a question
of one or two persons. So, I reguest
that my amendments may be accepted,

Shrl Manubhal Shah: As T have al-
ready explained, even in normal law,
equity and common law, for the very
first offence in the nature of this
measure, when the country is to be
trained into quality control, it would
be extremely wrong on the part of
the Government or the community to
trcat evervbody as crimminal. There-
fore. in the case of second offence,
we have left no alternative with the

court. The court will have both the -

power of penalty and imprisonment.
Tt is onlv in the first instance that the
alternative is given and we should
leave it to the goodwill of the court

"
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to judge the quantum of the punish-
ment and the quantum of the crime.
Sometimes it may be a minor defect in
a particular specification and it is not
correct to say that because they are
capable of paying any amount of
fines that they will continue to send
our bad goods because under the
Customs Act and even under this Act,
we have full power to completely
deprive him of export licences or any
permission to export even otherwise
than what is provided here. So, 1
would request the hon. Members to
give some time to this country, to the
business community, the exporters,
the foreigners who are involved in
this great transaction in large num-
bers and if in due course—the House
is supreme—we find that the malady
persists and we are not able to stamp
out these type of imbalances, then
certainly we can always reconsider
the matter. That is why I would re-
quest the hon, Member not to press
for his amendments. What we have
done is after a mature consideration.

Mr. Deputy-Speaker: Does the hon.
Member want to withdraw them?

Shri Warior: No, I would like to
have a voice vote.

Amendments Nos. 5 and 6 were put
and negatived.

Mer. Deputy Speaker: The question
is:

“That clause 11 stand part of
the Bill".

The motion was adopted.
Clause 11 was added to the Bill.
Clause 12—(Offences by companies)

Mr. Deputy Speaker: There is an
amendment by Mr. Warior. Does he
want to move it?

Shri Warlor: Yes. Sir, I move:
“Page T,—
omit lines 1 to 4" (7).

Sir, I want to delete this proviso:

*“Provided that nothing contain-
ed in this sub-section shall render
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[Shri Warior]

any such person liable to any
punishment, if he proves that the
offence was committed without
his knowledge or that he exercis-
ed all due diligence to prevent
the commission of such offence.”

This pertains to the companies, where
offence under this Act has been com-
mitted by a company. So, this will
be a very big loophole for people to
escape through. Actually, the com-
panies who are engaged in such tran-
sactions know that they are doing
something quite illegal and criminal.
So, the usual course for these people
in authority will be to shift the
burden of the fault, shift it one by
one from the top-most in the ladder
down to the lowest man and often
the man who could least resist the
orders of the superior officers will be
made the target of punishment. That
should be avoided. This shirking of
responsibility for the offence should
not be given a go-by in the sense that
it might not have been committed
physically or directly by them. But
at the same time they must be
taken to task. Then only they will
see that these things are not done
under their management. Such things
will not be done anywhere and no-
body will have an opportunity to be
taken to task. I do not want anybody
to escape the grip of law. That is
why I have suggested this amend-
ment, to delete this proviso,

Dr, L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, I wish to oppose
the amendment proposed by. Mr.
Warior.’ 1 have a suspicion that he
has not perused sub-clause 2 of clause
12 before moving for consideration of
the amendment standing in his name.
Sub-clause 2 says:

“Notwithstanding anything con-
tained in sub-section (1) where
an offence under this Act has been
committed by a company and it is
proved that the offence has bceen
committed with the consent or
connivance of, or is attributable

MAY 3, 1963

(Quality Contrel and 13644
Inspection) Bill

to any negligence on the part of,
any director, manager, sccretary
or other officer of the company,
such director, manager, secretary
or other officer shall also be deem-
ed to be guilty of that offence and
shall be liable to be proceeded
against and punished accordingly.”

This provision in sub-clause 2 is a
complete answer to the objection that
has been sought to be raised by my
hon. friend Mr. Warior. As a matter
of fact, penal liability in criminal law
is always personal and if you could
fasten criminal liability, even when
a person has no knowledge of that
act committed, or cannot by omission
or commission be held responsible for
it, that would be very unfortunate.
As a matter of fact, that would be a
move towards abrogating the rule of
law which we all endorse and in the
observance of which we always show
such studious interest. 1 feel that
the suggestion made by my friend
Mr. Warior is not sound and within
the framework of law in which we
opcrate. Therefore, ] beg to oppose
it.

Shri Manobhat Shah: My hon
friend *Dr. Singhvi has, to a certain
extent, met the points raiseq by Mr.
Warior. I may also add that this is
something which is a little more com-
plicated than meets the eye. A parti-
cular person, a manufacturer, or an
export>r sends his goods and suppose
in transit at the port, a whole bale
falls down, the thing gets damaged
and something gets torn. It is some-
thing beyond his competence or con-
trol by which the specification or the
quality has gone down. Or, in casting
a machine, pig iron which he uses,
while he has to purchase it from other
plants, may not always conform to
specifications and he can prove to the
satisfaction of the presiding authority,
the judicial authority, that he took all
the precautions that were possible,
that quality control was enforced at
every stage of production, both inter-
mediate and primary and also at the



13645 Export

assembling stage. If in such rare
cases—these are not the cases which
are to be found e¢very day—where it
is beyond the competence or just bet
yond his own control over the stages
of production, or transit, or transport,
something happens, it must be quite
natural and this is a provision practi-
cally, as we have examined, In most
of the pre-inspection laws and quality
control laws which are operated in
every country. Therefore, I would
request him to see that this is to be
isolated from the normal way in which
a loophole is created for any escape
from the provisions of the law. But
this is more about the marginal and
peripherial cases where beyond the
control of a person if something
happens, the law must take care of
that.

Mr. Deputy-Speaker: Does the hon.
Member want to withdraw it?
Shri Warior: Yes,

Amendment No. 7 was by leave
withdrawn.

Mr. Deputy-Speaker: The question
is:

“That clause 12 stand part of
the Bill".
The motion was adopted.

Clause 12 was added to the Bill

Mr, Deputy-Speaker: Clause 13 to
18. There are no am:ndments.

The question is:

“That clauses 13 to 18 stand part
of the Bill”

The motion was adopted.

Clauses 13 to 18 were added to the
Bill.
Mr. Deputy-Speaker: The question
is:
“That clause 1, the Enacting
Formula and the Title stand part
of the Bill"”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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Shri Manobhai Shah: Sir, I beg to
move;

“That the Bill be passed”.

Mr. Deputy-Speaker: Motion mov-
ed: '

“That the Bill be passed”.

ot fogrem feg (M)
IYTEME WEIET, Tg FIA A1 2T &
na #Y ag T fag grm, afag
¥ zasT @rE F@r § |

ey oW gaTt 3w ¥ gg maEar
oY f& a2t S wrer Forerar 41 W=y fa=ar
a1 | w7 faar § fF ag agi mr
3aY wr=er gy e | &fFT ora g6y
am ¥ g A § fF g omg g W AT Y
gt fasar & | & w9 #T OF weAT
TATT ARATE | A 283 o A forg ww
WA ARG I @ 97 a7 &3t
&7 qGT A 9T | I FHG CF HGIAT A
q# JorH Fg fa w3  f ewdany
X fa3et & fFaar weax @ 1 S
g1 & fazsit v F foq gm0 a2
Yo T fo@T g & IF H ¥o wA FY
Fae1 f Fwar g, afeT wa2wy foaq g+
9T ¥o I for@r gar g, 9 & 35 a7
39 qr 3% I & 987 fageraT &, g9
#§ wft & 997 1 39 Fg fF ag
Y FT T 9T W o7 § Ta_;AT
T 99T § FEA [330T qT ag
gre faar wr, afFr ga%1 afwomr ag
q1 FafF A3 o=l & g & & s
FFAT T, W@ H gF A Amy ¥ WY
Ffem{ grit o

TF AT TZELT AT & ATHA @A
gt § | fergewm AleT dA F
wifa® ¥ W97 UF FEFal d q94@v 5
gt A< £t AT ¢, A Ia¥ T3T
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[ fagram fag)
<X s« faar, ag & 9 Y @ w7
HATAT 9Tgar § | 999 S

qq, M A g e @
TEHT 5 AT T § foara gt &

it mé Gt o @ fF vuF o
e &, 1 w7 ey =ifee, Al
ot f& Jrean aifge ag adf arear
ar ag gard fgrger M & art ¥
TF FTEFAT F T E |

13 hrs.

Dr. L. M. Singhvl: It is a much
retter car now.

st Fagrem fog : 59 *gv 91 3@
qRT TG g 4T )

@ w wE § fF oo wfeR
T &1 AT STEH &1 oY w@e @A
wfgr ) g A mfeaiaa Qs &
qFEw ¥ o A A AR 9w ¥
Y F7 799 ¥ 9w § w=fr mfeqr
fadei & a1 W E o gew
W Wi wTn A ¢ e g A a
sy &Y a7 g a3 sfrm
TR qF 9 A I g AR aform-
QTT IV TFd I AW § | TG gATT
FO N9 A F1 A@Af 1 oA=ar
@™ ¥ fag g feq =gt & 1 Wt
s TEAT grn fE W F oqEras
g il & s WS 7 | | WK
R & gFTas § gaTt 7 A e
T @ AfHT T IT F7 79 AfwF
T A @ AR A @R
e T s Fnfadt Qi &1 s
W F ATHE H FHIT FTAT g |
oY 91T STEd AT #) swaegr 5
@A ¥ & SHrT ST AR a3 | R
g At wqwrE Wy oY g faw W@ g
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qg T 4y § | & e @uré T
g W% s @ § fF gara |
IO 0

Shri Sham Lal Saraf: Sir, the hon.
Minister has stated clearly the pur-
pose behing this Bill, I want to bring
to the notice of the House a few sug-
gestions,

First, I am very happy that he is
going to set up tesung laboratories
ail over the country. All the same, 1
have a feeiing that the manufacturers
or exporters, perhaps, may not have
the opportunity of being as near the
laboratory as possible, Proximity
may not be there. Sufficient facilities
should be created so that people may
get the bi.nefit. Secondly care must
be taken to see that delivery is given
in time. The machinery should be
so devised that they see that the
stuff that is exported is delivered in
time. Otherwise what happens is. in
a number of cases, orders get can-
celled. Thirdly, I am happy that the
pre-shipment inspectorate is about to
be set up. My submission would be
that this inspectorate should be made
effective on the one hand to check
the gquality and all the other things
and at the same time, they make it
easy for the exporters to get the
things checked in as little a time as
possible.  Because, instances have
come to our notice where a lot of
time has be-n taken and people have
actually suffered. This may not be
because of any adverse intention on
the part of the authorities that be.
May be this machinery has not been
properly set up. Fourthly, where we
tag on our exports with imports,
please see that co-ordination is pro-
perly maintained and properly follow-
ed, and we send what we want to
send and we actaully get what we
want.

With thes~ féw suggestions, I sup-
port the Bill,

Shri Manubhai Shah: There were
only a few points which Shri Sham
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Lal Saraf has raised. I can assure
him that the facilities will be wide-
spread. It is very correct that in a
country of this continental size, it

cannot be that facilities provided in |,

a few ports and big industria] towns
could be considered adeqguate. As a
matter of fact, handicrafts is one of
the items which has spread into the
villages of this country in large num-
bers. 1 can, therefore, assure him
that thisg is a very good suggestion
which we have already taken into
account. Therefore, the number of
testing houses and laboratory facilities
will multiply into, as I said hundreds
or thousands.

He mentioned about claims on deli-
very, etc. I can assure him, at the
last meeting of the Board of Trade,
we considered this matter very
thoroughly. This is one of the mala-
dies which is attached to the Indian
foreign trade for the last several
decades. Under the Chairmanship of
the Secretary in the Law Ministry,
we have appointed a Committee to go
into this question of settling interna-
tional claims and disputes. It is our
intention to set up claims tribunals
both at the Chamber level and at the
Government level to sec that the good
name of India is not tarred by slug-
gishness on the part of the import-
ers and exporters in making payment
of proper damages or delivery pay-
ment or failure in contractual obli-
gations, Once the claims machinery
comes into existence, I am quite sure
that what he has mentioned here will
be a thing of the past.

The question of linking import and
export is a much wider question, not
arising directly out of this. I can
assure him that it is our intention to
forge adequate and scientific inter-
relationship between export trade and
import trade of India so that the
exporters who were up till now the
Cinderella of Indian economy and who
used to be the last in the list of
beneficiaries—established importer was
the first, then actual user, then mass
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of importers who simply became a
drain on this country and exporters,
last—are brought into focus and given
the greatest advantage in importation
and the rest will be in the rearguard.

Shri Sinhasan Singh mentioned
about the Swadeshi movement.

sft fagraw fog ¥ & w9t &
fae ot faam 9 (58 & 97 & faq
AT O A g | g 9d § f
wTfereY s e S0 A &) g4 W Al
¥ AFEAT FOU § | TR F I gQ
AT W AT 1 g F aran<d §
@A & faU g7 ygoraie § Wi awy
HTaTT FeH 9571 @ & | & It fagary
feemr wgar g f& g ST fas
1z & 7 & fe @ [ § @ o
fag afer ag Q@ & faed fF ag
G ATHe # Y FTHAET & A9 FE
T g5 | gfaar & T ¥ @l
i WAt S AT w9, WAEA 9T §E
i< for & fog & gn 9T 9 SRR
& wF, Tt gardr F 1 § /) whfag
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Shri Himatsingka (Godda): What is
the opinion of the hon. Minister as
regards quality? Has there not been
very definite improvement in quality
of late? Are there not lesser and
lesser complaints now?

Shri Manubhai Shah: There is no
doubt on that. The country is getting
quality conscious, With all these
measures that we are taking, it will
be more cumulatively felt in a shorter
period of time than in the past several
decades.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”.

The motion was adopted.
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13.06 hrs,

GOVERNMENT OF UNION TERRI-
TORIES BILL

The Minister of Home Affairs (Shri
La] Bahadur Shastri): Sir, I beg to
move:*

“That the Bill to provide for
Legislative Assemblies and Coun-
cils of Ministers for certain Union
territories and for certain other
matters, as reported by the Joint
Comm itee, be taken into consi-
deration.”

I am glad to move this Bill before
the House as it should be most wel-
come to the Union Territories. Some
important changes were made in the
Joint Committee. In fact, I had
gauged the feeling of the Members of
this House and of the other House
when the Motion for reference to the
Joint Committee was under considera-
tion. In the light of the discussions
further held in the Joint Committee,
1 myself moved for the amendment of
some of the clauses of the Bill
I am sure, with these changes, the
Bill should commend itself fully to
this House and it would receive gene-
ral support.

I know there is a strong opinion in
this House as wel] as outside that
these areas should be merged in the
neighbouring States. It is felt that it
would be economically useful especial-
ly for the territories themselves. If
they merge the composite State will
be in a better position to develop its
trade and commerce and these units
which are not economically viable at
present, would become economically
viable and it will lead to a reducing
of the burden on the Central Gov-
ernment which exists at present. I
personally feel that there is a good
deal of substance in this argument.
But, it has to be realised as to what
we should do in the existing circums-
tances. We have to remember that
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these territories were more or less
autonomous, or in a sense free before
1947, Himacha] Pradesh, Manipur and
Tripura were mostly princely States,
small or big.

Shri Hari Vishnu Kamath (Hosh-
angabad): Don’t call them free.

SHri Lal Bahadur Shastri; Free
means that they were autonomous.
Most of the areas were not in the
British territories. They were auto-
nomous. What kind of autonomy it
was, is a different matter. But, they
must have had the feeling that they
had their own Assemblies, etc. Simi-
larly, Pondicherry and Goa were also
under foreign rule and they had their
own legislatures and their own Cabi-
nets,

It may not, thcrefore, be advisable
to consider their merger immediately
inte the neighbouring States. As the
House knows, even Himachal Pradesh,
Tripura and Manipur were treated as
Part C States, and that arrangement
continued for a number of years.
Later on, of course, during the last
five years, they just functioned as
Union Territories, and there were
Territorial Councils only. Still, I must
say that we should avoid separatist
tendencies, and even if we agree to
have these smaller territories as sepa-
rate from the neighbouring States, we
do want that they should have before
them the picture of an integrated
India, and I think that if they will do
50, it would be in the best interests
of the Union Territories as well as the
country as a whole. I do not rule out
the possibility of the merger of these
areas into the neighbouring States.
But I do not suggest it just at present,
so that it might not cause any mis-
apprehension. However, as an ulti-
mate objective, as I said, it should not
be ruled out. Whenever we take that
step, we shall see to it that the Union
Territories themselves realise that it is
in the best interests of their own ter-
ritories.

*Moved with the recommendation of the President
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We have given necessary and ade-
quate powers to the Union Territories
in accordance with the provisions of
this Bill, I do not think that the rep-
resentatives of the Union Territories
will get a better opportunity to serve
their area in a better way, because if
they get these powers, they get ample
opportunities to serve their areas in
the best possible manner, and I feel
sometimes that they might be better
off than what they were when they
functioned ag Part C States. It is true
that the President cannot absolve
himself of his responsibilities for these
areas, and Parliament also cannot
absolve itself of its own responsibility.
It should have the concurrent power
to make laws which naturally will
superscde laws, if any, on the subject,
made by the Legislative Assemblies
of the Union Territories. To my mind,
there is nothing in this Bill which can
really be objected to in regard to this
particular matter. As I said, the new
set-up weuld give great opportunities
to the representatives of the people to
carry on the administration as they
consider best in the interests of their
own people.

Now, I shall say a few words about
the important changes made in the
Joint Committee in this Bill. I re-
member that there was a good deal of
criticism made in regard to the Ad-
ministrator, in fact, to the word ‘Ad-
ministrator’ used in the Bill. It was
said that the Administrator had been
made all-powerful and it was felt
that he would in a way reduce the
autonomy of the representatives of
the people or the powers which were
being given under this Bill. It is
needless to make it clear that in fact,
this word ‘Administration’ was used
in its generic sense. It does not in
any way mean that the President could
not designate him in any other way
or could not give any other designation
to the Administrator, for example, that
of the Chief Commissioner, or
Lieutenant-Governor, and so0 on. It is
entirely at the discretion of the Pre-
sident to give any designation to the
nerson who is put in charge of these
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Union Territories. Further, clause
2 (1) (a) has been further amplified
to make it clear that the word ‘Ad-
ministrator’ means the Administrator
appointed under article 239 of the
Constitution.

Another important matter is regard-
ing reservation of seats for the
Scheduled Castes and Scheduled
Tribes in these territories. We had
provided in the Bill for reservation
for Scheduled Castes and Scheduled
Tribes in two territories, namely
Himachal Pradesh and Pondicherry.
No such reservation was made in the
other territories, namely Goa, Mani-
pur and Tripura. We did so because
the population in Himachal Pradesh
and Pondicherry was fairly sizable,
whereas in the other territories it was
not so. Secondly, in these areas, they
do not live in compact areas, and,
therefore, it becomes difficult to deli-
mit constituencies, as we do here in
other States. Han. Members are
aware that Scheduleq Castes constitu-
encies are generally formed where
there is bulk of Scheduled Castes liv-
ing. So, we had not provided for re-
servation in other Union Territories.
However, in the Joint Committee,
various Members pressed for it, and
we agreed that there should be reser-
vation for Scheduled Castes and
Scheduled Tribes both in Manipur
and in Tripura.

In regard to Goa, we have not done
so. The Joint Committee did not
agree to it We did not do so because
no census had been taken of Goa so
far, and we did not exactly know the
number of Scheduled Castes living in
that territory Besides that, ong can
only guess. If we see the neighbouring
areas, we find round about Goa that
the percentage of Scheduled Castes is
very small or very low, and if we
could make any assessment on that
basis, we feel that it may not perhaps
be advisable to make any reserva-
tion. Howcver, we shall have to
depend on a census report or wait
till the census is completed in that
area. In any case, we have not pro-
vided for any reservation. And the
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Joint Committee did not agree to this
also because it would have delayed
the elections in Goa, and the new set-
up would not have come soon. In
these circumstances, I think that the
Joint Committee took the right deci-
sion in not giving reservation to
Scheduled Castes in Goa.

I might also add that an important
section of Tripura also met me, and
they felt that no reservation should be
given to Scheduled Castes and Sche-
duled Tribes in Tripura also. The
reason given by them was that the
Scheduled Tribes were fairly rep-
resented already in the Territorial
Council in Tripura. Without any re-
servation, they have got their due in
the last elections both in the Tripura
Territorial Council and, of course, in
Manipur. The House will be interes-
ted to know that in Manipur, the
scheduled tribes members elected are
9 and nominated, one—out of 30. In
Tripura, 10 scheduled tribes members
and 2 scheduled caste members have
been elected in the Territorial Coun-
cil, This is a fair]y satisfactory posi-
tion. It is good that the scheduled
castes and scheduled tribes members
are elected from the general constitu-
encies as such and ng separate reser-
vation is given. It is good in principle,
but as I asid, the Joint Committee
took the decision with which, I think,
we have to agree and this will natu-
rally continue til] the general reserva-
tion continues in the whole country,
not beyond that. I might add that in
case of Goa, if no scheduled caste is
elected, we have the provision for
nomination, and we would certainly
like to nominate at least one of the
scheduled caste members.

The other important changes made
were in regard to the Administrator
having some specia] powers, Firstly,
it wag provided that the Administra-
tor will have the power to address
the Assembly or to take part in the
proceedings of the Legislative Assem-
bly. The Joint Committee decided
that the Administrator will not take
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part in the proceedings. But the
natural corollary fellows that the
subject with which the Administrator
will have to deal exclusively will not
be discussed in the Assembly, because
he would not be present to take part
in the discussions. The second thing
proposed in the Bill was that the Ad-
ministrator might preside over Cabi-
net meetings. It was felt that the
Administrator would not be presiding
always, but whenever he happened to
be present or when he goes there to
have a discussion on any important
matter, he might preside over the
Cabinet meetings. We have dropped
that proposal, and the Cabinet will
now be presided over by the Chief
Minister. Of course, in his absence,
he will have to delegate that authority
to one of his senior colleagues, Ano-
ther change made in the Joint Com-
mittee was in regard to increasing the
number of nomination. The Joint
Committee decided that instead of 2,
not more than 3 should be nominated.

I have seen some of the amend-
ments and also minuteg of dissent. I
am surprised that objection has been
taken to the proposal in clause 54
which empowers or suggests that the
present Territorial Councils should be
converted into Legislative Assemblies.
Legal and technical objections have
been raised or were raised, but as far
as I can see, there can be no legal or
constitutional objection raised against
this matter. I do not want to go into
details, but perhaps Shri Kamath will
remember . . .

Shri Hari Vishnu Kamath: I was not
a member of the Committee.

Shri Lal Bahadur Shastri: He was
a member of the Constituent Assem-
bly.

Shri Hari Vishnu Kamath: Yes.

Shri Lal Bahadur Shastri: Even the
Constituent Assembly decided that
during the interim period it will
function as a legislature. So, there
are many such examples and what
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has been suggested in clause 54 is
nothing new.

Shri Hari Vishnu Kamath: Not on
all fours with this. But doeg not mat-
ter.

Shri Lal Bahadur Shastri: Besides,
it would be unfair to hold fresh elec-
tions so soon after the last general
elections, which were held about a
year or so ago. The franchise, adult
franchise, was exactly the same, The
constituencies will be more or less
the same.

Dr, L, M. Singhvi (Jodhpur): On a
point of clarification which would, 1
think, help us to wunderstand the
nature and the import of clause 54.
It appearg that under the Act under
which elections were held, even a
person of 21 years of age could be-
come a member of the Territorial
Council. Under the Constitution,
State legistures should not have mem-
bers whose age is less than 25 years.
That is a difficulty which has been
bothering some of us in the constitu-
tiona] perspective.

Shri Hari Vishnu EKamath: By now
they will be above 25 perhaps.

shri Lal Bahadur Shastri: I do not
really want to enter into legal nice-
ties,

Shri Hari Vishnu Kamath: That can
be done later on.

Shri Lal Bahadur Shastri: The
minimum age limit for the members
of the present Territorial Counci] is
no doubi 21 while that for Assemb-
lies is 25. Therefore, there may be
cases where persong of less than 25
years of age become members of the
first Legislative Assembly. I would
like to say that clause 54 has overrid-
ing effect on other provisions. That
ig clear from sub-clause (2) thereof.

13.28 hrs.
[SHRr THIRUMALA RAO in the Chair]

Therefore, it is felt that even if
there are any members of the Terri-
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torial Councils whose age is below
25, they have to continue to be mem-
bers of the provisional Legislative
Assemblies constituted under clause
54, The whole body is deemed to be
a Legislative Assembly. Any distinc-
tion made between elected and nomi-
nated members or between 21 and 25
years will not be valid. As I said, the
whole of the Territorial Council will
be deemed to be the Legislative As-
sembly of that particular area. This
is the legal opinion given to us. In
the circumstances, I feel that even this
difficulty regarding difference in age
should not come in the way. I do not
think it would be justified. It is
obvious that the whole Legislative As-
sembly for the time being will con-
tinue as such till the next elections
are held, and the same members,
whatever their position or age, will
be deemed to be members of the
Legislative Assembly.

As I said, it is not advisable in pre-
sent circumstances to hold fresh elec-
tions. It will mean additional ex-
penditure and a great strain on the
electorate itself. So the present Ter-
ritorial Councils should become Legis-
lative Assemblies.

Shri Hari Vishnu Kamath: Economy
during the emeigency.

Shri Lal Bahadur Shastri: Natural-
ly, our people in those territories are
very keen that these Councils shou'l
be converted into Legislative Assem-
blies, so that they can form their own
Government, and carry on their own
administration.

Some other points were also raised,
but they have been raised in the
Minutes of Dissent. I merely wanted
to say a few words about what Shri
H. N. Mukerjee has said about the
truncation of powers. In his Minute
of Dissent, he has said that the legis-
lative powers and the legislative
assemblieg are drastically truncated.
Specific reference has been made *n
clauses 18 and 21.
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Clause 18 affirms that Parliament
will continue to have powers to legis-
late in respect of any matters for the
Territories, and Clause 21 provides
that future parliamentary legislation
shall override the laws enacted by
the legislative assembly. In conse-
quence of the enactment of the Cons-
titution (Fourteenth Amendment) Act,
Parliament can by law establish
.egislatures and councils of Ministers
m the five specified Territories. It can-
not, however, altogether disown legis-
lative authority nor cap the President
divest himself of the responsibility
in respect of the administration of
the Union Territories. It is, of course,
obvious that normally Parliament will
not undertake legisiation in relation
to Union Teritories in the field in
which the legislatures of these Terri-
tories are competent to operate, In
fact, there is a provision in the Bill
authorising the legislatures of the
Territorieg to amend or repeal Parlia-
mentary enactments which came into
force before the establishment of the
legislative assemblies in these Terri-
tories. If, however, Parliament decid-
es to enact any law in the delegated
field, thig should be, of course, a rare
occurrence, but that, however, should
not mean that the powers of the

legislative assemblies are drastically
curtailed.

It is gaid that the Administrator
can dissolve the legislative assembly
at his will any time. That also is not
quite correct. Under clause 6(2) it
has been provideq that the Adminis-
trator can dissolve the Assembly, but
naturally, it is obvious that in these
matters he takes his decisions in
consultation with and on the advice
of the Government there and the
Ministers. It will thus mean that the
Assembly will be dissolved either on
the advice of the Ministers or on the
direction of the President as is the
case in other States also.

Clauses 22 and 23 of the Bill pro-
vide for the Administrator's sanction
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or recommendation to certain Bills.
Clause 22 in particular relates to the
Court of the Judicia] Commissioner.
Such courts exist only in Himachal
Pradesh, Manipur and Tripura. The
Court of the Judicial - Commissioner,
although it ig not a High Court for
all purposes of the Constitution, has
been declared to be a High Court for
certain gurposes. It js, therefore,
necessary to ensure that matters re-
lating to these courts are dealt with
after careful thought, and there is
nothing wrong in providing for the
previoug sanction of the Administratu.r
in respect of Billg relating to these
Cou.ts. Here again, in giving the
sanction, the Administrator is advised
by his Council of Ministers, and he
does not exercise this power in his
discretion.

The provision of clause 23 follows
the provisions of article 191 read with
article 207(1) under which in a State
the Governor's recommendation is
necessary to financial Bills.

There hag been some talk about
discretionary powers having been
given to the Administrator, and per-
haps it was felt that it was not quite
justified. 1 only wanted to say that
there are only two main matters in
which thig discretionary power has
been given to the Administrator. One
is issue of directiong or taking of
measures necessary for the security
of the border. This appliey only in
the case of Himachal Pradesh, Mani-
pur and Tripura. Its importance has
considerably increased in the changed
context of things, and therefore this
special power has been given to the
Administrators of Manipur, Tripura
and Himachal Pradesh only.

The other thing is securing the
proper functioning of the Standing
Committee of the Manipur legislature.
This applies only in the case of Mani-
pur. There will be a Standing Com-
mittee of the scheduled tribes elected
to the Legislative Assembly, and this
Standing Committee will deal with
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various matters concerning the sche-
duled tribes. Their customs, their
laws ete., will have to be considered in
the Standing Committee first, and
then taken to the legislature. Diffe-
rences might crop up between the
Members of the Standing Committee
and the Government. So, it will be
good that the Administrator ig there
to settle those differences, sometimes
if necessary to arbitratg. So, the
Administrator would be playing an
important role, and it ig only desirable
that thig discretionary power should
be given to the Administrator in so
f‘ar as Manipur is concerned.

I do not want to take more time
of the House. I have only to say at
the end that I have briefly tried to
explain the provisions of this Bill, and
T am quite sure the intentions of the
Government of India to give the Union
Territories necessary powers to man-
age their own affairs will not be mis-
construed in any way. Our intentions
are, I believe Shri Kamath will agree,
absolutely pure.

Shri Hari Vishnu Kamath: Good
intentions. 1 agree with you as far as
that goes.

Shri Lal Bahadur Shastri: May I add
that the Central Government have
never shirked to give such powers and
responsibilities to small areas where
it hag been found necessary, gand I
agree that it ig better to give adequate
powers when an area js to be properly
administered by the representatives of
the people. There is, of course, one
condition. I mentioned about that in
the beginning also. We must not lose
sight of the integrated picture of our
country, one India. That is absolutely
important.

May I convey my goodwill and good
wishes to the representatives of these
Territorieg who will soon become
Members of the Legislatures and
form their own Governments?

Shri Hari Vishnu Kamath: And the
people of the Territories,
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Shri Lal Bahadur Shastri: And the
people alsoe. May ‘1 humbly submit
that they will have considerable res-
ponsibility towards helping the com-
'mon man in their Territories? It
should be their main concern, and I
have no doubt that they will discharge
their responsibilities to the satisfaction
of all. I hope this 'measure will
receive the general support of this
House,

Thank you,
Mr.” Chairman: Motion moved:

“That the Bill to provide for
Legislative Assemblieg and Coun-
cils of Ministers for certain Union
territories and for certain other
mallers, as reported by the Joint
Committee, be taken into consi-
deration.”

Shri Hari Vishnu Kamath. On 3
point of order, Sir. As I develop
my point of order, I shal]l endeavour
to the best of my ability to convince
you and ‘my collcagues in the House,
including the Rt. Hon, Minister, that
the Bill before the House _ . .

Shri H. N. Mukerjee (Calcutta Cen-
tral): Right Honourable?

Shri Hari Vishnu Kamath: I am
sorry. The “right” may be deleted.

Shri Lal Bahadur Shastri: Not even
“honourable”,

Shri Hari Vishnu Kamath: Some-
body objected, that is why,

Shri Lal Bahadur Shastri: The
hon. Member can delete “honourable”
also.

Shri Hari Vishnu Kamath: , ., is
unconstitutional, and accordingly, the
motion made by the Minister is wholly
out of order.

I would have been happy if the
Bill that has been brought before the
House wag truly the fruit or the out-
come of the Bill that was passed in
this- House in September last and the
people of those Territories had really
been granted the substance and the
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s2ul of democratic government, but
under thig Bil] what they have got is
cnly a traversty and a ‘mockery, As
thp Sanskrit saying hag it:

faaraTs xR, EEEE AW |

&t ay (@ror) @ TEET waed
wT qgerr e )

Shri Hari Vishnu Kamath: I believe
it is easily understood by all.

I will invite your attention to the
Zonstitution (Fourternth Amendment)
Act of 1962, People of these five
territories, Himachal Pradesh, Tripura,
Goa Daman and Diu and Pondicherry
have been looking forwarg to this
welcome measure in its reality, not its
mockery, not a travesty of it, like the
fabled chataka bird.

Mr, Chairman: I would request the
hon. Member to confine himself to the
constitutional point.

Shri Hari Vishnu Kamath: That is
vhat I am doing. Have you got a
copy ©of the Constitution (Amendment)
Act?

Mr, Chairman: I will get it now.
Apart from the varioug things which
the hon. Member is saying .

Shri Hari Vishnu Kamath: [ say so
that you may grasp the point better;
otherwise it would be difficult to
grasp the point.

Mr._ Chairman: 1f the hon, Member
comes to the point it wil] enable me
to grasp it better. )

Shri Hari Vishnu EKamath: It can-
not he said in one sentence, You have
been in the Constituent Assembly, Sir;
you have laboured there and you
know very well how difficult it is to
set forth the constitutiona]l point. . .
(Interruption).

Shri Bade: It ig relevant to the
question, Sir and sp it is admissible.
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Shri Harl Vishnu Kamath: The Bill
before the House—have you got g
copy of the Bill with you?—oontains
several clauses; clauses 3, 4 and 54 are
pivotal clauses of the whole Bill and
it .1 convince you that these three
clauses together form an unconstitu-
tional whole, the whole Bill will fall
to the ground and cannot be sustained.

The Home Minister will remember
very well the 14th Amendment Bill
that he brought before the House to
provide for something and had the
House approved of it, it would have
made the position easy today, Un-
fortunately, the House did not ap-
prove of the Bill ag it was brought
before the House and a very vital
change was made before the House
passed that Bill. It was my amend-
ment which wag accepted, Sir, Have
you got a copy of the Bil] as intro-
duced? It was brought here in Sep-
tember 1962 and I refer to clause 4
of that Bill which inserted article
239A. That clause 4 of that Bill—
not of the Act—read as follows:

“Parliament may by law create
for any of the Union territories
of Himachal Pradesh,  Manipur,
Tripura, Goa, Daman ang Diu, and
Pondicherry g body, whether no-
minated . ., ."

Had this been retained in itg en-
tirety in its pristine impurity, im-
perfection, then his way would have
been clear and easy. But the House
thought better of it; the House was
wiser than the Minister and deleted
the word ‘nominated’, Instead of
reading: “ . . .. a body whether nomi-
nated or elected or partly nominated
and partly elected, to function as a
Legislature for the Uniop territory . .”
in the Act that was passed the word
‘nominated’ wag deleted by the wisdom
of the House, perhaps much to the
chagrin of the Minister. I thought that
he also approved of the amendment
at that time when I moveq it and
ultimately it was passed. Later on
he might have thought about it and
he might have felt that if the word
‘nnminated’ had been retained it would
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have been better, However, in the
Act, in the Bill when it wag passed
by the House, that word hag been
deleted,

I come to this clause in the light
of this very significant and very vital
change made by the House to the
effect that there shall be no nominated
body; none of these assemblieg shall
be completely nominated but they
shal] be either elected or partly elect-
ed and partly nominated. The cent
per cent, whole hog, total nomination
principle was not accepted by the
House.

.

Now, what do we find in the Bill
before the House, please refer ‘o
clauses 3, 5 and 54 Clause 54 is
linked up inextricably with clauseg 3
and 5 What does clause 3 say?

“There shall be a Legislative
Assembly for each Union Terri-
tory."

Wel] and good, Now, clause 5 says:

“The Legislative Assembly of a
Union territory, unless sooner
dissolved, shal] continue for five
years from the date appointed for
its first meeting and no longer, and
the expiration of the said period
of flve years shall operate as a
dissolution of the Assembly.”

May I now request you to turn to
clause 54(2): :

“ . .. Notwithstanding anything
in this Act, unti]l the Legislative
Assembly of each of the Union
territories of Himachal Pradesh,
Manipur, Tripura and Pondicherry
has been duly constituted, . .”

Goa and Daman and Diu had been
excluded from this clause, Now,
these assemblies wil] function as duly
nominated, duly constituteq assem-
blies. The clause reads:

“ .. has been duly constituted
and summoned to meet for the
first session under and in accord-
ance with the provisions of this
Act, the following provisions shall
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apply in relation to the Legisla-
tive Assembly of eacth of those
Union territories, Hag

Later on the clause says:

“Every person who mmediately
before the comencement of this
Act is a member . . . shall . re-
present the assembly constituency.

On that point, the Minister has
made a detailed statement. The Ter-
ritorial Counecils shall function as
legislative assemblies under this Act.
But for what period? It is not merely
one or two months, Clause 54(3)
enumerates this, In the case of
Himachal Pradesh, it is five years
from 3rd August, 1962; so also in the
case of Manipur. In the case of Tri-
pura, five years from 1st August 1952
and in the case of Pondicherry five
vears from the 25th of August, 1962.

Can you, Sir, or any of my collea-
gaes accept the position? These terri-
torial councils were formed, elected
and constituteq under an old law,
Territorial Counci] Act of 1956. Now,
the Constitution (Amendment) Act
was passed after the elections were
held I refer tp the 14th Amending
Act of which this Bill is the fruitful
outcome, but a shoddy outcome,
shoddy stuff, doleq to the people, not
the genuine article. This amendment
provided for anp elected legislative
assembly or partly elected and partly
nominated body. Now, what is being
done is that the territorial councils,
electeq on the basis of an old, moth
eaten Act of 1956 . . . (Interruptions.)

Shri €. K. Bhattacharyya (Raiganj):
0ld, older, oldest,

Shri Hari Vishnu Kamath. I accept
the professor's amendment. I was
saving that the old, moth eaten Act
of 1956 is taken wholesale and the
body is nominated. How can the
Minister or this House or this Bill say
that some people who were elected
under the old Act shall be deemed to
be elerted under the new Act It is
wholly unconstitutional as article 239
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has done away with the nomination
principle. Now, he has not naminated
only ong member but the whole body
is nominated. There too, I am told
in the old council there were some
members who were nominated and
others who were elected, That means
to say, now, the elected members are
nominated and the old nominated
members are re-nominated. This
principle that has been introduceq in
this Bill is most repugnant and ab-
noxious.

Can the Minister lay his hand on
his heart and seriously tell the House,
“l am giving these people this Bil]?"
These are the people who have been
eagerly awniting the dawn of true de-
mocratic Government parliamentary
government, in their States, Can the
Minister go to those people and tell
them: “Ye, take this Bill, and this is
the same thing as was envisaged in the
Constitution (Amendment) Act, 1962."
This was not the thing for which the
people really hungered. I, therefore,
submit that these territorial councils
that have been embodied in this Bill,
these new legislative assemblies, are
nothing but nominated bodies, com-
pletely nominated by the Government,
because it is just like treating a child
born in 1957 as a child born in 1963.
Nobody can do it; even God cannot
do it, once when he has brought the
child into the world; the House can-
not do it. Some elections took place
five or 10 years ago before this Con-
stitution (Amendment) Act was pas-
sed by this House. Under this Act
this Bill has come, This Bil} is not
a product of the old Act. This Bill
before the House is a product of the
Constitution (Amendment) Act, 1962
—September, 1962, The election took
place under the old Act completed
in August, 1962, before the amended
Act even came into operation, was
assented to by the President, before
the amendment Act was discussed by
the House, The Minister had the
temerity—I use the word advisedly—
to come and tell the House that this
is an elected body, or partly elected
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and partly nominated body which he
promised to the Union territor-
ies. I say this is a monstro-
sity, and this is not the way
to treat the oppressed people of the
Union territories, who have hunger-
ing for freedom and democracy and
democratic government. 1 therefore
submit that the Bill before the House
is contmry to the provisions of the
Constitution—article 239A. This is re-
pugnant to the letter and spirit of
the article and the motion made by
the Home Minister is wholly and
completely out of order.

Shrj Lal Bahadur Shastri: I am
sorry that Shri Kamath should have
taken so much time of the House....

Shri Hari Vishnu EKamath: It is
not for you alone to take the time;
other Members can also take. The
time is not yours. It is the Members'
time.

Shri Lal Bahadur Shastri: Yes;
Members' time and that of the House
also.

Shri Hari Vishnu Kamath: I recent
this, when he says that I took the
time of the House. I resent this; I
protest against this, I rose to a point
of order and spoke. He says I am
taking the time of the House. What
does he mean by this?

Shri C. L. Chaudhry (Mahua): Sit
down.  gyg 35 1Z7 |
Shri Harl Vishnu Kamath: You

shut up there. The Chair is there to
guide the House; not you.

0 F foq I9edT a7 93 3T §, T
oY FT F19 T4 &0

Mr. Chairman: Order, order.

Shri Raghunath Singh (Varanasi):
You have no right to tell another hon.
Member to sit down.

Shri Hari Vishnu Kamath: I have
got every right. You do not butt in
now, You keep quiet.
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Mr. Chairmam: Order, order. There
is no point in your losing temper.

Shri Hari Vishnu Kamath: You
coulq ask me to sit down; not they.

Mr. Chairman: I am asking you.

Shri Harl Vishnu Kamath: That is
all right.

Mr. Chairman: He should resume
his normal temper. The hon. Minis-
ter has started replying. Please re-
sume your normal temper; why do you
spoil the discussion with all thi= n-
terlude? 1 request you not to.

. Shri Hari Vishau Kamath: I may
submit, Sir, that it is not for the Min-
ister to say that I am taking the Lme
of the House. I was speaking on a
point of order. I can say he is
taking the time of the House by
making a speech, but I did not say
that when he made a long speech.
This is not parliamentary manners.
(Interruption).

Mr. Chairman: The hon. Memb:r
should not lose his temper. I request
the hon. Member to bring in a sense
of humour about these things. You
do not take it seriously. (Interrup-
tion). 1 am not arguing. The hon.
Minister was simply saying that this
is @ simple point about which so much
has been said.

Shri Hari Vishno Kamath: He did

Mr. Chairmam: Do not interrup‘.
Even at the beginning, I wanted to
understand the point before he be-
gan to refer to the injustice to the
people, ete. You are bringing in an
argument whereas a simple point has
to be raised. That has been referred
to by the hon, Minister. There is
nothing in it. There is nothing for
anybody to lose temper.

Shri Hari Vishnu Kamath: He said
1 took the time.
Mr. Chairman: That is all over.

Shri Hari Vishau Kamath: What is
all over? (Interruption). I bow to
vour ruling willy-nilly.

549 (Ai) LSD—S5.
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Shri Lal Bahadur Shasiri: 1 am
sorry that Shri Kamath, who has been
such an experienced parliamentarian,
who has been a Member of this Lok
Sabha for sometime previously aiso,
and also @ member of the Constituent
Assembly, should lose his temper in
this way over only a few words used
by me which were not in any sense
derogatory. [ am indeed surprised—
I shall again say—at the way he lost
his temper and dealt with other col-
leagues was something beyond my
imagination. I could never imagine
that—I can understand a new Mem-
ber doing that—such an experienced
Member, as Shri Kamath, with all his
experience and knowledge, should
deal with the matter in-this way. I
leave it to him and it is for you to
decide.

Shri Hari Vishmu Kamath: [ an
surprised that a senior Minister like
him should use those words.

Shri Lal Bahadur Shastri: [ never
meant to suggest that what the hon.
Member said was irrelevant or some-
thing like that. I never meant that.
1 only said that perhaps this matter
could have been finished in a short
time. That was the only thing that I
wanted to mention. But, however, if
he does not like it, I am wvery sorry.

Shri Hari Vishmu Kamath: That is
better.

Shri Lal Bahadur Shastri: [ do hope

* that he also sometimes realises ihat

he commits mistake. Obviously . . _ .

Shri Hari Vishnu Kamath: You
point out; I am willing to correct my-
self. (Interruption).

Shri Lal Bahador Shastri: Shri
Kamath even now has committed a
wreat error in the wsay he spoke to
the other hon. Members in this
House.

Shri Hari Vishnm Kamath: You
have closed the matter.
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Mr. Chairman: Order, order. I
cannot allow this running commen-
tary.

Shri Hari Vishmn Kamath: You
cannot call me alone to order. The
others are there.

Mr. Chairman: [ am sorry to say
this: when an hon. Member is on his
legs, it is not proper for ancther
Member to have a running commen-
tary. I will give you time if you
want to say anything.

Shri Hari Vishno Kamath: It is not
a running commentary at all.

Mr. Chairman: 1 take objection to
that. (Interruption),

Shri Hari Vishnu Kamath: 1 am
confident; you are equal to all Mem-
bers.

Shri Lal Bahadur Shastri: Shri
Kamath has also said that he will
also, or he is also prepared to accept
the mistake; that he will do so; but
as soon as it is pointed out, he gets
upset. Then there is no point in
pointing out or making any sugges-
tion. I really expected better res-
ponse from him.

However,—I am again making a re-
ference to him—1I am amazed at the
way he was referring to this matter.
He referred to my accepting the
amendment he had moved in the Con-
stitution (Amendment) Bill. e even
objects to that and he criticised me.

Shri Hari Vishnu EKamath: 1 did
not object.

Shri Lal Bahadur Shastri: He said
that it was accepted perhaps with
great hesitation and something like
that. In fact, perhaps he was not
fully satisfled.

Shri Hari Vishau Kamath: What is
wrong in that?

Shri Lal Bahadur Shastri: Please
permit me to proceed. I did not dis-
turb the hon. Member at all when he
was speaking. It is very unfair on
the part of Shri Kamath to suggest
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that the House, in ity wisdom
accepted jt and the Minister did not
want it and all that. Certainly, the
House in its wisdom did accept it. But
it was accepted by me first when the
amendment was moved by the non.
Member. In fact, he had expressed
his thankfulness for the same. Now,
perhaps he may completely forget it.
But I did accept it, when 1 found that
there was substance in what Shri
Kamath had said.

However, in that connection, it is
clearly provided as he himself has
said, that the legislative assemblies in
these territories may be partly elected
and partly nominated. Now, Shri
Kamath wants to suggest that this is
wholly @ nominated bady; that
this could be only a wholly no-
minated body. I am sorry 1 do not
agree at all with this. I was
trying to explain in brief as to why
it would not be a nominated body. I
said that even from the practical point
of view and consideration, it was
essential that the present territorial
councils should be converted into
legislative assemblies as early as it
could be done, However, may I say
that during the period of transition
from the provisions of one statute to
those of another, such legal provisions
are commonly made. There does not
appear to be any legal objection to
this. 'The provision in clause 54 is
nothing but incidental and ancillary
provision to the main provision in
Part II and Part III of the Bill. By
article 239A power has been confer-
red by the Parliament to create a
legislative body for a Union Territory.
By this Bill provision has been made
for the creation of such legislative
body and it is only incidentally pro-
vided that for a temporary period
mentioned in clause 54, the Legisla-
tive Assembly of the Union Territory
shall te deemed to be constituted in
the manner indicated in that clause.

14 hrs,

As T said sometime before, even in
the Constitution of India, temporary
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and transilional provisions similar to
clause 54 were made. It was provided
by article 379 of the Constitution that
unti] both Houses of Parliament had
been duly constituted and summoned
to mect for their first session, the
body functioning as the Constituent
Assembly of the Dominion of India
would function as the Provisional
Parliament, and exercise all the pow-
ers and perform all the duties con-
ferred and imposed by the Constitu-
tion on Parliament. Similar provisions
were contained in article 382 in rela-
tion to a State Legislature. So, in the
Constitution itself, this kind of
R interim arrangement was provided,

In regard to nomination, etc, 1 do
not want tg take much t.me of the
House, but the process of numination
of members is entirely different to
what is being proposed in this, in so
far as the formation of the Legisla-
tive Assembly is concerned, Nomina-
tion is done by the exccutive and it
is done by individual names. If Mem-
bers yre nominated to any Legislative
Assembly or to any clected body, the
State  Government or the Central
Government does it, Every person is
selected by name and then nominated.
So, there is a clear distinction
between nomination and el_ection. As
I said, the Terriiorial Councils were
elected by adult franchise, It is an
elected body, which can never be
termed as a nominated body.  Only
for an interim period it is being pro-
vided in clause 54 that this Territorial
_Council should be deemed as Legisla-
tive Asscmbly till the new general
elections are held,

I do not want to say more, but I
would very much like Mr. Kamath
to go and face the people of those
territories, There are Membeors sit-
ting herc from those territories—
Members of Parliament. They have
a much greater right to speak on be-
half of these territoriecs. I have
no manner of doubt that each
and every one of them will feel ex-
ceedingly sorry if the objection of Mr.
Kamath is upheld, They will {feel
sorry because they will not be able
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to form their own Government and
carry on the administration in a man-
ner they consider best. I have no
doubt that Mr, Kamath will be ruled
out in no moment as soon as he goes
to that area. I personally feel he will
not dare to go and visit that area.

Shri Hari Vishnu Eamath: Don't
make a mockery of the Constitution.
(Interruptions),

st Fo FATo WA : FAATT ITHA
aga, ¥ ewer ¢ fr wow awe
Tl o ag & we w1 CdeER
ATTAT GETT AT | I H T8 AGH
grr =gy f& wix ag fadt A =<
#1 fernea ¥ agl s =g, @ AR
Head g9 FY QAT #Y @ G | gafag
I F1 48 W<T & G719 G A6 fag3
F39 wfge |

st gfe fae e eftsz qmem,
W WM, A 3@ &1 qrieEmEed
w9 fHar g

Mr, Chairman: [ thought I would
not take cognizance of it since we
were passing on to th: next item. But
since the hon, Members affected have
raised this point, I have no other al-
ternative but to request you, Mr.
Kamath, that this is not a proper term
to use against a fellow Member. I heard
the words ‘shut up’. You are a gentle-
man angd you are very careful in your
language; in spite of a little heat in
the expression, I do not think you
intended to use the words ‘shut up’
against a fellow Member.

Shri Hari Vishnu Kamath: All are
gentleman here; npone of us non-
gentleman, I may bring to your
notice—you were not in the House
in the first Parliament—this point was
raised by me in the first Lok Sabha
when Mr. Ananthasayanam Ayyangar
was in the Chair, Another Congress
Member used the words ‘shut up' and
I raised the point. He said, it is per-
fectly parliamentary, because ‘shut up”
only means ‘keep quiet’. Therefore, I
do not see any reason why I should
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withdraw those words. The records
will bear me gut. You can gver-rule
that; that is a different matter. But
the Speaker has rulcd that,

Mr. Chairman: * -r all, such rul-
ings are not always case-law,

Shri Hari Vishnu Kamath: 1 gn by
that ruling.

Mr. Chairman: 1 can only express
my opinion that it is not fair on the
part of Mr. Kamath to use such ex-
pression, Now, on the merits of this
proposition Shri Gauri Shankar.

Shri Gauri Shanker Kakkar (Fateh-
pur): Sir, I stand to support the
point of order which has been raised
by Mr, Kamath. As a Member of the
Joint Committee, 1 also hammered the
same thing. His appreciation are quite
genuine. The hon. Home Minister has
taken shelter under article 379 of the
Constitution saying that this is only
for the transitory period. The period
of five years which has been given
can never be construed by any stretch
of imagination to be covered under a
transitory period. Under the present
Bill, which is under discussion, the
Territorial Councils are to be convert-
ed into Legislative Assemblies for a
period of five years, full long five
years. Five years are the life-time of
Parliament, So, it would hardly be a
transitory period.

The objection cup be raised that
according to the Constitution, the
present Assembly is not elected or
partly clected anq partly nominated.
When the Territorial Councils were
elected, they had very restricted and
limited powers and so, naturally, per-
sons with merit and other status
could not come forward to contest the
election or to be nominategq to the
Territorial Council. Now by this en-
actment such persons are being debar-
red for five years, because the Terri-
torial Council is quite different from
a full-fledged Assembly, A person
may not come forward to contest the
election for g Territorial Council, but
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he may have an aspiration and desire
to become a member of the Assem-
bly. If this is to be alloweg to
be done in this manner, it mea.. there
is certainly a breach of the funda-
mental rights of many such persons.

For the Teritorial Council, the age
was 21. According to the Representa-
t'un of the People Act, it is 25. If the
Congress Party of the Home Minister
has taken it into his head to convert
persons of 21 into persons of 25. 1
have nothing to say. But 1 submit this
is not possible and feasible to convert
a man into a lady. [ would call it
like that, because a person of 20 ycars
who was eligible for standing for elec-
tion to the Territorial Council is not
at all eligible to become a member of
the Legislative Assembly. He is being
allowed to enjoy that privilege now.
I have got a genuine apprehension
this this picce of enactment is against
the spirit of the Constitution, against
the specific provision of article 239A
of the Constitution, which was passed
here in 1962. So, this should be
seriously looked into. 1 would even
say that it would be in the best inter-
est if the Attorney-General is consult-
ted on this point, because it is a very
serious matter and it would not be
proper and decent if this is challenged
in a court of law and set aside,

Sir, 1 support the point of order
raised by Shri Kamath,

Dr, L. M, Singhvi: Mr, Chairman,
Sir, it appears, I am sorry to say,
that there was undue heat generated,
and I think the constitutional issue
which is before us perhaps tended to
be under-emphasised or clouded. I do,
however| fee] that the jssue that was
raised by Shri Kamath immediately
afier the motion moved by the hon.
Minister has considerable force, As
a matter of fact it wag this wvery
issue which I had sought to raisc dur-
ing the speech of the hon. Minister.
He was good enough to yield then
and explain as to why the Govern-
ment considered the Bill constitu-
tional. He even cited lega] opinion
obtaineq by the Government on this
particular issue.
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It seems that article 239A which
was the provision of the Constitution
sought to be inserted by a constitu-
tional amendment has a non-obstante
clause 239A(2) which says:

“Any such J]aw as is referred to
in clause (1) shall not be deemed
to be an amendment of this Con-
stitution for the purposes of arti-
cle 368 notwithstanding that it
contains any provision which
amends are has the effect of
amending this Constitution.”

Now. of course, there is no doubt that
this was a piece of circumlocution, a

. picece of going round and round a
particular  provision of the law
because here it is said that any law
which is enacted in pursuance of this
constitutional amendment may actual-
ly have the effcct of amending the
Constitution but not have the form
and status of a constitutional amend-
ment. As my hon. friend, Shri Kakkar
said it is not possible for this Parlia-
ment Lo convert a man into a woman.
But I would certainly say that it is
perhaps possible for this Parliament
to call a man into 3 woman,

The question is pot only this, that
that we are trying to describe Terri-
torial Councils as councils constituted
under the constitutional amendment,
under article 239A. There is, apart
from the question which I raised, the
question of legality ang propriety of
continuing the present Territorial
Councils which were elected under a
specific  piece or legislation, for a
specific purpose, under specific cir-
cumstances, before this enactment
came into force, before this constitu-
tional amendment came into force. It
would, of course, be a travesty of law
and an example of retrospective
thinking.

The whole thing is this.  These
Territoria] Councils were constituted
in fulfilment of the assurance of giv-
ing them, giving the people of these
territories, all’ the incidents of self-
government; not the extrinsic parape-
hernalia only, not the outside mecha-
nism pnly, but the reality of self-
government, I quite agree and con-
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cede the point of the Home Minister
that the people of these areas are
very anxious for gelf-government.
But even while sympathising with
their anxiety, we connot act in a
manner which js not in consonance
with the provisions of the Constitu-
tion, That is the point I raise before
you, Sir, and T will read to you,
therefore, article 294A(1). It says:

“Parliament may by law create
for any of the Union territories of
Himachal Pradesh, Manipur, Tri-
pura, Goa, Daman and Diu, and
Pondicherry—

() a body........" (this is
to be marked “.....whether
elected” (that is one category)
LI or partly nominated and
partly elected” (that is another
category) “to function as a
Legislature for the Union terri-
tory,”

That is to say, this constitutional pro-
vision postulates only two categories
of legislature, two kinds of legislatu-
reg, which we may by law create.
Thesc two categories adumbrated im
the constitutional amendment are: (i)
elected, which means only elected. ...

Mr. Chairman: What do you say
to the contention of the Government
thay the present Territorial Councils
are elected on universal franchise?

Dr. L. M. Singhvi: 1 will submit
to that glso. I was saying that article
239A(1) (a) postulates only two cate-
gories of legislature, either gnly elect-
ed territoria] legislatures or a legisla=
ture which is partly nominated and
partly elected. Now, Sir, 1 suppose
you agree with this,

Mr. Chairman: Elected or partly
nominated; it may be either or both.

Dr. L. M. Singhvi: Now, if the
body is to be wholly elected, of course,
the existing Territorial Councils do
not fulfil the requirements of that law,
and wholesale conversion which is
sought to be attained by clause 54 of
the Bill before us will be ultra vires
of the Constitution. Therefore, we
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would revert to the second category
postulated in article 239A, The second
category of legislature is one which is
partly elected and partly nominated.

Mr. Chairman: There is no expres-
sion “partly elected ang partly nomi-
nated”; it is only “elected or partly
nominated”.

Dr. L. M. Singhvi: If you read the
next phrase you will find that there
is also “partly elected”. When 1
I say, this, 1 am fully
fortified by the text of the Constitu-
tion as amended by the Fourteenth
Amendment Act. 1 will read it again.
It says:

“Parliament may by law
create.....o..e0nann

(a) a body, whether elected or
partiy nominated and partly
elected....”

The word “or” is interposed here to
signify the second category. This is
how it will have to be read. I am
referring to the second category, which
means that the body should be partly
nominated and partly elected.

In this particular case it would be
futile to argue that the bodies which
are sought to be converted, the exist-
ing Territorial Councils which are
sought to be converted in a blanket
way are bodies which are partly
elected and partly nominated. If that
were 50, as a matter of fact, which is
the elective element and which is the
nominated element, because elective
elements and nominated elements
should refer not to earlier nominations
or earlier elections but to electiong and
nominations under the enactment
which is authorised under article 239A.
Any earlier enactment of this sort
would actually have been ultra vires.
That is why Government were impel-
led and persuaded to bring about this
constitutional amendment. If this
Fourteenth Constitutional Amendment
is to have any relevance we must
recognise that before this amendment
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came into force we could not hawe
given a legislature to these territories
whi~h is actually permitted only by
the amended article of the Constitu-
tion.

There is another matter, whether it
is correct legally and constitutionally
tu say that these legislatures which are
existing and the elections or nomina=
tions to which were held under the
Territorial Councils Act, 1956—not
under this legislation, not under the
Representation of the People Act,
which seeks to impart a sense of uni-
formity to all our elective institutions .
under the Constitution in all the
States and leaves outside its pale only
the local government institutions—are
relevant for the purpose of constitut-
ing Stale legislatures under the present
enactment. These are State legis-
latures. If it is to be a State legis-
lature, there is no reason, no rhyme
in the argument that you can create
a legislature outside the pale of the
Representation of the People Act,
because that is one machinery which
is sought to ensure impartiality of
elections. The Election Commission
is the one machinery through which
all elections are supposed to be held,
and any elections which may have
been held to a municipality by the
State Government or to a panchayat
will not be valid, will not be relevant
for the purpose of constituting a State
legislature under the present enact-
ment authorised by article 239A.

In that context, I would like to sub-
mit that the objection which I eariler
raised also becomes relevant. If it
does not raise a complete legal barrier,
at least it becomes relevant as an
example for showing why the present
legislation before us is not in conson-
ance with the Constitution. The Terri-
torial Councils which exist today were
constituted wunder a different Act.
Persons of less than 25 years of age
could become members of those Terri-
torial Councils. Persons who were
interested only in certain restricted
confined affairs of the State sought
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elections to it. Now, naturally, when
we are in the threshhold of giving
them the promised self-government,
we are bound to give them the reality
and substance and not the shadow. If
we have to give them the substance
and reality, then it is quite evident
that the elections, in the first place,
should be held under the Representa-
tion of the People Act.

Then, the Minister said two matters
on which I want to dilate a little. The
Minister has said that it is only a
transitional arrangement, This is not
sanctioned under any of the provisions
~of the Constitution. I would like the
learned Home Minister, or the learned
Minister of State in the Ministry of
Home Affairs, who is himself a lawyer,
to tell us under which constitutional
provision is such a transitional
arrangement sanctioned. Secondly, is
an arrangement which is to last for
the entire duration of five years or
four years to be described as transi-
tional? That would be a travesty of
its ordinary, common sense dictionary
meaning.  Transitional is a shorter
duration than the routine, normal
tenure. And a legislature would not
in any way live beyond five years,
ordinarily, under our Constitution. So,
it is wrong to argue that this is a
transitional arrangement.

Another argument raised by the
Home Minister was by referring to
clause (b) of article 329, which does
not hold water. Because, in all these
matters, the courts in this country and
we in this Parliament, upon whom
falls the responsibility of preserving
and maintaining the constitution in all
its strictness, will be bound to take a
restrictive interpretation of the con-
stitutional terms in so far as it comes
to restrict democratic institutions, and
this is one of those provisions which
will restrict, at least for the time
being, and when the “time being” is
being extended for a period of five
years or four years, we are bound to
interpret this as not in consonance
with the spirit and the letter of the
Constitution. Therefore, I submit that
under our Rules of Procedure this is
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a measure which does not fall within
the legislative competence of this
House, because it is not in consonance
with, and is clearly contrary to, the
provisions of the Constitution. That
is my submission.

Shri Bade: I fully support Shri
Kamath in his objection. According
to the Constitution, the present
assembly is not fully elected or fully
nominated. It is partly elected and
partly nominated, according to fiction,
The main objection to clause 54 is=
this. According to clause 54, every
person who, immediately before the
commencement of this Act, is a mem-
ber elected from a constituency to fill
a seat in a territorial council shall be
deemed to have been elected to the
Legislative Assembly. This is a legal
fiction. My submission is that this
legal fiction is against the Constitution.
The lcgal fiction must be according to
law. The moment it goes against the
spirit of the Constitution, it ceases to
be a legal fiction. The wording of the
clause clearly shows that it is a legal
fiction which this Bill wants to
provide.

Secondly, as the hon. Minister has
stated, according to them this is a pro-
visional arrangement. So far as
Parliament is concerned, there was a
specific provision for the provisional
period. But, so far as the union terri-
tories are concerned, no provisional
arrangement is specifically provided
in the Constitution itself. Therefore,
the argument of the hon. Minister
that this provisional arrangement is
according to the anology of the pro-
visional arrangement for Parliament
under the Constitution is not valid.

The clause says that every person
who, immediately before the com-
mencement of the Act, was a member
elected from a constituency should be
deemed to have been elected to the
Legislative Assembly from that con-
stituency is something absurd, because
it goes against some provisions of this
Bill, as there are some provisions
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here for qualification and disqualifica-
tion of members. According to the
Bill, a person who wants to stand for
election must be 25 years of age. Sup-
pose there is already a member who
is below 25 vcars of age. Then, by
this legal fiction, he will be entitled
to have a seat in the Legislative
Assembly.

Shri Hari Vishnu Kamath: Pre-
posterous.

Shri Bade: So, it goes against the
spirit of some clauses of the Bill.
Therefore, 1 submit that what Shri
Kamath says is quite correct, and if
this Bill goes to the Supreme Court,
quite likely that it will be declared
ultra vires. So, 1 feel that this
requires very careful consideration. I
fully support Shri Kamath in the
objection which he has raised and
again submit that there can be no legal
fiction which goes against the spirit
of the Constitution.

Mr. Chairman: Does the Minister
want to say anything in reply?

Shri Priva Gupta (Katihar): Before
that, may 1 seck a clarification? What
is the projection of political strength
in the present composition of the
territorial councils? Or, do you want
to keep this out in the background?

Shri Bade: That is our objection.
Other political parties may not get
representation.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
May 1 add something to what has
fallen from the Home Minister, though
I have very little toadd? First of all,
I will read the relevant words from
article 239A.

“Parliament may by law create...

a body. whether elected or partly

nominated and partly elected, to

function as a Legislature....”

Now, assuming that this body is
limited by the expression “whether
elected or partly nominated and partly
elected”—I am not conceding this
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point; I think it isl only illustrative; a
third alternative is not necessarily
debarred; that is how I feel—assum-
ing that these are the two ways in
which the body can be constituted,
that is, “elected or partly nominated
and partly elected” what is the con-
stitutional requirement? ‘The consti-
tutional provision requires that the
members who constitute the body
should be elected and, as Dr. Singhvi
was constrained to observe, the word
“elected” is not qualified by any phrase
as to whether elected....

Shri Bade: Elected under the Bill?.
Shri Hajarnavis: Shut up.

Shri Hari Vishng Kamath: Sir, this
is very wrong. The hon. Member was
telling me something. Now the Minis-
ter has thought it fit......

Mr. Chairman: [ very much dis-
approve of this. It is not fair. It
should not be done.

Shri Hari Vishnn Kamath: Sir, can
you please ensure that healthy tradi-
tions. ...

Mr. Chairman: Whoever it is, such
words should not be used on the floor
of the House. They are not respect-
ful.

Shri Hari Vishnu Kamath: May ¥
again submit. ...

Mr. Chairman: There should be no
retaliation.

Shri Hari Vishnu Kamath: It is not
4 guestion of retaliation.

Shri Hajarnavis: Sir, I express my
regret for using that term.

Mr. Chairman: If it is used a second
time, T will expunge it.

Shri Hajarnavis: I will not repeat it
I only request hon. Members that
while 1 am arguing rather an impor-
tant and difficult point, I ought not to
be disturbed.

Mr, Chairman: That is all right. Let
him proceed. Why should he be
interrupted.
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Shri Hari Vishnu Kamatih: Why did
he interrupt us?

Mr, Chairman: Please do not pro-
voke him.

Shri Hari Vishnu Kamath: [ was
only telling my colleague something.

Mr. Chairman: Let us hear what the
Minister has to say.

Shri Hajarnavis: The only consti-
tutional injunction is that it ought to
be elected. If there is any doubt any-
where, or if there is any contention
raised anywhere, that the constitution
of the legislature is simultuneous with
the elections, let us go to section 73
of the Representation of the People
Act. General election f{ollows the dis-
solution of the legislature. The legis-
lature have ceased to exist. Then,
one by one, the elections are announc=
ed. Then, what happens? There is
publication of the results under Sec-
tion 73. Therc is a general notifica-
tion, and upon the issue of such noti-
fication the House or the Assembly
shall be deemed to®be duly consti-
tuted. So, the election of the mem-
bers always precedes the constitution
of the House. What the interval
should be will depend upon the facts
of each case. Here, there has been
an election four, five or six months
back. Now, what the law tries to say
or do is that those elected members
shall constitute the legislature, a pro-
vision which copies the exact words
of section 73 of the Representation of
the People Act. Therefore, there is
complete compliance with article 239A.
Secondly, as regards the main objec-
tion that has been raised regarding
nomination, as the hon. Home Minister
has explained before me, the mem-
bers are not nominated at all. Nomi-
nation is the act of selection by the
executive of an individual. Ip this
case what has happened is that the
members who are elected by a provi-
sion of the law. ...

" Mr. Chairman: The hon. Minister
might resume his argument tomorrow.
Now it is 2'30; the House will take up
the non-official business.

Shri Lal Bahadur Shastri: Sir, this
may be finished.
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Bill
Mr. Chairman: I think, there is a
lot of argument about it.

The Minister of Law (Shri A. K.
Sen): What is the argument? Your
ruling is necessary.

Shri Hari Vishnu Kamath: Let us
take up the non-official business. We
held it over last week. We did not
have it last week.

Mr, Chairman: If the House so
desires, we will continue it for another
five minutes.

Shri A, K. Sen: If I may say so, 1
will not be here tomorrow, because
1 have to leave the station, in case
my assistance is necessary.

Shri Hajarnavis: 1 will finish it just
Nnow.

Shri Indrajit Gupta (Calcutta South
West) rose—

Mr. Chairman: I have extended it
by five minutes. It will be over very
soon.

Shri Hajarnavis: I will meet Dr.
Singhvi's objection by pointing out to
him that here is a legislature not con-
stituted under the Constitution; there=-
fore, the provisions of the Constitution
do not apply. This legisiature is being
constituted under an Act or law where
we can prescribe any qualifications for
the members or electors. Therefore
the Constitutional guestion does not
arise.

Now ‘“deemed to be” is a well-
known provision by which legal fiction
is created and no one can say that
that is not the reality because even if
it is not the reality the law bids us
to imagine that the legal fiction exists.

Shri Bade: I want one clarification,
namely, whether there can be any
member of the Council who is below
25 years of age. If he can tell us that,
we will be highly obliged and then I
will shut up.

Mr. Chairman: What I feel is that
there are certain finalities about the
law. Once an election is declared
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valid, even if a member is elected
under a wrong age, one cannot ques-
tion that. Once you have reached the
highest court and your election is up-
held even though your age is wrong,
there is no remedy. So also here they
have made a provision for these old
territorial councils to continue until a
specified period approved by law. No-
body has contended that these terri-
torial councils are not elected. The
Government’s contention is that they
are elected bodies and their life is
prolonged by the sanction of the legis-
lature. I do not want to enter into
the question whether there is any
provision which is contrary to the
Constitution. If that is the case, that
has to be decided elsewhere. I put it
to the House whether the House
accepts that this Bill be put through
and I will abide by the decision of
the House

Shri Hari Vishnu Kamath: On a
point of clarification. You just now
held about the age......

Mr, Chairman: I gave an example.

Shri Hari Vishnu Kamath: But
there have been reported cases of the
Supreme Court where the election is
set aside on the ground of being under
age, that is, less than 25 years of age.

Mr. Chairman: After the process of
law is exhausted, that is final.

Shri Hari Vishnu Kamath: You
may hold over this point for the hon.
Speaker's ruling. That is much better.
Moreover, time is up.

Shri A. K. Sen: Your ruling is good
enough for us.

Mr. Chairman: I put it to the House
whether we should proceed with this
Bill

Shri Hari Vishnu Kamath: There
is a point of order to be decided....
Is there no point of order?

Mr. Chairman: Yes. I want the
opinion of the House whether we
should proceed with this Bill.
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Bills and Resolutions
Some Hon. Members: Yes.

Mr. Chairman: Ther. we will proceed
with this tomorrow.

14.35 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

TWENTY-FIRST REPORT

Shri Hem Raj (Kangra): Sir, 1 beg
to move:

“That this House agrees with
the Twenty-first Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 1st May, 1963.”

Mr, Chairman: Motion moved:

“That this House agrees with
the Twenty-first Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House " the 1st May, 1963.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Chairman, the Twenty-
first Report of the Committee has got
four items and may I invite your
attention to item No. 4 where Bills
shown therein have been listed in
category ‘B'. One is the Bill intro-
duced by Shrimati Lakshmikant-
hamma and the other is my Bill, the
Const*ution (Amendment) Bill, 1963
regarding amendment of the article
enabling Parliament to amend the
Constitution, which I introduced a
fortnight ago, on the 19th April

Article 368 empowers Parliament to
amend the articles of the Constitution
as detailed therein. I have introduced
the Bill seeking to amend that
article so as to provide for a
two-thirds majority of the total
membership of the House and a three-
fourths majority of the Members pre-
sent and voting. That Bill has been
classified as a Bill falling under cate-
gory ‘B'. I would submit for your
consideration that the Bill is very
important because if it is adopted by
the House at the earliest possible
opportunity, it will do away with all
Kinas of partisan amendments to the
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Constitution, as I have said in the
statement of objects and reasons, and
genuine amendments to the Constitu
tion will be brought forward before
the House in the highest national
interest and in the interest of social
justice. A mere partisan view of the
Constitution should not be taken. The
Constitution should not be tampered
with. It should not be lightly amend-
ed on frequent occasions by the execu-
tive to suit their own convenience. I
am firmly of the opinion that this Bill
which I introduced a fortnight ago
must be put in category ‘A’ so that it
may come up before the House with
the least possible delay and considered
by the House on its merits.

Dr. L. M. Singhvi (Jodhpur): I have
also a submission to make in respect
of the Report that is before the House.
I have an independent matter to raise.
Shri Kamath has raised a point about
his Constitution (Amendment) Bill; 1
have to raise a point in respect of the
Constitution (Amendment) Bill of
which I have given notice.

Shri llem Raj: May 1 reply to the
objection raised?

Dr. L. M. Singhvi: He might reply
to all of them together.

Shri Hem Raj: The objection which
has been raised by Shri Kamath, 1
think, is not tenable. When the Bills
are taken up in the Committee, an
opportunity is given to the hon.
Member concerned to come and pre-
sent his view. Whenever categorisa-
tion takes place, the hon. Member
concerned presents himself and argues
his case. The notice of the meeting
was given to Shri Kamath also and he
could present his view there. Now, in
this case because it has been put in
category ‘B, he wants that it should
be placed in category ‘A’. But that
question can only be decided by the
Committee itself. Therefore this ques-
tion may not be taken up now.

Shri Harl Vishnu Kamath: The
House is supreme. One a point of
personal explanation may I submit
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that on the 30th April, that is, last
Tuesday, when the Committee met at
3 or 3.30—I was informed about it—I
was to speak in the House and I told
the hon. Deputy-Speaker that I shall
not be able to attend the Committee.

Shri Hem Raj: He can get an oppor=
‘unity again.

Mr. Chairman: That is all right. Is
Dr. Singhvi's point connected with
this?

Dr. L. M. Singhvi: In connection
with the Report of the Committee on
Private Members' Bills and Resolu-
tions......

Mr. Chairman: I have got only two
Bills on the agenda here.

Dr. L. M. Singhvi: As you know,
Sir, the convention is that we can
speak about things that are here and
also about the things which have
been excluded from the Report, we
are entitled to make our submissions
at the time the Report is presented.

My submission is—it is a very brief
one—that a Constitution Amendment
Bill for insertion of Rajasthani as one
of the repional languages in the
Seventh Schedule was notified to the
Secretariat several months ago. I was
told that this Bill should not be taken
up now because......

Shri Hem Raj: That contention does
not stand.

Dr. L. M. Singhvi: If I may con-
tinue, Sir,......

Shri Hem Raj: That Bill was taken
up in the former Committee.

Dr. L. M. Singhvi: It was reconsi-
dered during this session also. Sir,
the whole matter is this. The Com-
mittee informed me that the repre-
sentatives of the Home Ministry con-
sidered it not proper that the Bill
should be taken up during the present
state of emergency, I have applied
with great diligence all my brains to
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it and I am unable to foiluw the re
lationship of the Constitution Amend-
ment Bill which I have sought to move
with the exigencies of the emergency.
I would make a plea to the Committee
to make its reasons a little more in-
telligible to the Members whose Bills
are not introduced, or not permitted
to be placed or introduced in the
House, This is thi: plea that 1 would
like to make.

Mr_ Chairman: (he son.  Membe.
may kindlv r < me his seat. The hon.
Member can verr well obtain this in-
formaiin by writi~: (o the Committee,
He need nc. iukce the time of the
House just now. I am only concerned
with the subjects that are before me.

Dr. L. M. Singhvi: I am informing
the House about if.

Mr. Chairman: You are ai liberty
write to the Committee and get .
reply from them.

Now, with regard to the priority
fixed for Mr, Kamath's Bill, apart
from the contention of Mr., Hem Raj
that it should go back to the Gom-
mittee again, I think we can waive
that and take the opinion of the
House. If the hon. Member agrees,
it can go back to tac Committee again.

Shri Hari Vishnu EKamath: Let it
be sent to the Committee

Mr, Chairman: All right. So, I take
it the House agrees with the Report
subject to the modificalior <gardine
the Constitution (Amendmert) Bill
by Shri Kamath.

Hon. Members: Yes.

Mr, Chairman: Then we take up
Private Members’ Bills to be introdu
ed.

*Published in the Gazetie o'f Indi.a
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14 40 hrs.

INDUSTRIAL DISPUTES
(AMENDMENT) BILL*

(Amendment of section 3) by Shri
C. K. Bhattacharyyva.

Shri C, K. Bhattacharyya (Raiganj):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Industrial Disputes Act, 1947.

Mr. Chairman: The question is;

“That leave be granted to intro-
duce a Bill further to amend the
Industial Disputes Act, 1947

The motion was adopted.

Shri C. K, Bhattacharyya: Sir, I
introduce the BIill.

14 41 hrs.

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL*

(Amendment of sections 3, 4 etc.) by
Shri Hari Vishnu Kamath

Shri Hari Vishnu Kamath {(Hoshan-
gabad): Sir, I Hari Vishnu Kamath
beg to move for leave to introduce a
Bill further {o amend the Salaries and
Allowances of Ministers Act, 1252,

Mr. Chairman: The question is:

“That leave he granted to
introduce a Bill further to amend
the Salaries and Allowances of
Ministers Act, 1052

The motion was adopted.
Shri Hari Vishnu Kamath: Sir, I

introduce the Bill.

Extraordinary Part II—Section 2,

I
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1442 hrs.

DISCLOSURE OF ASSETS OF
MINISTERS BILL*

by Shri Hari Vishnu Kamath

Shri Hari Vishmu Kamath: Sir, [,
Hari Vishnu Kamath, beg to move
for leave to introduce z Bill to pro-
vide for the periodical disclosure of
agsets of Ministers.

Mr. Chairman: The question is:

“That leave the granted to
.introduce a Bill to provide for
the periodical disclosure of assets -
of Ministers."”

The motion was adopted.

Shri Hari Vishnu Kamath: Sir, I
introduce the Bill.

Shri Morarka (Jhunjhunu): On a
point of order, Sir. How can the hon.
Member say, “I, Shri Hari Vishnu
Kamath, beg to move . . | '? Why a
special formula for a particular Bill?

(Interruption)

Shri Hari Vishnu Kamath (Hosha-
gabad): I would not mind if my hon.
friend says “I, Shri Radhey Shyam,
R. Morarka, . . (Interruption).

Mr, Chairman: There is no point of
order.

Shri Kapur Singh (Ludhiana): Is
there any doubt about his name!
(Interruption).

The Minister of Law (Shri A. K,
Sen): He is so well-known that he
need not announce nimself. -

Shri Hari Vishnu Kamath: I am
not as well-known as the Law
Minister is.

Shri S. M, Banerjee (Kanpur): He

can say, Hari Vishnu in the name of
Vishnu. (Interruption)

Insurance 13

(Amendment) Bill

Shri C. K. Bhattacharrya (Raiganj):
That is a deviation from the usual
formula that we have been hearing
in this House for so long. This is the
first time I hear announcing one’s
own name.

Shri Hari Vishnu Kamath: You: can
amend that formula. (Interruption)
It is not a cut-and-dried formula.

e —

1442 hrs,

INSURANCE (AMENDMENT) BILL
—contd.

(Amendment of sections 31A and 40c)
by Shri Inderjit Gupta.

Mr  Chairman: Order, order. The
House will now take up further con-
sideration of the following meotion
moved by Shri Indrajit Gupta on the
19th April, 1963: —

“That the Bill further to amend
the Insurance Act, 1938 be taken
into consideration.”

The time allotted is 1 hour out of
which already 34 minutes have been
taken. So, only 26 minutes remain.

I, think. (he Minister may reply.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
The reply will be by tie Member.
I would like to intervene now.

Mr. Chairman: Yes, the hon.
Minister.

Shri B. R. Bhagat: The hon
Member, Shri Indrajit Gupta has in
this Bill, proposed two amendments
to the Insurance Act, 1938. The
first amendment proposes to take
away from the scope of Govern-
ment's discretion the existing power
of specifying the limit upto which
bonus can be paid by an insurer.
This is the first amendment, if I have
understood him correctly.

.The second amendment is intended
to provide that bonus should be

*Pyblished in the Gazette of India
dated 3rd May, 1963,

Extraordinary Part II—Section 2,
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specifically considered while fixing Supreme Court went further than

the limit of expenses under Section
40C of the Act.

These are the two amendments
very specifically suggested by the
hon. Member. I have heard him—
dld hear him patiently the other day
—and tried to follow the rationale of
his amendments. I am wunable to
accept either of them. As regards the
first amendment, I would explain why
it would not be possible to accept it.
He said in his speech the other day
that his amendment is designed to
meet the hardships felt by the em-
ployees in the wake of the Supreme
Court judgement which he quoted. He
suggests that it would make a funda-
mental change in the existing law
Needless to say, insurance is a highly
technical subject and the question
whether an insurer is in a position
to bear a certain burden of bonus has
to be decided only after taking into
consideration its financial circumstan-
ces, the technical aspects of its work-
ing, its past record, the adequacy of 3
insurance funds, reserves and so on
Apart from this, the main point is
that it is necessary to keep a check
and control over unhealthy compe-
tition Dbetween insurers. It was
precisely for these reasons that the
Act had vested powers in the Central
Government to decide in any parti-
cular case whether anv bonus should
be declared, and if so, upto what
extent. If at all, the Central Govern-
ment's discretion would be in favour
of the employees. The intention was
not to take away the norma] rights
of the employees in the matter of
raising the industrial dispute. This
was not the intention. As the House
js aware, the Act itself provides for
control on the working of insuran-
companies in many dJetailed rcspects
The payment of bonus, which ulti-
mately is bound to reflect itself in the
level of expenses of the management,
cannot be kept away from the other
factors of operation of the insurer
which are kept under constant watch
by Government. The decision of the

what was originally intended. As
Shri Gupta himself has pointed out,
the Government has been taking a
somewhat liberal view in regard to
the payment of bonus . . .

Shri Indrajit Gupta (Calcutta
South-West): Had been: before the
judgement.

Shri B. R, Bhagat: Even after-
wards. The Government did not change
it.  But the judgement of the
Supreme Court being what it is, the
position has admittedly to be set right
by the amendment of tue Act. That is
what he has said. It is however a
matter for careful consideration
whether a suitable remedy would be
to completely remove the discretion
which he wants to take away with
regard to the maximum limit of bonus
from the scope of governmental
powers. The Government was
inclined to the view that while it
retained powers to prescribe the
maximum rate of bonus payable, the
employees might be given the right
to raise a dispute with regard to the
rate of bonus within the limit. That
is a very legitimate point of view.
1 think the real hardship is that the
matter cannot be taken to the tribunal.
Such a course would have the
advantage that while on the one hand
the financial position of the insurer
would be safeguarded by the fixing
of the maximum rate of bonus,
taking into account all the circum-
stances of the insurer, within this
limit, in case of dispute, it can be
settled by negotiation. So, I think
the position is that it would not serve
any interest of the employees to take
away the entire discretionary power
of the Central Government. Because,
he has himself admutted that the
Government has been liberal in its
view. I can assure him that the
Government will be and is liberal in
its view where the interests of _the
employees are concerned,

My only point is that if he takes
away all the discretionary powers, it
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does not serve the purpose. The only
thing is, where a company may have
surplus funds and is not declaring
bonus, there is a legitimatle case
of Thardship to the employees
Now, we are considering that aspect
of the matter as to what should be
done about this. 1 have tried to find
out the factual position. I have not
come across any acute case in which
an insurer is trying not to declare
bonus.

Shri Prabhat Kar (Hooghly): 1
will give you a case.

Shri B. R, Bhagat: 1 do not want.
~l am only giving the factual position.
But, I think there is great force in
what he says. There is some force in
the situation that some remedy should
be found out in cases imaginary or
real where an insurer, having funds,
is not willingly or wilfully declaring
bonus and where the interests of
the employees may be in jeopardy.
That aspect of the matter is bcfore
us. We are certainly giving our due
consideration.

I would also like to remind the
hon. Member that the whole question
of bonus is before the Bonus Commis-
sion. The norms of bonus, what
should be the principles of bonus, all
these are before them. Certainly we
would like him tp await the decision
of the Bonus Commission.

Shri Prabhat Kar: This section
will be a bar.

Shri B. R. Bnagat: 1 agree. I
am not arguing from a purely legal-
istic point of view. I have already
said that that aspect of the matter is
under our consideration. But, I am
saying, let us see what the important
Bonus Commission is going to say
about the general principles and
norms of bonus and all these matters
and then that would be time to say.

Shri Prabhat EKar: Just for your
information, they have raised this
point and stated that the Bonus
Commission is precluded from going
into the bonus of insurance companies.
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Shri B. R, Bhagat: 1 agree, techni-
cally, of course. They are going to
decide about the norms and principles
of bonus. Certainly it would be worth
while awaiting their recommendations.
But, as T said, I made it clear that it
is not the intention of the Govern-
ment that the employees where they
have a justifiable claim dor bonus,
where they have earned it, there are
resources and the company is not
declaring bonus—there is force in.
that—we are looking into that aspect
of the matter. Therefore my point
is, I would request the hon. Member
that the remedy does not lie in
taking away the entire powers of the
Central Government, but in authoris-
ing or giving the Centra] Government
the necessary power to cover that
field also. That is my point,

About the second amendment, . . .

Shri Prabhat Kar: Take this
particular case of the Supreme Court
judgment. It has been pointed out
that in this particular case, in spite
of repeated requests the Government
has not taken steps. Bonus shares
were issued by the company to the
shareholders. The share capital was
doubled. Twenty per cent dividend
was declared. That means the share-
holders got 40 per cent dividend. The
employees were deprived of the bonus.

Shri B. R, Bhagat: It is a bad cas.,
I know. That is why I say there is
some force in the situation. We are
considering that.

About the second amendment I
would also humbly explain that as he
knows, bonus is in the nature of added’
remuneration and has been held to be
an item of expense ‘of managemcnt
for the purpose of scction 40-C of the
Act. There would, therefore, seem to
be no point specifically and separately
in making reference to banus in sec-
tion 40C. Bonus already is an item of
expense, Why mention it? There-
fore, it is unnecessary Therefore, the
proposed amendment will not only not
achieve in practice anything, but
might, on the other hand, lead to:
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doubts and comp.ications. Therefore,
1 would request that he should with-
draw both the amendments because
the second is not necessary and on the
first one, one aspect of it is already
under the consideration of the Gov-
ernment.

14.56 hrs.
|Mr. DepuTY-SPEAKER in the Chair]

Shri Indrajit Gupta: Mr, Deputy-
Speaker, the Minister has really, if
1 am say so, begged the question.
Because my point is not primarily a
iechnical point at all,

Shri B. R. Bhagat: 1 have not
answered the technical point.

Shri Indrajit Gupta: The Govern-
ment is seized of the fact, I know.
Because, 1 have quoled the other day
from correspondence which shows
that the matter has been under consi-
deration for 2 or 3 years, The Em-
ployees unions were informed in
writing that the matter was being
considered. 1 was looking forward
and anticipating that perhaps today,
we would get some inkling how far
Government's consideration has gone
in that matter. But, we are up
against a blank wall. The point is not
that we want to take away entirely
the discretion of the Government. Not
at all, The point is also not that the
tribunal would not have any compe-
tence or power to go into the financial
position of a particular insurer. Also,
there is nothing to prevent the Gov-
ernment appearing before the tribunal
and making its position clear regard-
ing its view of a particular insurance
eompany. But, the point i= that,
despite any attitude which the Gov-
ernment might take, in practice, the
insurance companies, taking advan-
tage of this lacuna in the Act, have
begun, since the Supreme Court Judg-
ment, to turn down the demand of the
employees, who are left with no legal
remedy, and are not able to avail

.
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themselves of the remedy which is
open to other industrial workmen
under the Industrial Disputes Act.

What 1 want to ask the Govern-
ment ig to say whether they recognise
this anomaly, this lacunz or not, whe-
ther they will take any steps to
remove this. I would rermind the
hon. Minister that a similar case took
place with the banks under section 10
of the Banking companiuvs Act, In the
Central Bank case, a similar position
arose, By that section of the Banking
Companies Act, the bank employees
were not able to plead the case of *
bonus. The hon. Supreme Court had
pointed that out. Subsequently, the
Government came forward with an
amendment and amended that section
10 of the Banking Companies Act re-
moving that bar, so that there is no
obstacle now in the path of banking
employees to agitate the matter of
bonus before the tribunal, Why
should this discrimination be prac-
tised only against employees of gene-
ral insurance companies?

Shri B, R. Bhagat: Nop discrimina-
tion. I said, we are looking into this
matter.

Shri Indrajit Gupta: What [ want
to know from the Minister is this.
What happens to my Bill is not the
main thing. He has said, let us await
the report of the Bonus Commission.
I am saying that this Bonus Commis-
eion may not be able to give any
specific direction with regard to
general insurance companies. That is
not a term of reference, I know.
Therefore, I would like to know whe-
ther he is prepared to give even this
much assurance on the floor of the
House that the Government is
seriously considering bringing forward
some suitable amendment which will
remove this hardship which the em-
ployees are likely to suffer from in
this case, where a particular insur-
ants company takes it into itg head
to utilise this lacuna in order to
deprive them of their legitimate
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bonus, If he gives this assurance, I
am prepared, for the time being, to
withdraw my Bill. Let him tell us
that Government are actively consi-
dering i1, and wil] bring forward a
suitable measure. Otherwise, I am
not going to withdraw it.

15 hrs.

Shri B, R. Bhagat: I may again say
that when I referred to the Bonus
Commission, I did not say that this
particular matter had been referred
to them. I only said that they were
going to decide about the principles,
- and norms of bonus which may have
"mldirectly some relevance to this

aspect also. But I said very clearly
about thig particular aspect of the
matter where I concede the point that
there is some substance in the point
raised by the hon. Member, that we
are ourselves considering the question.
Where an insurer has funds and is not
wilfully or deliberately declaring
bonus, although the employees have a
legitimate right to it, and where just
now in the Act there is no remedy,
we are considering the question as to
what steps should be taken and what
amendments should be brought for-
ward, It is not as if we are consider-
ing it for two or three years. That
was because, as you know, and as I
saild in my reply, we ourselves were
thinking, and our intention was, that
such cases should be taken to the
industrial tribunal, and the labour
unions were also advised that they
should take such cases to the indus-
trial tribunal. But, only after the
judgment of the Supreme Court was
there, we are considering it, in fact,
not only considering it but actively
considering it. So, I think that that
should satisfy the hon. Member,

Shri Indrajit Gupta: Since the
intention of Government, as the
Deputy Minister himself admits, was
something else, but that intention has
not been realised, is he prepared to
rectify this position by an early
amendment?

Shri B. R. Bhagat: As I said, we
are actively engaged in considering
what should be done, how it should
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be done, what the pros and cons of
this aspect of the matter are and so
on.

Shri S. M. Banerjee (Kanpur): The
hon. Minister has stated that th.l.s
Bonus Commission was seized of this
problem,

Shri B. R. Bhagat: Leave aside the
bonus commission just now. I did
not say that,

Shri S. M. Banerjee: I only ask
whether this particular point has at
al] been referred to the Bonus Com-
mission for consideration.

Shri B. R, Bhagat: 1 am sorry 1
could not follow what the hon. Mem-

ber said.

Shri Indrajit Gupta: In view of
what the hon. Minister has stated, I
hold him to this, and I take this as an
assurance that Government are
actively considering the question ot
rectifying this anomaly,

Shri B. R. Bhagat: 1 am sorry. 1
did not give any assurance. In what-
ever way my hon, friend may take it,
1 stand by what I have said that we
are looking into this matter, and we
are engaged in considering this parti-
cular aspect of the matter.

Shri Indrajit Gupta: In the face of
this which I take as an assurance, 1
beg leave to withdraw the Bill,

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-

draw his Bill?
Several Hon, Members: Yes.

The Bill was, by leave, withdrawn.

15.04 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 100 and 189)
by Shri M. L. Dwivedi.
Shri M. L. Dwivedi (Hamirpur): I
beg to move:
‘““That the Bill further to amend
the Constitution of India be taken
into consideration”.

.
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Shri S. S, More (Poona): May I rise
to a point of order regarding this Bill?
Should I raise the point of order im-
mediately or defer it until after the
hon. Member has moved the motion
for consideration?

Mr. Deputy-Speaker: We have =0
business before wus just at this
moment, So, let the hon. Mover finish
his speech.

Shri S, 8¢ More: That is why 1
seek wyour advice whether I should
postpone it till after the hon. Mover
has finished his speech.

Mr. Deputy-Speaker: Let him move
the motion, and then I shall place
it before the House, and then the hon.
Member can raise the point of order.

Shri Hari Vishnu Kamath (Hos-
hangabad): Where ig the Minister
concerned? He is not present here.

Shri S. M. Banerjee (Kanpur): The
Law Minister should be here.

Mr Deputy-Speaker: The concern-
ed Minister must be here.

Shri Sheo Narain (Bansi): The
Deputy Minister of Finance, Shri
8. R. Bhagat is here,

An Hon. Member: The Minister of
Parliamentary Affairs should be pre-
sent here,

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): For
the time being, I am here,

Shri Nath Pai (Rajapur): I rightly
concede that Shri B. R. Bhagat 1s
among the more intelligent members
of his team. But what we are interest-
ed in is that either the Law Minister
or the Minister of Parliamentary
Affairs should be herc. Only yester-
day, we pointed out the cavalier
manner in which they treat this
House, and we do urge that you
should convey our grievance to them.
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Mr. Deputy-Speaker: This is non-
official business, and Government are
represented here.

Shri Hari Vishnu Kamath: This is
a Constitution Amendment Bill and
not an ordinary Bill.

Shri S, M. Banerjee: In that case,
we can discuss this outside the House
also.

Shri M. L. Dwivedi: This is a Bill
by a private Member, and if therc is
any question with regard to law or
anything relating to the Constitution,
I shall be able to reply to the points
because the Bill is mine. Therefore,,.
whether the Minister is present heré
or not does not matter,

Mr. Deputy-Speaker: Government
are represented here.  The Minister
of Parliamentary Affairs also has just
now come.

Shri 8. M. Banerjee: Why should
the hon. Mover say that he will reply
on behalf of the hon. Minister?

Shri Warior (Trichur): Does it
mean that there should noy be any
Minister present here at all?

st Ho ®io fyadt : #fgarm H
IR £ F faw &3 St fadas 9597

far €, F2 ©F amEw ar frars 2

o 99 FEArsul &1 g7 771 F fam

& ST F9T AW 9% ArHA AT w2t E

Tty azFnt &t Arw ¢ fEogEi

dfaurmFrl @ 9T F99 F arEer A

sF=qT A1 AT AfF919 7, 3% THG A FT

T & w1 74 A 97 i Z1A gt w9

AT F1 fgarg warat § o feafa

F1 g1 At 2 7 Fr 3 ag iy A%

% zaq #AftaT Fuw F fao 437 v

HTEIAFAT 9T qFAT g (F qraAtg geq

qF qFq 3 HIC FHA FA F109 F7 FAY

ot g aFdr & 1 TH FOU W

AT F1U, HAd AEADET (3976

Hae & qFTE A g1 & a1 fAarT Fami

% gvE 91 g 8,  ©F g6d 8 |
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1T FY 7ar & 5 37 THT g A
oF AEEErT foufa & ¥ 2 F7
1T @ § AR TW 997 T O a4
AT F 9T FAT GT HAAT
fad #ror #Y 79z ¥ &3 F FriArs
wgfr T 93 A A A7 & W/ #
T AT W, A TH FEAANT g IT
dfgam 1 areen &1 5 gt &
TR A TN F 759 H g 71q fafeaa
Cal |

=TT &Y 77 ft AW g oara o
[ FY wAaa & G sgaean 2 fr w1
FT W& AGT ISMT AT TFAT &, IT I97
F fau 9= f& guEx ¥ &= ar 97
T 2, WA 7 §9y I 8, wei
UF I F ¥ FT 20 AT aF Tp TT7 A8
FITT AT TFAT & | T AIAATE HIEQ
& s § fr ag smaar dfram ¥
faez aret & ? g aw 3 =R A
famr & fi5 3 g FR #1595 T
FEET AT F TH FT TF F979
sHgm AR E vz eF TaT
St 9= ) = #  5g ww e d
77 ¥4 9 & fF I F9 FAawT gy
gt @ &, 3% & dfqum waraw fadas
# g @rga w1 3, fafraq 71g s
ST 7@, THT 59 #5A ¥ &FT FUE |

% Atafer & arAtg g6y #1
T T AR W wET w7 g fE
X T A oA A @ sqva = W
@ & | JEEw & fau $ET § werey
qreq TG & ¥ 9 & v fF agw
o a7 S 7 g AT T Frov Ay @A
€Y | 98T 9% HeAw AEIET AT gW AT
F &9 5 gu ag7 A} Friars v
qATT g WFd §, g FIW g oar
C -1 R

q% WA waew: 337 93 At
FEEITA § 1
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oY Ao w0 faadt : 7z & ATvar
g fF T3t T gafea sidagaa €
afea gz oy ofEdsdr Sfew
37 qrat & fag g & @ faad ot
¥ gATq G @mv gar & ar fam
F X # dfaara ¥ w1% suqeqr T8
gAY & 1 I T WY F2T AT AT FEAA
& | " g3y gafae g 7 faoy
gt #X 7w ¢ {5 7@t afaara 78
¢ AT 77 A Frt AL A AT )
gHz & qifadsd Sfew ¥ g
FgT FF ST gifaw #1 § wWR w9
FAT AT gATT dfaqra fadr faar o<
IS AT & 41 97 F F1E Fq AL
g1 2 av a7 qifadzd 9 faew & g
9T ER &F T & | foa 3 w7 HE]
HqTT T ZHA JZ7 9 AATT FT £qTIAT
& &, agt 7O A A suaear & fw w1
grar Afqamd gl & | @A TRl 9F
gfgary FATAT TAT @Y IAH FET a4T
fF oo 7gi37 & fac 9z amms
gfFd 3@y @ fF Q120 F1T7 & Agqar
2t 1 &3 713 fadaw ¥ g2 a@ a8
FA & fF 2190 Fw 7 @ 1 gfg AT
FIegt 7 AT faa & 29z wE aEA-
7 02 4T F1 Q7 & 1 ITF1 J1%
qar @am 5 393 a3 faar gar & -

“It is sufficient if it is provided
that the quorum shall be one-
tenth of the total strength of the
House.”

¥ "fafas 7z 2 fF ofque ¥ o
190 FY sqqe47 F1 7€ 2, IH BW HFTC
FTA § W IAFT FAGA 7Y F70 AUIX
& | WMTT 3T T T FT F & (F

“Until Parliament by law
otherwise provides, the quorum to
constitute a meeting of either
House of Parliament shall be one-
tenth of the total number of mem=
bers of the House.”

AT FMIT FIT FT Fa9 A AR &
f& war 9T g §




13707 Constitution

[=fY 70 @To Fﬁ'a’ﬂrr]
“Until Parliament by law other-
wise provides"”

T &7 93 W A I 57 9

“Save as otherwise provided by
rules regulating the procedure of
the House.”

# fah goet sqaedr & WEAT E
HT=GE {oo H | FHI FFTC ¥ TwAl
# At faara w39 § 7@ F fA¥ 7783
tse 3 AfF @i ¥ fax & dfaqara
¥ WT5g% oo ¥ @aTH Iyfedd F<
@r g @ fag 9t sF = #1 ) 5
g% {1t U9l & faarT weal & fad
2 I Awaw gfeaT FX wr §
i & fad it g7 w% F7 gArga
qEEE g |

7HA T A Aoy wrpfa T A 2
W1Z T2 ST 7 P A s | 4y
gEifsgmggaa RN @GR fs
S S A 2 A9 % I 59 H R 9L
ST 7@ fzam sar graifs a2 wEad-
fom & | 57T 299 TF F A T FTEITL
F<T forar 2, ¥ 29 77 @1 A1 4 fAw
FTAT JTad &, 59 &1 fafq o1 =7 &7
w1z & A1 wAArT qIE @ osrafa
@) g =ifed i 2w oweA A
wloareat &1 g &G & fag & &
wg "aaa fadaw s fEar 2

Sqr #4 FAATAT &, FATA TR
qr= a5 & wfus g7 & {77 o d3a1
g ai y AT ET|E
g X ¥ fewii § § 1 gL 3T A TAAY
wier gt AT § fF 3w aww A%
qTA & ¥ o sd ) gefed o 3w
fastaw ®1 wFTC T A7 IfwT 0
#fam ¥ TEq @ A § I
frar war @ o fow fe feafaa &
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fagie &9 & Frow 1 AT 0
SRR & faa wfaars & sesae :

“Tt (R)(d), w2 (¥), o (&)
e¥ (dr), go=(¥), 23¥(¥), 215,
we(e), 3%s wmfz "

T wizaRl & faa oF faog srow
F AETEEAT BT & 1 3H A K &
T qE FL @IE | 50 &7 qaad
7z & 5 fam ww1< & a@faura & gagq
¥ for wraeas & fF g9 @i 1
agwa & AT Iufraq aeegi § & @
faerd &1 agwa @1, 39 ¥ & 1 gamT
AEN FCAT STEAT § | 9T F1 @i EA
& & 1 3z FEma fags a1 §9 9 3w
7z & faen wfa &t sfemeat a1 g2
¥ & fan ¢, fow # fv ofz ;i a2
TET 9= a9 & qTZ F: @ a7 T I
& N aF ff 43 a1 I FT I3 A
TIET A qAF TF HATAETHIA -
feafa & g7 qrat w7 § a9 &0
qUATT A E1 [T ZATT F10 59T E |

29 AET # fF =&t 9T g0 FT
fraw 1T & WA § T oATg AfEa
aTg g 7 7fz 7z fafisa w3, =fz
T §3A 1 90547 H, wv% ¥ 29 gg
fafesa w1 f& F700 F71 $%7 71 Sz
ST & F@ fAorg = =ifed | owrs
ot g FqaT 99 wrE | # e Y
fafy &1 &9 &7 & fag 3 fadaw waq
F gY@ WIE | TEN Haegr "0
FET, FATST, §74S AGT F&e H&HIT F
F s W@y

YTo Wlo »ifo WU (FAWIYL) : FaT
T a6 ¥ qUEAE F |@fqara § 9w
@ g ol fF org o wRa 7

st "o w®ro fyadt : gAA oy ot
g wran ¢ Sv w1 ¥ fafy &1 &
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WS @IE | UL F B FY Y
sTAEAT & T2 AT FT €41 PN TR HET
# Fro Fro arg A ot Afaar 7 TAA
frreft & 3a & 9% 737 51 o777 wrwfo
FLAT FLTTE 1 Fa A faar
“It is debatable whether the
Speaker can, in the absence of
law, as contemplated by clause
(3) dispose off the quorum during

any period or any part of a sit-
ting.”

FZa * Aqmr ag ¢ B oafz w5z
I FAT T gER FE F oav gEd
g S FCAT § Ar 47 wHAIITAE
FELAT AT /FAT & W A Fhaar 7
#eq & faq § ag @ g) aar 2 faw
& waeaEq agA |t fsarar wrw
o1 T § 1| 39 FfeAreal Ay g a7
F foa %7 7z Sfqmm F1 99097 (A 395
A fFar 80

T & AET WG FT TH AT AT
At gt gnm fw fafa @Y ¥ o=
FFL FT UF GWET @ (&Y H
sqa fear v #@R A
91 gfgarag ¥ 39 & =7 goor &
qr Fhifs @rw war wfeaem ¥ ogg
gaa fear ar fs dfram & #rm
FY sqaea & w1 fafw ¥ sk
qadry w10 & S9W § a9 sfsamemr
Suferw BRY & sk oww F
TEY H @3 #1 FrE wiuere a8
g T AfY, wemwr agrew T oy
awrafa g1 & 99 ¥ A A & awa
ST #feent wofer @At & wr
AT BT AW @ ART § 1 39
Fferreal 1 X A F fog & a5
T ¥ wiFaarad 7 WId ORI &
fafa 5=t %1 famr @1 g Som & 4y
1T IEM UF wWAT (T9qF orET
Ht M dfam & fa, &feq qwa 7
&1 & T HIT IGH F1H 9T F FA
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& 9 & Fro ag fadaw w &Y mw
s 39 97 FE fram JE 8 a4

™ =Y § 99T g9 9 FF AT
¥ 95 9, §9g A%Ed A4 I
YT £/ drEL A6 4T & FAT J OA6r
UeAE AElRd A AT g1 AGEq)
AW §F @@ ¥y wHfFE
gfgam &1 @Y Fmrf & &w
F faug ¥ 35 g fear a1 #9239
#ga ¥ Afawa #1 @3 gu aren e
T wfEARdl &1 @ fadas ¥ gra
g oy o1 awar & 1 TifET 49 a8
dfgars g@rtga fadas = famr
& & wran % g ag 94T 2w
g7 fa=re &4 |

¥ gq fadas &1 537 & A
qEd Fr g |

Mr, Deputy-Speaker: Motion mov-
ed;

“That the Bill further to amend
the Constitution of India be taken
into consideration™.

Shri §. S, More: My point of order
is this. The Constitution contemplates
that a change in the quorum should
be only by law—‘Until Parliament by
luw otherwise provides, the quorum to
constitute a meeting of either house
of Parliament shall be one-tenth of
the total number of Members of the
House'. The effecct of the present
legislation will be that instead of by
law, we are making a change by rules
of procedure, which is not the inten-
tion of the Constitution. The mover
wants only to change ‘Until Parlia-
ment by law otherwise provides’ and
put in ‘Save ag otherwise provided by
rules regulating the procedure of the
House'. Here his amendment ends.
What happens to the other words of
the particular clause, ‘the quorum to
constitute a meeting of either House
of Parliament shall be one-tenth of
the number of members of the House'?
All these words are left inta't. The
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result will be that there will be a
contradiction: in the first part there
will be *Save as otherwise provided
by rules regulating the procedure of
the House' and later those particular
words will follow. My submission 1s
that this B'll sceking to amend the
Constitution cannot, by any strentlch
of the imagination, be said to be ‘by
law" which is contemplated under the
Constitution. If it is not a law, if he
only wants to substitute the rules of
procedure for the word ‘law’, it is de-
finitely against the spirit of the Cons-
titution,

Nr. Depuiy-Speaker: What prevents
this House from chaapging the Consti-
tution itself? It has got the power
to do so. That is what he is seeking
to do. There is no point of nrder.

Shri Warior: We oppose this Bill
for several reasons. First of all, we
arc sorry that a Member from the
Government Party itself has brought
forward such a Bill, because legisla-
turcs and Parliaments are primarily
concerned with the business of Gov-
ernment. Private Members' Bills and
Resolutions are only an offshoot of
that; they are a concession given to
private Members, especially to the
Opposition, by sufferance, !

Mr. Deputy-Speaker: Where it is
said so—that it is only the right of the
Opposition?

Shri Sheo Narain:
has equal right.

Every Member

Shri Warior: It is not written any-
where, but it is there in practice. We
know there will be difficulties if prac-
tice is put into words and forms.
Then everybody will oppose it. But
in his heart of hearts everybody
knows that such and such things are
there. That is why I mention this.
It is a conventionally accepted theory
that legislatures are meant primarily
for the conduct of government busi-
ness, to facilitate administration. It
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is one of the major wings of Govern-
ment. We do not say so in so many
words. It may not be written in any
Constitution, but that is accepted.

In the first instance, it is the pri-
mary duty of the Government itself
to muster sufficient representative
character for the legislature in the
form of the presence of elected Mem-
bers. It is the duty of the Govern-
ment Whip to sce that at least the
quorum preseribed in the Constitution
is present here.

It will be almost out of place to
quote here any thing from the British
practice. Although May's Parliumen-
tary Practice may give some other
view, the main thing is that in Bri-
tain there is no written constitution
as such, while here we have a written
constitution, and the combined and
collective wisdom of our constitution-
markers has given this primary im-
portance that this House should not
lose apparently or intrinsically its re-
presentative character at any moment
of its deliberations, and in order to
ensure that, they have put it delibera-
tely, intentionally, after much dis-
cussion and consideration, that there
must be al least one-tenth of the
Members as quorum. To seek 1o
change that will be going against the
basic idea enshrined in that constitu-
tional provision,

Of course, this august House 13
competent to make certain changes if
necessary in the smooth functioning
of the democratic system that we have
accepted, but is this of such a funda-
mental, basic nature? I do not think
that this is of such a nature.

We passed, for instance, the Fifteen-
th and Sixteenth amendments to the
Constitution. Compared to them,
this Bill is not a basic necessity, it
does not give any basic reason or
justification for chapging the provi-
sion of the Constitution. If it is for
the advancement of the people in any
aspect, either in  their economic or
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social life or any other aspect of their
life, we can understand that there is
necessity for changing the provisions
of the Constitution, to attune it to the
present demands of the people and
their aspirations, but this is not of
such a nature.

We alwavs say inside and outside
the Hous. wu i...st respect the Cons-
titution, that wec should not seek to
dabble with it as and when we wish,
unless pressed by an urgent and un-
avoidable necessity to make an altera-
tion in the provisions of the Constitu-
“zion. This is not of such a nature,

Not only that. Members might
have very many difficulties in being
present here. Thot T can understand.
T also had experience of that, but that
does not meap that the people do not
expect us, Members elected nn a re-
presentative basis to be present here.
The Government, the Constitution and
the parliamentary rules and procedur-
es have given all the facilities that
can be given to the Members to be
present here and to discharge the res-
ponsibilities they have undertaken to
the electorate as well as to the Consti-
tution tp which we have taken an
oath. Hence, it has become the pri-
.mary duty of the Members, it is en-
joined on us by our democratic sys-
tem to be present here representing
the people’s views and aspirations and
make our full guota of contribution
to the discussioins and decisoins ar-
rived at by this august assembly.
Hence, I do not, think that this amend-
ment should be made. Rather, it
would be fitting to encourage more
attendance of members and their taking
more active interest in the delibera-
tions and decisions of this House.
Hence, our party opposes this amend-
ment,

Dr. M. S. Aney: I regret I have to
oppose the Bill which my learned
friend has moved. I believe he has
looked at things more from the point
of view of conveniences and inconve-

niences.
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Certain conventions have been ob-
served for some time in this House,
and he wants to make those illegal
things statutory and legal. That is
his idea. He thinks that instead of
having illegal conventions, it is better
to legalise them and live under them.
Actually, the attempt should be to
remove al] those illegalities and keep
everything on a sound basis of law
and constitution.

What is the real object of having a
quorum jntroduced in the Constitu-
tion? The quorum ds not only a mat=
ter of form. India is represented here,
The 500 Members are the representa=
tives and that work that is done in
this House is supposed to be national
work. Everything that is done here
is of national importance, of import-
ance to the country as a whole. And
what is the test for showing that the
work which is being transacted in this
Housge is of national interest? If the
minimum that is laid down, if at least
one-tenth of the Members of the House
are present here, then it could be said
that they are supposed to be interest-
ed in that matter. You may reduce to
one-twentieth if you like, but you
have to find some minimum to show
that the business that is transacted is
not a matter in which nobody or only
a few are interested, but one in which
the nation is interested. In order to
stand that test of national importance,
it is necessary that some minimum
percentage of the Members of the
House as a whole must be present
here, and it has to be provided by
some kind of statutory rule. That is
why the quorum has been fixed. You
may reduce the quorum, but you have
to fix some figure and be guided by
that, and not by the conventions which
are observed here.

There is a convention that during
such and such hours no vote should
be taken, not that we can proceed
without a duorum if somebody draws
the attention of the Speaker. As soon
as attention is drawn, he has no option
but to call for the quorum and get
the Members present here, or adjourn
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the House if they are not present in
sufficient numbers. The rule is im-
perative, because those who made the
Constitution wanted to keep up the
representative character of this House
in carrying on its business througnout.
It must act in that representative
capacity, and the world must see it
from that point of view. That is why
the provision for quorum so solemnly
enacted ought to be kept.

If you want to make it more easy
for Members, make some other change,
but do not dispense with it and do not
try to perpetuate the illegality sancti-
fying it as law. That is what my
hon, friend wants to do. That is why
I am very sorry I have to oppose it.
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Shri K. K. Verma (Sultanpur): Mr.
Deputy-Speaker, Sir, this amending
Bill is a very simple one. Formerly,
it had been provided that until Par-
ijament by law otherwise provides
the quorum to constitute a meeting of
both Houses of Parliament shall be
one tenth of the total number of Mem-
bers of the House. So, our constitu-
tion-makers had already provided
that if Parliament so desires they may
change this provision about quorum

Dr. M. S. Aney: Change it but not
dispense with it

"Shri K. K. Verma: The words used
are: “Until Parliament by law other-
wise provides,”. So, the Parliainent
is the sovereign authority. It may
provide for quorum or jor anctil.er
procedure. There was no impediment
to our providing another procedure.
So, Shri Dwivedi only wants to
change it into “Save as otherwise
provided by rules regulating the pro-
cedure of the House”. I think this
amendment is quite reasonable and as
h« has explained, it isup to the House
to provid> such rules {that may be
suitable. 'While the Bill is under
considration by Parliament—whether
it be a Bill or a motion or a resolu-
tion—there are several stages and one
stage is the consideration of the
motion or resolution or the Biil. Se,
we may make surh a rule that while
a Bill is under consideration we may
not insist upon quorum of one-tenth,
but when it comes to passing of a Bill
or a motion or a re=olution, that quo-
rum should be required. 1 do not
think that this amendment provides
any such law or procedure by which,
as some hon. Members expressed,
democracy is affected. Shri Dwived;
has already quoted by saying that in
some of the oldest democracies such
a provision has been made, and that
the Parliaments of those countries act
according to those provisions as point-
ed out by him. So, I do not think any
such provision is being made here
which is contrary to demorracy. On
the other hand, as Shri Yashpal Singh
pointed out, when the House is ad-
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journed for want of quorum, then a
heavy financial burden is cast upon
the public, because we are not able
to transact that business, while, ail
the same, Members are entitled to
their allowances. So, in order to avoid
such difficulties, and also in order to
avoid this financial loss, I think this
provision which is being sought to be
mad- sece is quile sound and I would
recommend that this House may be
pleased o pass it.

Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, Sir 1 have no hesita-
tion in saying at the very outset
that this Bill brought up by my good
old friend Shri Dwivedi is an ill-
conceived, ill-drafted, undesirable and
pernicious piece of legislation.

Shri S. M. Banerjee: Ii will then
come under the DIR!

Shri Hari Vishnu Kamath: May I
invite your attention first to the
articles of the Constitution dealing
with this matter of gquorum? 1 shall
refer to article 100. 1 need not deal
with the second one, the subsequent.
article, because it Iz an identieal cne.
Let me first take “rticle 100, clauses,
(3} and (4). As you will remember,
Sir,—you were also a memboer of the
Constituent Assembly—this was dis-
cussed in extenso, extensively, in the
Constituent Aszembly. I do not want
to read the proceedings of the Consti-
tuent Assembly because I do not want
to take the time of the House at the
moment on that point; after due deolj-
beration and careful consideration of
all the aspects of the matter, the pro-
vision with regard to quorum was duly
inserted, with the fullest sense of
responsibility, by the Constituent As-
sembly in this article 100. Clause (3)-
of article 100 reads as follows:

“(3) Until Parliament by law
otherwise provides, the quorum
to constitute a meeting of either
House of Parliament sholl be one-
tenth of the total number of mem-
bers of the House.”
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As you know, the Speaker &nd his
predecessors have so often held that
“to constitute a meeting” means the
beginning of the sitting oi the House.
Therefore, it has been deliberately
differentiated there. Clause (3) is
differently worded from clause (4).
Clause (4) deals with the matier of
quorum during the sittings of the
House. First, there is the wording:
“to constitute a meeting” in clause
(3). That is the commencement of
the sitting. which is 11 o'clock or any
-other time which the Chair may fix.
In the second one, that is, in clause
{4), you do not have this prefix or
‘phrase: “Until Parliament by law
otherwise provides,”. Clause (4)
Teads as follows:

“(4) If at any time during a
meeting of a House there is nc
quorum, it shall be the duty of
the Chairman or Speaker, or per-
son acting as such, either to ad-
journ the House or to suspend the
meeting until there is a quorum.”

Much has been said about financial
‘burden. I regret to have to say that
such a consideration, certainly walid
perhaps and important from their
point of view, has been imported into
this debate. If at all that is thought
to be valid then the only course, the
‘honest course, the way out of it, is to
wind up Parliament and the State
jegislatures. That is the logical though
not honourable course if this financial
burden is sought to be given the im-
portance which is being given to it by
some hon. Members.

Shri M. L. Dwivedi: Where will
you be then?

Shri Hari Vishnu Kamath: I am not
worried so much as the ruling party.
“The ruling party is more worried about
themselves. I may be out of Parlia-
mment. I do not worry about that.

st Arg qrf : 7z A AT 70
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Shri Harj Vishnu RKamath: May 1
have your ear, Sir? What I was try-
ing to impress upon my colleagues in
this House is that if this is the only
consideration that is governing the
thoughts and minds of most of them—
that if there is ne gquoirum ir the
House and the House is adjourned
there will be a financial burden on
the nation—then, as I have said, do
away with this Parliament, do away
with this House; of course, automati-
cally the quorum also goes when the
House goes; the question of quorum
will not arise,

-

But the more important, the maore
vital, the more cssential aspect of the
matter that we have to discuss today
in connection with this Bill is the
moral and psychological impact of this
Bill upon our people, upon our nation,
who have been only 15 ycars ago
ushered into this world of parlia-
mentary democracy. What will be
the moral and psychological impact of
this Bill on them? The Parliament is
the supreme legislature of the nation.
A municipal committee has also got a
provision for quorum. 1 do not know
whether the rules provide that even
if there is no quorum the meeting of
the municipal committee can go on. I
am not sure. 1 have never been a
member of a municipal committee,
but even there is a provision for
quorum. If unfortunately this Bill is
passed into law, the people will think
our Parliament has come to this sor-
ry pass, that the ruling party, with
its cohorts, the battling cohorts here
—370 to 375 or more, is hard put to it
to provide a quorum. The Prime Mi-
nister has been very, very helpful in
this respect. When the quorum bell
rings, he is the first to come into this
House, but not so his colleagues in the
House. I am sorry to say that the 375
Members cannot provide a quorum of
50 Members. What is the quorum?
One-tenth of the total number of
Members of the House. And there are
60 Ministers including Parliamentary
Secretaries; it is 59 or 60—more than
the quorum. Each member of the
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House is supposed to represent, I be-
lieve, nearly a million—8 or 9 lakhs.
My hon. friend, the former Detfence
Minister represented nearly double
that number in North Bombay, the
biggest constituency in Indis. But
ordinarily it is about 8 or 9 lakhs of
the population. Here my friend, Mr.
Dwivedi seeks to impress upon the
House that there are various difficulties
which have arisen in the working cf
Parliament, and we have oftentimes
come against this hurdle of no quo-
rum and the House is adjourned.

What, Sir, is my amiable friend, the
Minister of Parliamentary Affairs
for? He has been straining his nerve
with his colleagues, who do not res-
pond to him as much as they should.
He has been trying and his deputy
whips numbering two or three have
also been trying, apart from the re-
gional whips—there is a big army of
whips all over the country. . . .

Shri Muthyal Rao (Mahbubnagar):
What about opposition Members?

Shri Hari Vishnu Kamath: T am
coming to that.

Mr. Deputy-Speaker: The time allot-
ted for this Bill is 13 hours. He
should conclude.

Shri Hari Vishnu Kamath: I am
sorry, Sir. With due respect and due
deference to you, I may submit that
you are inclined to be rigid in this
matter. The House is considering a
Bill to amend the Constitution. . . .

Mr. Deputy-Speaker: That was the
time fixed by the Business Advisory
Committee and its report has been ac-
cepted by the House,

Shri Hari Vishnu Kamath: But the
House is willing to extend the time.
Under rule 292, the House 2an extend
the time.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Simha): It
is to meet the wishes of the hon.
Member that this Bill has been

brought.
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Shri Hari Vishnu EKamath: Let me
explain. I have always been saying
that no convention of the House can
override the Constitution, I will pre-
fer the Constitution to remain intact.
But if the ruling party, which has a
brute majority want to change this
provision in the Constitution, they
can bring forward an amending Bill
and get it passed. We are helpless in
that matter. But no convention can
override the Constitution. You can
pass an amending Bill. But the Con-
stitution, as it is, must be respectel.
That is my position. During the last
15 years, whenever the point of quu-
rum has been raised, I have always
said that article 100 should be respect-
ed as long as it is not amended. T have
been trying to impress that point,
though I do not want it to be amend-
ed.

Mr. Deputy-Speaker: The hon. Mem-
ber himself tabled a Bill to amend the
Constitution.

Shri Hari Vishnu Kamath: I had
withdrawn it long ago. It was just
to test them. I was not serious about
it. That was why I withdrew it.

Then, there is this aspect ot the
matter. What will our masters think?
In a democracy, the people arc the
masters, who have elected us and
sent us here, to serve them as best
as we may in this august House. What
impression will they gain? Nearly 45
aor 50 crores of people of the Indian
nation cannot ensure the presence ot
50 Members in the Lok Sabha? It is
a disgraceful state of affairs if at all
it comes to this sorry pass; it is anti-
democratic and completely subversive
of the spirit and letter of parlia-
mentary democracy.

Before I close, may I also impress
upon my colleagues that the way to-
build up a strong parliamentary demo-
cracy is not an easy one? It is not a
bed of roses. Parliamentary demo-
cracy has got to be striven for. We-
must endeavour with all our might
and main to make it @ success. It is
one of the fundamentals needed for
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building the edifice of this parliamen-
tary democracy. We must strive to-
gether, put our shoulders to the wheal,
to the task of seeing to this that in
this august House quorum is preserv-
ed. This amending Bill is not the
way to ensure success of parliamen-
tary democracy.

Omne point more. 1 have no hesita-
tion in saying that those hundreds of
my colleagues who are unable to pre-
serve quorum do not deserve parlia-
mentary democracy. Before, 1 close,
I would also like to say one thing
more. The Minister of Parliamentary
Aflairs, after Question Hour, in one
of his routine Friday announcements,
two or three wecks ago, said when I
raised this question, that the Govern-
ment was consulting the Law Minis-
try; the matter was receiving the
earnest attention of the Law Ministry
and the Government will bring for-
ward a Bill, when certainly we will
get more time for consideration. It
will be better drafted I believe, and
better presented to the House. The
Bill, as it is, I do not think. deserves
the support of any Member of  this
House either on this side or on the
other side, who really means well by
parliamentary democracy.

Mr. Deputy-Speaker: Dr. Singhvi.

Dr. L. M. Singhvi (Jodhpur): Sir,
the Bill before the House exemplifiez
the line of least resistance. . . .

Mr. Deputy-Speaker: Is it the desire
of the House that the time for this
Bill should be extended?

Some Hom. Members: Yes.

Mr. Deputy-Speaker: Then, we will
finish all th~ stages of the Bill by
5 o'clock. I will give 5 minutes to
each hon. Member.

Dr. L. M. Singhvi: You have laid
down this rule after calling me. If
only 5 minutes are to be allowed o
me, I do not want to speak.
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Mr. Deputy-Speaker: I have to pro-
vide time for so many hon. Members.

Shri 8. 8§, More: It is a most impor-
tant Bill; 5 minutes would not be
enough to do justice to the subje:t,

Dr. L. M. Singhvi: How is 1t possi-
ble? This completely reduces parlia-
mentary discussions to a mockery.

Mr. Deputy-Speaker: The hon. Mem-
ber knows that 23 hours are allotted
for non-official business.

Dr. L. M. Singhvi: You may not
allow a large number of speakers, but
if you do not allow the speakers 10
make their points, what is the use?

Mr. Deputy-Speaker: Mr. More.

Shri S. S. More: Sir, this is a Bill
of fundamental importance. It pro-
poses to make a revolutionary and a
rather retrograde change in  the pat-
tern of our democracy. I may tell
vou, Mr. Deputy-Speaker, that Indian
democracy is held in great admiration
and respcct by the neighbouring coun-
tries. It is told that Ceylon has done
a particular thing. Are we to follow
Cevlon and Timbuctoo in this matter?
Supposing the Bill is passed, lel us
imagine what would happen. The
rules will provide that it is difficult
to keep the quorum at 50 and so it
will be reduced to 25. The result will
be, out of this quorum of 25, only 14
persons will be present and taking
decisions. In a House of 500 Mem-
bers, 14 persons will be the deciding
factor. My submission is that suca a
decision by a small tiny number of
persons will not command the respect
and admiration as it ought to in a
parliamentary democracy.

There will be another sinister exam.-
ple that we would be setting up. When
the Parliament, which is supposed to
be the highest body, reduces its quo-
rum to a shadow, the result will be
that all the local boards and other
bodies which require quorum will fol-
low this example and the result will
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counted on our fingers, will be taking
important decisions. My submission is
that the principle enunciated in the
Biil is most sinister, objectionable and
obnoxious. If you play havoc with
the Constitution. . . .

Dr. L. M. Singhvi: He says, the De-
puty-Speaker is playing havoc!

Shri S. 8. More: The Constitution-
makers very wisely laid down that it
shall be changed by law. Now the
Bill sceks to leave it to the rules. The
rules are not passed by the House,
but by the smal] Rules Committee,
This is again abdication of the res-
ponsibility of the House. Therefore,
1 propose that the Government will
be ill-advised in accepting the prin-
ciples of the Bill. We should rather
stand by the provisions as they are,
if we cannot better them.

16 hrs,

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, Sir, ag 1 submitted, the Bill
exemplifies the line of least resistance.
It exemplifies the approach to bring
into being through the back-door a
provision which has operated some-
times with our sufference and which
somelimes has been objé'cted to in
every legitimate manner.

Sir, I should like to preface my
submissions in this regard by saying
that with the cxception of a few coun-
trics where a convention has grown
not to count the House during cer-
tain specified hours the constitutions
of the world are unanimous in pres-
cribing a certain quorum requisite for
transacting any business. I would
draw wyour attention, Sir, to article 1,
Section V of the Constitution of the
United States of America. It says:

“.... a majority of each House
shnll constitute a quorum to do
business.”

There it is said: “a majority of each
House”, and not mere 50 Members of
the House to transact any business. T
would invite wvour attention also to
Section 39 of the Australian Constitu-
tion Act which says:

“Until the Parliament otherwise
provides, the presence of at least
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one-third of the whole number of
members of the House of Repre-
sentatives shall be nceessary to
constitule 3 meeting of the House
for the exercise of its powers.”

Here the material phrase is “for the
exercise of its powers”. In Canada,
Section 48 of the British North
America Act provides:

“The presence of at least 20 mem-
bers of the House of Commons
shal]l be necessary to constitute a
meeting  of the House for the
exercise of its powers, and for
that purpose the Speaker shal] be
reckoned as a member.”

Section 35 makes a similar provision
in the case of the Canadian Senate,
the quorum in that case being 15
Scnators. In  South Afriea, Ceylon,
Japan and Burma also quorum is
provided,

It appears that we are willing now,
or at least the proposal signifies the
willingness, to do away with this very
salutary provision of the Constitution
requiring a certain quorum to be pre-
seni to do business ‘n the House. I
need hardly remind the House that
there used to be a time in parliamen-
tary democracies where it was the
duty of the Chair at the time of the
Chairman or the Speaker taking the
Chair to count the House and to see
that the House was properly made.
By recent convention this has been
changed. In our House the presump-
tion is that the House is properly made
until a Member raises the question.
But once a Member raises the ques-
tion, in law, according to the express-
ed terms of the Constitution, it is man.
datory and incumbent upon the Chair
to count the House and to ensure
that the business of the House is trans-
acted with full quorum.

1 would like*to point out through
you, Sir, to the House, that what Shri
More has said in his book is this. Shri
More has been a deep student of par-
liamentary procedure. He, in his book,
has this to say:

«“Whatever the reasons, lack of
quorum is becoming in the In-
dian Parliament a repeated fea-
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ture. There are instances when
it was pointed out three timeg a
day that there was no quorum. As
a Member put it humourously,
lack of gquorum seems to be like
history which repeats itself.”

He points out instances where in a

single day as many as three times ab-

sence of quorum had to be pointed out
in our House. We have brought into
being a convention, a very unfortu-
nate convention of not counting the

House during certain specified hours.

In the first place, this convention is

completely in contravention of the ex-

press provisions of the Constitution.

The convention purports to be borrow-

ed from the practice of the British

House of Commons under the Standing

Order 27. But, Sir, it is forgotten that

Great Britain does not function under

a constitution which is binding on its

legislature. We do. We have got to ob-

serve the mandatory provision of the

Constitution, and it we are to al-

low our proceedings to become unreal

and indeed ridiculous, we must insist
that there is quorum in this House at
al] times.

It has been pointed out by many
authors, and it has been observed at
one time by the Speaker of this House
also, that the responsibility for main-
taining quorum in the House is pri-
marily that of the Government
Benches. Whenever we find that
there is not enough quorum, I think
we can legitimately blame the Gov-
ernment whips as wel] as the whips
of the Opposition groups. If a time
comes when we provide for this sort
of constitutional change, it would be
really writing and signing the death
warrant of our effectiveness.

I feel that the Constitution (Amend-
ment) Bill proposed by Shri Dwivedi
seeks to do away the requirement of
a parliamentary enactment for provid.
ing a different quorum than is provid-
ed in the Constitution. He wants to
accomplish it through the modality
of change of rules of procedure. This
is unwarranted, this is entirely illogi-
cal and this is entirely improper.
There is absolutely no justification for
it. He also wants to take away the
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requirement under clause 4 of arlicle
100 requiring the Chair to count the
House whenever it is necessary. That
is the only safguard, Sir, that we have,

One last point, Sir, and 1 would
conclude. We pass day in and day
oul important legislation affecting the
liberties of the people, affecting the
lives of the people, affecting inter-
relationship of subjects and the State.
These are all important matters of
far-reaching significance. How can
we allow ourselves, in all fairness to
the people whom we claim to repre-
sent to have the business of the House
transacted by a small coterie of peo-
ple? It is very unfortunate and very
unfair, I feel, that instead of agree-
ing to such a proposal to have a cons-
titutional amendment seeking to al-
low for lack of quorum or absence of
quorum, we should actually have a
convention or, if necessary, enact
legislation to ensure that every
Bill that is passed” in the House is
required to be passed in the prescnce
of a certain number of Members.
Without this, Sir, we would never
ensure proper legislation, representa-
tive legislation.

Shri Himatsingka (Godda): Mr.
Deputy-Speaker, Sir, 1 find that the
Bill as drafted appears to be innocent,
absolutely harmless, but [ fee] that
if this Bil] is passed it will introduce
a practice which wil] be very danger-
ous, What happens now? The quorum
that has been fixed is only 10 per
cent. I think you cannot have a lesser
number for a quorum in a House
which deals with the interests of the
entire nation. I feel it is rather a
sad spectacle when you find that im-
portant Bills are under discussion in
the House, Bills like Compulsory
Depaosit Bill, Super Profits Tax Bill
and other things like Budget, there is
hardly a quorum and sometimes there
is less than a quorum. If we allow
it by law, then it will become worse.
After all, this House deals with very
important wmatters which affect the
destiny of the whole nation. There-
fore, we should not do anything to en-
courage this kind of laxity on the part
of the Members, that they are not
present in the House when impor-
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tant matters are discussed. We know
that even in elections a candidate who
does not get one-sixth of the votes
loses his security deposit. That is to
say, he expects at least one-zixth of
the persons to support him. If we
cannot have 10 per cent. of the Mem-
bers in the House which deals with
important matters, it will be a sad day.
Therefore, 1 fee] that this Bil] should
be withdrawn.

Shri Gauri Shankar Kakkar (Fateh-
pur): Mr. Deputy-Speaker, Sir, 1
have very yreat respect for Shri
Dwivedi, but still I rise to oppose the
Bill which he hag brought. Sir, the
gist of democracy is to have as many
persons as possible for taking certain
decisions, certain views. Once we
come to this decision that we can pass
any legislation, any Bill, without hav-
ing the necessary quorum, it wil] mean
that we are doing away with the prin-
ciple of a democratic set uyp and we
are fast heading towards autocracy.
Now, you are reducing the minimum
number from fifty. As Shri More has
said, if you pass this you can get a
certain legislation passed even with
two members present. This would in
effect mean not the operation of the
democratic set up but a step towards
proceeding to autocracy. Parliament
ie the highest parliamentary institu-
tign. If Parliament is setting this bad
example this will be followed by other
democratic institutions, and that would
be a very sad day for the country.
Becawse, then the other démocratie
institutions also will  introduce this
provision and they can do or undo
anything without looking into the
question of quorum. So, I feel that
by this measure we are proceeding to-
wards autocracy rather than demo-
cracy. We have to set up a good ex-
ample for other democratic institu-
tions, instead of setting up such ex-
amples as the present one.

Thirdly, 1 have to say that in
Parfiament, in the Lok Sabha, it is
the responsibility of the ruling party
to maintain the quorum, especially
549 (Ai) LSD—T,
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when ey have such an overwhelm-
ing majoriy. We have seen many ins-
tances in this House when the quorum
is being challenged, and that is main}y
the fault of the ruling party, because
they do not give serious consideration
to this aspect of the matter and allow
important items of business to be dis-
cussed and piloted in the House with-
out the quorum, which makes a moc-
kery of democracy. I have myself chal-
lenged the guestion of quorum in this
House many a time. I have seen
many important Bills being discussed
in the House without any quorum ang
vet not any member raising that
paint. I am of the firm opinion that
this is an aspersion op the ruling
party, which can very easily main-
tain the quorum, if only it wishes to
do =o.

Lastly, by introducing this Bill, we
are by-passing the mandatory provi-
sions of article 100 of the Constitutian.
According to clause (4) of article 100,
the quorum is mandatory. If we just
pass this Bill in order to take away
the question of quorum from the pur-
view of the Constitution and incor-
porate it in the rules of procedure or
elsewhere, it would simply mean that
we are resorting to a legislation to by-
pass a mandatory constitutidnal pro-

So, in the end, in the name of de-
moeracy, because, I am sure, my
hon. friend, Shri Dwivedi, for whom
I have very great respect, believes in
democratic set up, I would appeal te
him that if he wants decisions to be
taken by an overwhelming majority,
by a bigger body, then he should with-
draw this Bill, because his attempt to
reduce the number by this Bill would
lead to autocracy, and that would in-
deed be a very sad day for this Par-
liament and for the whole country.

=t ®o Yo AT : JITEAH WY,
¥ g fawr 1 fadig v ¥ fag &9
g g | & awwan § F 4 @< A0-
aifrs Igel w1 dfT 3 T o=ar
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[=T @o WYo FAST)
T w1 gfa @ Wk wug ¥ fom
A FT I F AT E | ¥®
w3ear ¥ ag fas amn sfaa 78
X9 § FAT T FIH FT TG g, 5T A
ga ¢ & gar a0 ¥ gomaiftas
IS FT AT &rT |

a7 33 fawr @ @19 f5 st #r
EH A AT A g FA S T IAIT S
FUST &0 T A B & 1 WK
& tY AT o sEAr faed # I7 FAl
® g T F arq &w oS fE oagi e
T @@ WA gl ¥ gwra avs
T ¥ I ¥ fea A ooy W= q@
@ fF @ a8 ¥ wed fow w3
WA kAT Ao W E 1@
BT qA AT 9 v g2 | F wwwen
§f s oo ¥ ool &1 g9 & Tg0
Fud g ¢ & dag ¥ a0 @@
qO% ¥ 9 1 Fifaw L

& o &1 g ¥ wgm v day
¥ wxedt & at § qg} W0 | Fed
R wEET W FEa § TF wsE) A
far w0 fFEr & g # wer fw
63 #ge 1 qfoamar | @, v g
A g8 gu Ty {5 =0T Y oo ARA,
P T AW, g, a1 F A, A
Waq & W6, Jl 747 g, 49¢ 959 |
T ®uear ¢ fe ogwre U W
T FTh! G097 @F 2T & W IF 9%
w7 98 faa arg g7 S A 9y A
qfomy ag gvm fF A9 ¥ FaA
AU ] AT W A AAL HET
o q@q wEAT A9 4@ s,
Fifs 99 %¢ TE@ T
Shri Sonavane (Panéharpur): 1

want to know whether the hon. Mem-
ber also would not be attending the
House.
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st §o wYo wAwt : & Yt g
@ § wfaw & wwwan g fx ag sfewr
et #1 &9 & {5 98 Frew Ay wEa
W | gg g9 7@ g fF ofwardz
¥ T SR @A F AT S AR Ay
AT | g7 @ ar fagg =7 ¥ iF 7Y
a8 fao& @ |

=5t @ e fog o wdas
FRATK I faa Ay wraEt 2
X H FI07 9219 %1 AT &gt & |

1 Ho Wro a7l : & Fgar g 5
fo wxitaT &3 @1 |=T AT 47 o

it weg Aroraw feg @ faew ¥
g1 L T AT T oF § A FT
I g et onferdiz 3 av ey
s & fRe T Twr oaa
g | weEE g 5 gw 7 wiEeg &
o oqE Ffagr w9 gy &
qHT F A5 g I AA FY www §
HAT AR £ 1 A IH F FILH TEF
AT Fgi IZAT & | 5 T SCHATH
S § 9 g 1 fer W Ay
BRA Lo F & I oY T &, WY A1
wfaF & |

Dr, L. M. Singhvi: It is an incor-
rect statement to make, to say that
quorum is not provided in any Consti-
tution, As a matter of fact, it is pro-
vided in most Constitutions including
those of the United States Australia,
Canada etc.

Mr. Deputy-Speaker: Order, order.
The hon., Member had his say.

=t o Wlo 7wt : & &W&ATT E'
f& gaTer w@fgem waEe wRfar 4
®ATAT & | WA AT gW qg E 7 A
g acdr @t 4 ar § aga fw
T AW & wfg oF TR FTE AT



13737  Constitution
(Amendment) Bill

& | W W 5 faw #F o 535
at & wwam g fr faam #1 g oF
@ T qTF B UFECATRS  qF A4
g It fw foesy 59 =vgT 99w
faar o @59 fear 1 w9 9wy AW
fagr #Y a3 fzar, QT s A v ag
T=El FT & &1 SNGIT | UET FH
@ M ERE gemEiAE SgEl 9
99T ARl &, T SART ST
fafe w1 g MY gw oY T9F fawre
oTaTs I 2 @ ew g FErAar g
qW @ue 721 1 & | & fam Ay
O FAT TAGAF IGAT 9 FHIA-
qE ST EnT S5 zafan gEey

arw & faar s el
& awwar g & wofaw &1 a8
$dog R A wCEA ¥ s agar
9 93 Y W Ad H & faA@d
EWET JAAT T IgT AT FT AT & WK
& wwwar g 5 Qa7 FI g Fow
B\ % gmwan g fr g9 aeew w ana
®) wggg #1 fF AT w9 g AR
forerr & @ g #Y I 7 far o
! fqam § g i giE W 79
@ AfET | T FF A frar Y 2=
waT & FHET AR T A THTT T |
¥ gwaan g 7 2@ fawr Y aow faan
T "k fafree s afmd
oFaE, ot fF somET & adE § AR
ot F<ien o a2 & qU AR &,

U9 §H F5F HT I F4
INEaH WEET : A 99 T FHq

|

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, we have patiently and carefully
listencd to the specches made on this
Bill. We¢ fecl that the matter re-
quires further  consideration  and,
probably, it cannot be disposed of in
the limited time which is allotted to

Private Members' Bills. Therefore, I
move: *

VAISAKHA 13, 1888 (SAKA)

Delhi Land Re- 13738
forms (Amendment) Bill
“That the debate on this Bill
be adjourned”.

Dr. L. M. Singhvi: Is he moving
for an adjournment of the House or
18 he adjourning the discussion?

Shri Hajarnavis: Because, even if
it is adjourned, it will probably come
up for discussion on a future date.
What is attempted to be done, or
what we are trying to do is, as the
Minister of Parliamentary Affairs has
stated, to substitute....

Shri 5. M. Banerjee: Sir, on a point
of order.

Dr. L. M. Singhvi: Is it adjourn-
ment or postponement? .

Mr. Deputy-Speaker: It is adjourn-
ment.

Shri S, M. Banerjee:
mit......

An Hon. Member: The question may
be put
Mr. Deputy-Speaker: The question
is:

May I sub-

“That the debate on this Bill
be adjourned”.

The motion was adopted,

16.20 hrs,

DELH] LAND REFORMS (AMEND-
MENT) BILL
by Shri Naval Prabhakar
Shri Naval Prabhakar (Delhi-Karol.
Bagh): Sir, I move:

“That the Bill further to amend
the Delhi Land Reforms Act,
1954 and also to amend the Delhi
Land Reforms (Amendment)
Act, 1959 be taken into consi-
deration.”

IMTEA We YR, A qg /YA fAiAE
faeett & et &t Y gfrard agw &
FAAF T & f 3w A
A & fog aos wawET g |

ST, gaa QeuY ¥ W faedt
afa gaR amsE oF faimw e A
faur @t § g frar AR R &
3 fammt &1, Nfe 7 7T 377 @
frw T ® Wad 9% W @ § 9T
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[ 7= wme)
MmN FiYFR ¥ 7 9, IAET "Y-
®IT fzar my w9 qewy T S qfa
gur Afafaam a9 S8 § 73 afusr
SAH1 fzay may fa st qfa # Ay
2, @ 2, T T wifaw 2w, 3w
F1 T EA

ag fadaw a1 9 g1 mar 1 onfy-
fAam @ mr s A g faeg o
feaet &1 0w s o, aga far &
UF WA 9§ gAY qIETC F7 oY
Fgn g f¥ wfa seat ot 9% 9 ar
1, T e g gk @ 1 I ow
FA9 &7 99 WA AT IEH OF FAT
T | @ ot W I wY & qEry
3 faa us Qe a1 fadas mar g
wias Fgrastsn 7m g
TR TCHE AT A G e e &
AT ATRAT E |

™ frdas & w71 ™ ¢ fF oF
gfewmT feaar mrar tewy ¥ frdgw
HaR fee geue & fadaw ¥ fomd
fo e 2t W oag w71 T 91 R
% #fewe weRg w1 gr ey
wiagT agem #t g wfawr gom
H FA% qra A gfawd & sfefes
wqar SEOeT fed JEa § qEy g |
fegas # o1 wfafrgw § &t ag @ia
T2 4 fag fa==t woreq ®, av Y 37
wafad f& =M@ 3@ afufmg
FuEa  F1 Fww @ & ar gt
FRTIAT F1 A1 AT 97 T¥ T Foa
ag WG W@ A% | 9 F F0
it wfre fedt sfagae &) feg a5
g 71 1% Ffag wgika F1 far mr
g1 fr % FfAFR 9{RT 0F gEAr
F 3T, O9EE TeE ¥ UF gEAr &
Wi fawr w0 wfase &W, fe<dr
Firere wY, w7 fedy wfwe v
g wfaed &1 W wiefede § A@
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aizm, gun 4 5 e wfre e
uar Frar & f6 fe<t wfaee aeg &1
wg faar i wrd afard w1 afzfeee
Fiear ¢ o feY  afgee A &
7 A ar wfaFrdr 1 a9 FT I
wfqadz 1 ¥ faar, ma awa< # w27
f& it wfaedr & afefeden & § are
feg w1T 1 oY AT wEHAT T 7 GrETER
O Y T | IR I F AT
fe wfaadt & afeferza are fa
W | IT AT T FIAA FTFE @@=
aft femr T AR IF F FTOT W@
afaerdy & wfefedem a2 = o
fedt & w=< @ &% ¥ qfaedr
& grorex AN #Y 77 a7 ) gAY
faw w77 fasy @ o3 ¥ wrEw A
g | g fram Y de ad ¥ @
™ W W@ 9 IR Th AN w
wig &t | 99 ag a0 fr oww & qfe
&7 wife® &7 v § wifE @ e
& afzfed sra g mar g 90 ¥ /%
it ¥ aga gfmar aarg 9K ag w9
f& wrr gaTt fAd oF 799 TS T
I g1 §, TF A9 IR &1 AHA
wTaT & fHeg g ST A9 TRIHT FT I
91 41, A WET 14 ATAT | A IW AHA
& 1A FAT T fF A AT A,
IR T TA F faq Wi T T
&% Tl Ig wgr f# @ gwrorgy f2y
73 §F @@ A feg owr o E o
WOR Wi o3I gE o qwed
T ST FTHY Far q@T gon 1 ag =
feam, a7 9 qerw o fy oomEm
T gw da1 av, faaw fE are gy T8
oY, §a1 7Y 91, 97 vF qg ITNIT 4@
fr weva faamt wiT ag 3aat S,
Fg @ fagam ¥ agw a4r | IaA
AITTAT F TN I@T 95 | JRUY A
M F AT aF Faar a9 g 141 2
FAR AT F IEN Ig A G
¢ € | faa fag fa? g€ o #1 a5
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TS T2 GHAA T 97 a7 994 (70
oF wfyans g1 wan & wifE ag v qfw
9% e a%g ¥ A AT FH AGT I
wFar & | w1 fam o wETer ® w@er
WA § AR I A qET & IR
duy X1 & 1 W 39 AW 70w femml
#Y dar X ¥ oy fgera o @ @
AT AR Ty 3 ey S dr i §
fomy faaem & faw gwar av, faaen
WET WYET AT A7 TEH X GV FT
ol avr fear Afew wed aay
wuwT oform ag fawer fe o gAYy
wTeT Aot of 3y fromr # a@w mir )
o, o T afew agw AR O W
AT & WL R &Y T | Ig THIAIC
AT fF For<y oy & ey fFy T W
%, 39 feaet o qurd a1 @
FE AN AT @ 9 77 o ¥ wifew @)
T | AT FT UF WA 47 G
F uF FoEA famn v =g =t 9 -
=AT H AT IHRT qANGT gl 9% 59
w3 & wexT oft ft mam rewe # faeg
sfra, A % AT AR TR St
Tel & g1 41 77 IA% o whieme &
T | A IAE TE FE q@ o aqr
T, faw g dver A
T & 7 %9 forey e v, ag vai
M T | AT @y @ faegpe At
& ¥ | AT I Ty dm A g o
formr sfim #1 3% woar 1, 217w

H A arw adt @ 3 wwfanm ww

a7 fraza & fr 2w fodws ) oA s
AT /T FC 3T AV a7 Foray Frozmd
Az mw AT f@r g & = o™
TET i AT AT I T A agw
WIAT FOL g0 F, o =7 fqm 57 A7
FT I T 77 7w & s

ERCHE Sl e e pred
g ¥ oqRue ¥ oznit dve e
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fam # oA Fra o i 797 ¥ e
9 A T A TN T AR
o | 9w qEtA w A w7 i o
% W aH faw Ty § a7 faw o
gy, At # gaw § wErAT moE 9-
s | qq 8Ny & fw qa w1
et #Y farr o & W W e
X X A T A AT IE AN
faeeft & w3 et o< a5 oy Fean
feeet & Wi alaf a¢ @y AT @ WO
firg W12 fe & e & & WY *g wwan
fer sToaT 4, freeft farerr o X o
vt g far wf=tw wdfr & g,
o wfedr Wy weT A1, AN oF faw
st mn WY 39 faw ¥ gro ag v
m fr gfF e sTmr @ T §
g faely wEw 3w ¥ fow, Imer
@ ofer g & fan oA Wi
giw  # wrawrEAr 2, wwfav 3g
B ozg A q, o w1 oqhmrd &
afam #2 famn ) 7 v At fe-
aréy & Afaa gy v ax Faaft 1 qan o
T =1, Fity faeely mrre 223 aver
ofY stz o=t & 77 et vy 7% Fory
7 faw agt & ot @Y & m AW FTEA
At a9 T, ST I a7 gwrd A
arg 1E- A ff, et qfsr o=,
*® I fearat F Fa1, oftAe, 2R
R fa ¥ 5 g forecft 7 @Y a7
FAA a1 fFqT T, SfF I AT
gfywre fom w1, 77 2w g dm
mar P EAly oey ST F W I A
FAr gAY, AT TAE; A (MG TN
Hoqm 7 #T U A5 5 1T 0
frda® agt = @vy s, fooi A
I 9FEE At T e g ads o wla-
F1x e | 3 7y 7 59 1y Ay
T wegaAT T T (W ey T AIg
oY 3 Framw ¥ Wi o o, T A
q, W qEE w7, 37 Tl
oy FTAA AT TGN G0
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[ e waTHT]

A FAA F IA7 F AT THT THIA-
Frdt g€ A wrg o € oo 9§ 1w
2 &, 93 wfigre v g & F wgEe
& TET weAIT FT 59 & 1 § ag g1
wigal § fF &3t wlfiad & w3iwd ¥
AT WS AGH, qEATT @, Fawar
@ | = oz famar fan fs sast
i gy W THH TE adr uE o,
afs N FAT T, I ITHT AEH A
o &% | 1 faeed A7 wEreal 2w e
®id H TF 93T § > 03 gU & 1 g
g FaEt F faars 37 o & 59 @
T /T I AT A i
G

& w7t ofr ¥ ag srdan FeA
Agal § & @I F1 T ¥ SR
wfgwiz fgd U, Ay gisgiga fagr
T HIT IRIA T A FromE o,
afe JF fodt @ ¥ gy i ™
WX 9F 9§ UF W I FLHG ¥ sTAR
&, & I gq ¥ famr oid, 9w
a@r grad 9 vt 1 g | & g wed
¥ ag 81 WA § v S sEwTe 9
#1 faar mam &, g WEF Faw @G
wYT weRTaell FT WY FTHT §, IEST
e F g o | & I § 5 oow
5T &1 IF 7@ 9 aiw At ¥
I7F wfqaT It SHF G A A A
¢!dnl.l'. Deputy-Speaker: Motion mov-

“That the Bill further to amend
the Delhi Land Reforms  Act,
1954 and also to amend the Delhi
Land Reforms (Amendment)
Act, 1959 be taken into considera-
tion."”

ot qOH qi¥T () ST
agreg, & 4 faw &1 awda w13 ¥ fag
e g § | Far fo osad Ay W
fear gav &, foeor 93 fowmd me,
QEYS FX YT 92 WY ¢} T AT
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fegdy sfuee #Y ag s e mar
a1 fr 3 el &Y gfvard #1 wfasc
21 @F g @ fegdt wfoem A 77
Wt a4 f ag faw feft &1 9,
IFHT ot 77 AT FT wEaR 2 fF )|
framat & qferd s afaFz 2 a3
afeT qar 7w grr @ fF S=h W
T@ F1 WAL TG fagr 7Y, A f6
WA q<EF F Famar ¢, fav aga |
framet w1 wferd & sfawz fd o
q, FAHAT A IAET T ATHTC G T3GA
< fem f& % wfese ¥ g
T4 A T W@ ufEee A
fegdt Ffama & el &1 GO F7A F1
wfuFT adi faar a1 w1 feger #fw-
AT A &Y A% ATl F sfuar g
fA @ 57 F7e01 aga & fraal #17%-
[ FHT TR |

TEETE AT | oA (s
gFCE) - & @ A AEY A T,
afew ag s mar @ f ooy dorer Zaw
¢ f5 S« fegdt sfaem & @H g
7 faar @, sofag ot sfaerd & g%
fAaug awfdme sgas
A & @, gt dF A A v g,
foraw waw g &, 7 wa framl F o &
g | I Far v § F " FEang
foght aferc @ g1 @ A 8, WY
tfgwe 7 fom g, fox o oY 31 I

i gt i wag ¥

TR F haY § | WK F1§ haar
Ty fw g g, at & SEer s
AT AFATE |

it B9 9i8q : ¥g Ay AR
q77g §Y 7ar /44 §, fardi o fasr Y
ar frar g 1

s gIAE ¢ W g &ard, ar
# 33 77 ¥R |



13745 Delhi

=N A qiEq ;g7 A 0§ I
o 7€ &, AT 3 faw & gzl &
qg T1a Far T4 & | F wwaar g v A
THY are g€ &, ar arfadr ak |
YT & &G FEAT A1fgy w1 IF
aaTe frarT &1, 9Y 39 SY0 ¥ agQd
fFy U & fars 59 wETe O R A
Wi IR fEErd & Tge fal, I
F1 qfaard ¥ gz 3 F1 weere fegdr
Ffae ¥ 78 faar, afwrd & #fg-
F1T 3 Mfgw | = fa= =Y w F
FIA ATAATT TITET FT T AT H ST
StrAET gHit 1 & FaAdn g o mr A
%@ a%g 1 azafzat #1 g Frr s
=ifgw, fo=% &0 goi &Fr 9w}
FE F )T FHT F AT F AR IT

90 1 9g wran F4Y 9Y fr gw -

¥ wifes a7, AfFT 37 F "t 93
Tga wlas FIE gHT & | T fag
I A & 3 39 foew &Y T
g% & at wodt wEE & ArfaAr R o
T gATEl FT AT A0 AR U
¥ s ofeds s Tifge, arfe
W frwra @ gu g, 99 &« 1 qfw-
= &1 wfaF fae

ot ga wae  (faw) : Swsmw
WY, FIAHT G5E, HT A9 TATHT,
I ot faer < 8, & I9FT GUGT FET
wrgar § 1 &5 fad #v v a1 agg
wg, ¢ | T94 39 atd F7 3w § fF
for avit &1 AT & 922 R g,
IR FTAT AT F A F AT GE )
ua gt § e gl wedt S o 77 %
43 gu &\ ag fas: faedt &1 § 7w
g 3, afew @ A # S R IWAQ
% g2 fay v 9z s agT | anfaar
& 1 & Ay g £ e feeedt 2 o5
wefafezas &1 s 78 war =g,
afer s fowres & faafas & Do
FIYA a9 &, 30 o1 AT griwAt &, g
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fafrsr ar gitseat fafast #) 3@
&1 IFATT FAT AET

AT AT 3| F qZ ATT ATCN A
& f Qarare agrAY Tfge 1 3w =) Fadal
¥ o7 g 93w g H Igh A ¥
FTH AT AT 93 ¥ 1 F A wFw
wEer # 3 ¥ fewy & a g ot
HAEFT 2, TZ T AT FI L, 3T I AW
& fag @A A1 ardt & 773w
& | AT ArqEgFAT T a1 A § O ¥
# dafar feos & e 9dfig @At
=rfge 1 gfar w3 Y wtwT w5k
STH JATC T, 7 FACAT 74T, 5 TT0AT
T, AT T A AR TET § A7
GaTAR A a@Y | TAFT UF AIAT G
¢ {5 2 & ot qafaq feeac @, 39 &
9 A TEL § | L ATH A TAT T
THAT T @, AR FIAT I3 E, HA(F
TR qew § T4 BT AT AT g,
e 9 £ |

¥ O9F TF T OT FAE
e ¥ gfaar W< #F Foered @ %
e i, o A fefenaa 7 g§; ot
QF TF WIHT F 979 A4, T2 AT ¢Fg
I & | w9 )ifag fF fag et
& qmy =, 1< 8 o9 9HIT 2, 9§
IAT FoGr a%g BT A FI qHAT,
farat Wy a<g 9T IATT qTar T
gFar g, W qg gAAA § 5 @@ A
T & 1 form® am dta, T1e Y oy
T &, ag TR § ST Ave AT AT
drar FHT T FTET FT THAT § | IEY
a1 &Y 9 q2€T § FAAW, 1 AR @
FT FQT | Y AGT a1 & dg TN A
Iaft el qATAIT AGN FT qHAT
forat Wy @z Arfad S 2T & 9
FT AFAT & | ITAT FOAT FAA A
¥ o 94 g 9% FEAT FLaT E A
T +ft Fgd SR FTaT & | A AEAT
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[t ad yar]

arear g fr avs foem & o foma
FTAA I ITHT SGHTA FEAT HT HT0HT
W & | T 2 Aifed S deeA
ferare & oY B W qoEwa = A<
YIRT ¥ SYTET TATETT FA WY wifewe
AT §, IEE! T & Y | TWE @
WY FHET g AT awd ]
et At T A @A §, W W
WY e AT Ry §, & e fau
uTer gy At AT g e e 9eE
wort W W W a% Tar g dav
oY IEET wrew E W wwy § ol
TR A R A oww F | IEY ;W
TRT & SYTRT WA FH AT ATES & AT
WI9E! qg AT d@AT gem fR w s
FTE ¥ 9T § 47 I9E A q@T 7 fan
AT 2, IHF QI TEAT 2 ) WL I A
g9 T T qFAT | TET "EAT IHE &7
2 | Wt 29AT g fF s e S
e fore & 9OE W 2 A1 MR A
Fedfie FeaEeT # W1 @A & W) gE
o7 FTAT § W aEY wifw @ & R
form waTer faer mam San & OF 2,
IF 9 ¥ | W U 0F Ty w5y
&z W @t 9 ST § SgmRr wEed
FT4 SUATET ¥ FqET 927 F% qH4T &1,
IaF; of7 4= #9 Affas HeAd F4
FqTET TG T FLA T FIAE F 30,
&1 92 J1 9/ THEATE ZH &0 HFdT 81
FETY W W ;gd AT dean @drex
AR i & | 374 TH & T F AR
aeT a1 TH TEAT Afeq | o7 a9 Y
wAn TAdr €T g oadw A F
1L

TR0 T MTH TAAT ST STWT

arlamhmwfwgﬂt
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w1 {7 AT =g g, 399 fraan
T F1 TAfgw F1 g, ITRT qIA &S
I FTAT ifed WK g8 Fifarw &0
aifeq i o FA 57 feeme &, 998 a0
Gk pickcll

ot T fy ($AT) @ # AT
W sATHT ff ®Y wmer g fawr Ay
& ferq aremé o A7 TIRT  + wE A
g W goT AW § yferd o ¥
wfrar g 7 o, 3T gL T A AT
ot T ST fRATr ATEAT o W &
mrfaat T AE gt & Ay fiewr quft
CEAiEA R L S

JIeTW R c o g A d
¢ farwr fors Feeft F a2 A 8

» gwar= fag o 3= faw foar 2
foF 377 w2 # wfwardt 197 % garfas
g FT FEA ¢ | 98 fa=7 ¥% graf &7
FATET EWT 2 | IN FFF H IWL WA
qieel & 41 1 & S "yl &1 999
wE

Wl g . A 85 A
T ¥ & IO w2 vy ¥ Ad &
o9 AF TG AT A0 E |

»t g fog @ 7o faer & o maw
gt ATt ¥ agaz  fF iR g
F1 W AF mAA T o o4n,
FHETT mATfEmd T A oA as
FHf7 (2q0 471 A7 TFAT 41, T
Fr feddr Ar9 07 A4 TG F7 wFAl
g1 A %7 (9 7 o7 92 3 347 #,
BT FI, TET W RIT AFH KT AGL A
qﬁrm1w’T?q‘hﬂmem4TT
THY 27 g WEeT §OTIeTTIT AT 3
a1 AN, S 1 SR BTy B T
T gawTEat T AY AT §, T A,
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IHET ML, IAFT 27 TAfe fiAm w7
fer s & | ag St agT 9 e 2,
Tt g7 fapar srar =i ) ag S e
WA T3E AT §, 97 g7 AL 7
v far & o sTd fag ag qard

o ¥

foamY & F9T g 9 qr &, JEwy
o 2 | AT Sifay w@ i € af o
w o o § & vf ff o | @w aw
feam I wyew @y, ey S fr )
& 6T a% feam o @ qear gar g,
TR ¥ @7 At gETC FT w2
o FE 7 FE & IO FERET Tww!
faerar wnfed, ang i & FTar I
AT T GZ FL | FITAFTL T 30 a9
q 9%, THH W9 3G |

¥ qa waTHT A ¥ FgAT T §
fir ga®) dfafaer @ 78 g el
SWTHT FAY T AR g ASaTE | (WA
O FTATIIT FTO0 At ag 7=
w@g?mm?wz:hrrmt%m
YT g7 7 gfaay £ aee a7 o 3@
T & fAw AW | 98 = AT &
T FY BT 4% | gRWr  T@r
am  f& g W wWR
WO FTCM | ZhAr §H Y A gwir
o qud ZIOm | 98 AT R A
TWIHT ° &1 T § =L @l o8 |
e @ ® gAg & fF o@aw ¥ gw
wETaTs % A, g # fa, aed fad
gm%ﬁrrﬂ'&‘*ﬂ’rt?ﬁai‘ﬂr
foma ¥ gm a%a AT &7 519 8, FuR%
FI AT TEE T HA §, g9 4F q4°05 F
faq @3 T4 A HIT AT & f90 K FLT
TR, @9 FIA OGEA |

wwa § # zaar £ FEAT ATEAT §
f& g 1 S0 g A F AEL
AT AT €, FH0 TR AT FIH
T & |
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st mﬂ'a’ﬂr D ENIEeTa WA,
fo wrar & afv &y w7 o7 s
AT TN g, A% ma garr gl
meAgfa & 1 A forg T ¥ wmare
9T TR TR g@r Iufera fEam 2,
o wferer A fr adi §

a9 ® g g ¥ oqur wr iy
soft aw gré $1E ¥ W€ G Rawr gur
% fare & sgr war Y e fie @0 o ¥
W wfedz w1 oy waeare fear 7Y
t, wfae @1 s Wy wfeed
F sy gf | w4 W
safag winerdt g+ & fear may ?
T T AT AT $E GEAT F¥AT ar
EATT 7 FYa R gw A1 fF g
¥ geEdt At ATX | Iq gA fagus A
7 #ga & & & W g afao
T 39 § g0 &1 &5 vt e 2,
faasa o1 W &, I AN T fF
SHIGT F1 &5 a9, AGT 7 HE
T 7 7 T AT T § i gafan
a1 gF faaar =fgd a7 ad faer or
W@ &, & A K wraw f e g wa
H 39 AT Y gt v wfag forerir
97 & qOfas A T #Y g5 Aear
afed T fas A | AfFT it a5 a7
AT @ gAT & FE st ® vk
AR AT A GRA gu d S A
¥ 39 H 4% R q *gr qar 3 fx

?a‘gz’n g% & =ty dro Hro 7 fam
g v g st znf:—}' TR T
gFw ?-'rr T ¢ AR 37 aiwsz &

HEA ST FEATE 27s ZTS, UIR T FTCATS,
ST A0, AF IOE ATE AT AT L,

st mava fag @if @R am
TTd wEAd frma @ oa garn s
TUA G, SR AN T 40 /T

¥ ®¥ gL g ¢
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g o9 q6 B qI
&Y T FAT § qT IF FIE FI@AN
IuF fd a7% 781 81 95T § | ATy
gzew sAd & o fram # aElkr
% faems g% faar wmam & Y IHiQT
€ F qF wmHe § AR faww TG
@A E T AT AT ST A A |
ag aY @ar & 2\ uAr FF a8 Ag
AT gFaT & fow At § wIea §
FXE 7 F1F e g 7 oy A7 A%
ag @t Zr 71 1 fwe ol g7 ama g fw
A% R g FEA FAAr Tfer W
IF 9T TH I@ F AT Har T qnga
forary frelt @ & W13 AT FIE AR
LRcE g Sk CE RS R i
T AAFT W

FET OF A AGA 3 OF VAT ATHY
Q1T ot § form § st wfyse fad 0§
37 & Fae Fwg Fifge {070 T E AR
F amay grd #EA & faarod| §
TR 37 FT GHAT R T FTEAT & {6
- [@Y wfewe & o wriA @ A
ATATAE F, G 4T FqA F FEAT
F TV T FIFR GEAT

AT ATEETEA 2 & T & wwear
g fF Wi qeer o fadas #Y aifew
¥ & AR ¥ 99 ¥ TeEAa ft F@U
g warafmmad

&t wro Wo ¥fawt  (&TIY)
gr feamt & saasas faferm @
Ta & foq a1 98 39T 7 grm v
YEIR @0 §F dTG@ # a9 ) <&
T aMfF FI[A T A ATHS G TE ], TN
am # g7 fFar ar w3 7

oY gACEE AT qF AN HEA
gU & A& war faet gr§ A A
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FT X A @arit W g€ ¥ ) a9 AF
/AT qTE TE A § a9 9F gee faw
ara #F F Wy ?

=Y AAW ST ;AT HAT Y
TR TE F E, I F IACAF AT
g Fgar JrEar g fF ey ¥ g faw
AT W I/ F AR GAT A BT ST
ST o | FrE a § geIR-antaar
¥ g T AR qgT ¥ AN @A g
T | W §AE U UT qEr WIQ
FHEAT GCHFTT & WA ¢ "I AN
F oAmE W o9 AW A
JT@T FI (GqT AT agT & @7 w7 {F,
St & 4§ wen, @gd 709 4, 5T ¥
qT% G491 T3¢ qr, faT § st @y ay
ferma a8Y Y, ag 19 & $€ 7 F&7
et {791 I+ F AR FT 45 0 |
§ W A =g &% ) ’

¥ WY FT AOETET T AT AWM E,
e I W1 T FAT GRT For 1A &
HTHST FT ATHI FIE 7 Gl gl 74T HIT
ot w9y wlgw & dfwa g o7 1 o
F o a1 1 Y § dFET & o am
T A 4 41 fqT w1 Gar faw wvar
a1 37 a1 1€ FE § = 79, [y fway
fFara gré 1 ¥ o1 G467, a8 g@T FY
TITE 1 CF, A AT TR ARAT G FE A
I T d1 A 1Y AT dFS & AN
F BIE & & TTA & 97 | F qqwww
rgar g fF wa & wiw ¥ oar § av
Ta FamaTsga §1a s &
qT T gW fae F9041, BN g
g1 d 9T @r ¥ 9, 9T 7@ F1q A
g gl T |

WA AT ARA g fF 7 30 &
faars sz 1€ ¥ &Ear g1 TuT ar
T 1 2 gz AT | 34 F At A A
T T A FTIA AGH AT A1 59 Fr frgar-
T A2 TE, M T qGT ¥ HH U
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X Fzar qrzan g 5 g v & o
TH AT § A F wed qway @) ¥ Qv
7F A% fa w1 Frarafar a9g 78,
IA FT FAT FOU, 7 TF d94 ATT
1 & 1 & Aradra w1 At & FgAr wwgar
g ¥ faoelt & fpami & a7 % ag oF
FGT HEAT T § | TF T A1 39 H
frea § fas ag [T A gm
9 &1 qfAa< g7 f&ar A 9% g gy
T, FHO Tk IT F A R(EE 4,
Z AT T FT TATHA FY T wATHY
ar gz #afay fa st Adfare 9 99 i
oyt 47 35 F FTC7, A FF I AT
faaa arar a1 a3 3T &1 A4 fAan )
T8 ST THAT & 75 T I F FrOW
A F1 AT FzATE, TTEITAT AT S
rfagd & sa w1 af g A A
AEN FIATIT, FTE FATITT AT TAATHT

AT IFIA Fal, WAL g FE 7
foamt & fasrs daar 2 fam ar 3
wqy oF faqq® AT | q5Gr qAG 8,
fagas s et =ifgy, SfE fadaw
| & 1T FAAT A1 T /AT 0024
f& ot qwam I [wami & g9 &,
S qTEr 99 & g€, 9 wlearg 94
F1 WAGAT I, Tt FT AT AT far A,
feg 9 e gRT &, 99 FT AT
fe=r &7 3t TTHTCH FIE THH FAT
q1fzd, Iq & ¥ #{ Fw Joraw
Srfgd |

& gradfra w4t ot F sr@ETEA 9
fazare w3ar § A& gawar g 5 ag
feami &t = faadd | @ @ A7
qfr I=rz oft & adife R 98N
wxaq faa ard T 37 F1 AfaFR
farrar, faeq et s & v afaw
Fdafag @1 a7 1 § 7 1 A9 F7 AT
arxfas frar 8. & swaar g f+ oW
qarpifaga® 95 & A< }GT 7T i
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Books and Newspapers
(Public Libraries)
Amendment Bill
FIE F G T 4T 2GT agr feari a1
At wizarat, qtafyar AT S wfew
gifa g€ § w1 A wArT A el gd &
I F gred { Iw w1 gearg fewry
I FAT FLT
Mr. Deputy-Speaker: Does he with-
draw the Bill?
Shri Naval Prabhakar: Yes, Sir.
Mr. Deputy-Speaker: Has he the
leave of the House to withdraw
the Bil!?
Some Hon Maombers: Yes,

The Bill was, by leave, with-
drawn.

16.55 hrs. ,
THE DERIVERY OF BOOKS
AND NEWSPAPERS (PUBLIC

LIBRARIES) AMENDMENT BILL

(Amendment of Section 2) by Shri
C. K. Bhattacharyya

Shri C. K, Bhattacharyya (Rai-
ganj): Mr. Deputy-Speaker, I move:

“That the Bill further to
amend the Delivery of Books
and Newspapers (Public Libra-
ries) Act, 1954 be taken into
consideration.”

Sir, the purpose of this amendment
is to insert in clause (a) of section
2 of the Delivery of Books and News-
papers Act of 1954 after the words
‘printed or lithographed’, the words
‘and phonograph  discs  popularly
known as gramophone records'. That
is the one material section of my
Bill.

In the statement of objects and
reasons, 1 have explained the causes
which led me to bring in this Bill
The old records of recitations, speeches
and music by Rabindranath Tagoure,
Mahatma Gandhi, Faiz Khan, R. C.
Boral and other illustrious mnersons
and musicians are fast depicting as
no copy of these records is preserv-
od. There is no provision in the

.
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and Necwspapers (Public
Libraries) Amendment Bill
|Shri C. K. Bhattacharyya)
existing Act for delivering copies of
these records to Government for pre-
servation. These are national trea-
sures and must be protected at all
costs from destruction. This Bill
seeks Lo wachieve this purpose by
wiaking the delivery of gramophome
records to the Natioma] Library and
other public libraries obligatory. That
is what T have stated in the statement
of objects and reasoms; that is the
long and short of the Bill,

What is done in relation to books
mow, I want to be done in relation
%0 gramophone records. Certain num-
ber of coples of books printed have
to be presented to the Government
for preservation in different libraries.
It is because of this law that we are
still able to get copies of old publi-
cations in the India Office Library in
London but which are lost in India,
particularly those publications during
the earlier periods of British admi-
nistration of India which have not
been preserved here may be had
there. These papers and books have
been preserved because therp was the
law that at least some copies will
have to be presented to the India
Office Library. Because of this law
we are now getting that advantage.
I want to apply the same law or
make an amendment in the law so
that it may apply in the case of
gramophone records which I want to
be preserved, at least a certain type
of these.

17 hrs.

1 have been after this subject even
before I came to the Parliament. As
a newspaperman I ot interested in
it and when Shri R. R, Diwnkar was
the Minister of Information and
Broadcasling, in the first period of the
Independence days, 1 approached him
for making arrangemcnts for preser-
vation of these records in the All
India Radio office or library. After
that Dr. Keskar came and T request-
ed him that this be done. Till now
that has not been ':ne I have tried
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to impress upon them the extreme
importance of these materials to be
preserved for future generation. In
fact, with regard to the wvaluable
materials that we have lost I woul¢
refer to two great orators of [India
who came from Bengal

Mr  Deputy-Speaker: You will
take more time, 1 hope.

Shri C. K. Bhattacharyya: Yes, Sir.

Mr. Deputy-SBpeaker: He may con-
tinue on the next day.

11.01 hrs,
PARLIAMENTARY PROCEEDINGS
ON AIR.
Shri Inder J. Malhotra (Jammu

and Kashmir): Mr. Deputy-Speaker,
Sir, many a time the question regard-
ing the coverage of parliamentary
proceedings by Al] India Radio has
come up before this House. It is
needless to mention the importance of
this question which directly concerns
this supreme democratic institution in
the country. Without any doubt,
without any difference of opinion,
more especially among the Members
of this House, there is the feeling that
the coverage done by the All India
Radio over the proceedings of this
House at present is not only inade-
quate but falls to 2 large extent in
the standard also.

All Indiz Radip is one of the sig-
nificant, important and rather a very
powerful media through which this
House and the work done in  this
House and what happeng within this
House can he and is being projected
nol only to the prople in India but
to the outside world aiso. It is with
regret that T have tp point out that
many a time in the past, pleas were
made before this Ministry to give ade-
quatle coverage to the parlinmentary
procecdings ang also 1o improve the
coverage from the technical ' at of
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vig::w, but no attention was paid in
this regard.

During  thc  supplementaries to
Starred Question No. 867, on 15th
April. 1863, in this House, a supple-
mentary question was asked that why
“Today in Parliament programme”
which was there in the past had been
suspended, and the hon,  Deputy-
Minister replied:

“That programme had to be
discontinued because of the emer-
gency, since it was thought ne-
cessary that there shoulg be
broadcast of some programme
of topical interest at that peak
listening time.”

Now, 1 would like to ask only this
question: whether parliamentary pro-
coedings are not of topical interest.
It the Parliament ig in session, and if
whatever is done in this House is of
national interest, then how could he
say that that programme is suspen-
ded which is directly concerned with
the proceedings of this House? Is it
because it is thought that the proceed-
ings of this House are not of topical
interest? I would very much like
the hon, Deputy Minister to clarify
this point.

Leooking to the other two democra-
tic  countries, namely, the
United XKingdom and the United
States of America, let us see what
is being done there. I take first the
United Kingdom, because for other
democratic conventions of this House
we look towards the House of Com-
mons. I want to put forward before
the House an example as to how the
BBC covers the proceedings of the
Hous¢ of Commons. The BBC
coverage includes references to the
proceedings of the House of Commons
in the newscast, 10 to 15 minutes pro-
gramme “Today in Parliament”, spe-
vial features on important Bills and
other discussions which take place in
the House of Commons, and then
' there are =pecial talks which are given
by the lobby and parliamentary cor-
respondent of the BBC. At present,

VAISAKHA 13, 1885 (SAKA)

Proceedings 1 8
on ALR. o
the All India Radip is covering the
proceedings of this House only
through newscast and that too in a
manner which in my opinion is below
the dignity of this House,

On a particular discussion, when
hon, Members take part in the dis-
cussion, and 15 to .20 Mcmbers of
the House of various parties take part
in the debatc, what happens is, when
the radio goes on in the air at 9 p.m,,
we hear that so and so, so and so
took part in the debate and then un-
fortunately sometimes in that list of
so and so, so and so, certain Members
are omitted,

Dr. L. M. Singhvi (Jodhpur): I will
submit sometimes? Most often.

Shri Inder J. Malhotra: I would
very strongly plead that whatever
coverage is to be done by All India
Radio about the proceedings of this
House must be done in & very digni-
fied manner. The people are :in-
terested to know what went on in
the Parliament on  that particular
day. I do not know on what grounds
it is thought that coverage of par-
liamentary  proceedings becomes
boring. If that is the reason given,
the fault lies with the AIR, not with
this Housp or with the Members who
participate in the debate.

I would now refer hew the US
Congress and Senate are being covered
by the private organisations of the
radio network. They are covered in
the newscast and in special features.
Everyday there is a special pro-
gramme which is listened to all over
USA over the radio networks, mz,
“Today in Congress” and ‘Today 1n
Senate”. In addition, special group
discussions are being arranged by
the BBC and the USA radio networks
in which hon. Membery belonging to
all political parties and members from
all sides of the House participate
and discuss matters. They come
into direct contact with their
constitutents through the radio.
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[Shri Inder J Malhotra]
Up till now I have said how the
coverage of parliamentary proceed-
ings is being done from the national
point of view. Most of the time we
say that India is the largest demo-
cracy in the world. Certainly every
Indian is proud of this democratic
parliament, the way it has been func-
tioning and is g8ing to function. Cer-
tainly, people the world over are also
interested to know what goes on in
the Indian Parliament. 1  hardly
know of any instance when parlia-
mentary proceedings are being ade-
quately covered in the foreign ser-
vices of the AIR. Especially durning
the emergency, a good deal of com-
plaint was made regarding the cover-
age done by the foreign services of
AIR. This Parliament took a histo-
ric decision regarding the Chinese
aggression. This Parliament takes
historical decisions on so many bther
things. I want to know from the
Minister what steps AIR took to see
that the people the world over were
made to know what happened inside
the Indian Parliament when  they
were  considering the  emergency
ereated by the Chinese aggression.

I do not want to sound only critical
1 submit that more constructive
attention should be paid to the com-
plaints voiced by the Membersg of the
House regarding the coverage of par-
liamentary proceedings in the past
and steps should bgs taken to make
this coverage adequate and more in-
teresting and more up-to the re-
quired standard. Keeping that in view,
I would make some suggestions.

My first suggestion is that a perma-
nent cell in AIR shou!d be created
to cover parliamentury proceedings.
Let this assignment in the AIR not
remain as a shifting assignment, that
an officer who is a member of the
Central Information Service or who
has been working in the State infor-
mation department or in any other
department of the Ministry may be
asked one fine morning, “Please go
to the Lok Sabha ang cover the days's
proceedings”. Not only coverage of
parliamentary proceedings, but news
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coverage and production of special
features are special technical jobs, for
which the Ministry must see that
whosoever is assigned that job, he is
givcn proper training and better train-
ing.

Time and again controversy has
arisen about the timc being allotted
for coverage to the Government party
and the opposition parties.

My friend, Shri Kamath is here, and
in his presence I again want to men-
tion this, that ag far as the coverage
by the All India Radio bf this aspect
is concerned we can divide this House
into thrce categories. One is the
ministerial side, which we can say is *
the people who acttually represent the
Government. The second one is the
Opposition, a section of the Opposi-
tion being represented by Members
like, my hon. friend Shri Kamath.
The third, Sir, is the common Mem-
bers who come from both sides of the
House, both the Opposition as also the
party to which the Government be-
longs, and to which I have the pri- .
vilege to belong.

Now, to give adequate coverage
and to keep a proper balance,
between all these three categories
is, I do «concede, a very diffi-
cult job. But I must also say
at the same time that All India
Radio up till now has never paid
any attention to this aspect. They
have never tried to have the re-
quired reasonable balance between
the three categories of hon, Members
in this House.

Sir, 1 would again come back for
a minute to the programme which
was there in the past: “Today in Par-
liament”. I would say that tp have
this programme during the session of
Parliament everyday from the All
India Radio is a very important
thing. Probably, in the past thg
time allotted to this was only five
minutes. I would plead that this
time may be increased even to 1en
minutes. I am sure this time the hors
Minister will not be able to satisty the
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House saying that this programme
cannot be put again on the air.

Now I come to another suggestion
which I mentioned sometime ago. To
ask an hon. Member of this House
or invite him to go and talk over
the All India Radio, no doubt, is a
good thinpg. But somelimes il is said
that the talk becomes uninteresting.
Now, to make that talk more interes-
ting, I would suggest, let there be
group discussions by the Mcmbers
of Parliament representing all
groups of political thought, all polili-
cal parties represented in this House.
These group discussions should form
a rcgular feature. It should, rather,
become a regular programme over
the All India Radio. My friend Shri
Sham Nath must be thinking how to
tell me when he replies that there
8 no time available over the All India
Radio. I would like again to say
that it is all a matter of judgment;
it is all a matter of giving signifi-
eance, giving importance or, rather,
realising the importance and the zig-
nificance of the coverage of this
House.

In the end, T would like to say this,
that in this country the Press and the
All India Radio are the only two im-
portant media through which pro-
ceedings of this House can be pro-
jected before the people. The Press,
I would like to say, is an absolutely
free Press. We leave it to them, But
the All India Radio is a governmen.
organisation.  Certainly, whatever
deficiencies are there can be
removed. There should be no
difficulty before the Government to
remove those deficiencies and to see
that this House gets a fair deal from
the Government, and from the All
India Radio as far as the coverage of
proceedings of this House is con-
cerned.

Shri Hari Vishnu Kamath (Hoshan-
gabad): To what extent are the
defects—I am not poing to dilate up-
on the other deficiencies or shortcom-
ings in the working of the All India
Radio—and shortcomings in the
working of the All India Radio
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pointed out by Shri Malhotra
not due to the fact that the All India
Radio is a completely Government
monopoly; and if it is due to that,
is Government aware of the wides=
pread pubiic feeling that tp make it
a more popular institution in the true
democratic sense of the word, it
should be demonopoiised and it
must be made a corporation?

Mr. Deputy-Speaker; Shri Sham
Nath.

Dr. L. M. Singhvi: Sir, may I put
a question? I will take only a few
seconds,

Mr. Deputy-Speaker: The hon, Mem-
ber knows very well that only those
members who have given notice pre-
viously can put questions. If I allow
him to put questions, I have to allow
all. So, I am sorry.

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): Mr. Deputy-Speaker, the
other day when a question was asked
in this House in regard to the
coverage of parliamentary proceed-
ings by All India Radio, some hon.
Members had stressed their anxiety
and concern in respect to the exclu-
sion of the item “Today in Parliament”
from the programmes of the All India
Radio. In the course bf my answers
to the supplementaries, I tried to ex-
plain the reasons on account of which
this feature, which I admit was a very
interesting and popular item of four
programmes, was excluded from the
broadcasts of the All India Radio. The
reason, as I stated that day, was that
we, after the commencement of the
emergency, had to allocate some time
for talks and other subjects of topical
interest concerning the emergency. I
also tried to explain that there is a
time which we call “peak listening
time" and it was thought nececssary
that the subjects of topical interest
should be broadcast at this time when
the maximum number of listeners are
able to take advantage to listen to
broadcusts. But, it appears that some
hon. Members have not considered that
reason to be adequate. So, 1 welcome
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this opportunity «‘ a  Hall-an-Hour
inscussion, and I shoulq like to sub-
mit at the outset that it was not the
intention of the Ministry in any way to
ignore Pariiament. Who does not
know that Parliament is the most
supreme body under our Constitution?
Who does not know that all people in
the country are very much interested
in what happens here? So, I would
respectfully submit to you, Sir, that
no hon. Member should think for a
moment that we are trying to do any-
thing which is in any way derogatory
to the importance of this House,

The discussion has centered round
three points; firstly, that the parlia-
mentary proceedings are not ade-
quately covered by the All India Radio;
secondly, that the reporting standard
is not up to the mark and, thirdly,
that no efforts are being made to im-
prove the coverage of parligmentary
proceedings, both gquantitatively and
gualitatively.

In regard to point 1, Sir, 1 would
submit that the All India Radio’s cor-
respondents in Parliament report the
proceedings in a most comprehensive
fashion. These reports are sent from
here every 15 or 20 minutes relay by
peons to the general news room of the
All India Radio. There the proceed-
ings are edited for inclusion in various
home and external news bulletins. In
the evening senior editors go over the
whole of Parliamentary proceedings of
the day and keeping in mind what the
fall of news from the other sources,
home and foreign, is they often have to
edit the reports further so as to make
room in a 10 or 15—minute bulletin
for other important items of news
from Delhi, the 16-States, United
Nations and elsewhere.

For any particular bulletin no fixed
duration has been fixed for coverage
of Parliamentary proceedings. I have
got some information with me in re-
gard to the coverage during particu-
lar six days. Those six days are the
11th, the 13th and the 15th to the 18th
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April. A study of coverage in the
English news bulletins on these days
shows that the time talken for Parlia-
mentary proceedings in these news
bulleting varied from 6 to 9 minutes. Tn
these bulletins while a mention was
made of the names of all the hon.
Members who spoke, lack of time did
not make it possible for a detailed
reference to the speeches of all of
them being made.

Shri Bhagwat Jha Azad (Bhagal-
pur): Do these days represent fairly
all the other days or are they chosen
just to suit the Ministry?

Shri Sham Nath: It is not so, Sir.
These days have been taken at ran-
dom and, if my hon. friend desires, I
shall have information collected in re-
gard to other days also.

Shri Bhagwat Jha Azad: 1 doubt if
it is so.

Shri Sham Nath: Anyway, to satisfy
the hon. Member, I will certainly col-
lect the information that would satisfy
him. -

Shri Bhagwat Jha Azad: We hear
the news bulletins and therefore we
say from experience ang not from re-
cords which are meant for him.

Shri Sham Nath: As | said just
now, Sir, information in regard to the
other days would also be collected. I
was referring to the six days on which
the time allotted to Parliamentary pro-
ceedings varied from 6 to 9 minutes.
For instance, on the 11th April 8
minutes were allotted and reference
was made to extracts of speeches of
six hon, Members. On the 13th April

Shri Bhagwat Jha Azad: Who are
those six hon. Members? Could
you say that?

Shri Sham Nath: I have not got the
names of those hon, Members; I have,
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however, got the information that
speeches of six hon. Members were
referred to on the 11th April in the 9
o'clock English news bulletin. On the
13th April, 8 minutes were allocated;
on the 15th April, 6 minutes; on the
16th April, 73 minutes; on the 17th
April, 6} minutes and on the 18th
April, 7 minutes were allotted. Sir, I
hope that hon. Members will kindly
appreciate the difficulties of the AIR
as far as the news bulletins are con-
cerned, If we give more time to Par-
liamentary proceedings, naturally we
have to cut down other news. There-
fore a balance has to be kept. It is
always a thing before the editors who
edit the news bulletins that they give
due regard to the proceedings of the
House and also to the news from
other sources as also to world news.

That day hon. Members wanted to

know something about the time allo-
cated to gpeeches of hon. Members of
the Congress Party and of the Oppo-
sition parties. As I said that day, in
regard to this query that no directive
has been issued to the AIR. It is for
the editors to judge what happens
here, what an hon. Member says, from
the point of view of its news wvalue
and from the point of view of its pub-
lic importance. That day, when a
question in regard to this point was
asked by my hon. friend Mr. Kamath,
I said, '‘No' and when somebody else
on this side asked a similar question
to that also I gave a reply in the
negative. At this, an hon, Member
stood up and said, “How could the
two ‘Noes' be correct?”. As I told
that day, it was not a question of the
Government having issued any direc-
tive. It is entirely a matter fer the
editors of the news bulletins to decide.

Shri Joachim Alva (Kanara): Would
they have group discussions with MPs.
as my hon. friend suggested? When
are you going to have group discus-
sions with MPs?

Shri Sham Nath: 1 will come to
that, Sir.

Shri Joachim Alva: MPs are never
invited.

549 (Ai) LSD—8,

Parliamentary  VAISAKHA 13, 1885 (SAKA)

Proceedings

13766
on ALR.

Shri Sham Nath: I am coming to
that point.

Shrj Joachim Alva: Ours is the only
country where MPs are ignored on the
radio.

Shri Bhagwat Jha Azad: The only
point we want to know is, how editors
of the Al] India Radio only see good
things from what my friends say on
my right and they never see good
points from what the hon, Members
say from this side? That is our only
concern. (Interruption).

Dr. L. M. Singhvi: That is very un-
fair. (Interruption).

Shri Joachim Alva: The system
during the British days is still con-
tinuing in the Indian raj. What was
done under Bokhari & Co. is still con-
tinuing.

Shri Sham Nath: The other point
that has been referred to here jg re-
garding the reporting standard and it
has been said that the same is not up
to the mark.

Shri Bhagwat Jha Azad: Yes.

Shri Sham Nath: My hon, friend
Mr. Malhotra has further stated that
there is no separate unit for covering
the Parliamentary proceedings. I
wish to say that he js mistaken
in regard to this point because there is
a team which consists of five to six
correspondents and they are led by
All India Radio's senior correspondent
who has 20 years experience in journa-
lism and this team includes other
experienced journalists as well.

Shrj Bhagwat Jha Azad: In spite of
it, it is so bad.

Shri D. C. Sharma (Gurdaspur): I
think, the report is very objective.
(Interruption).

Shri Sham Nath: The AIR report
proceedings in a most comprehensive
fashion. As I stated earlier, the re-
ports from here are sent to the AIR
News Room for use in our afternocon
bulletins, So, it would be wrong to
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say that we have not got any satis-
factory arrangement for covering the
parliamentary proceedings,

Shri Bhagwat Jha Azad: We only
question the efficiency of the unit vhat
is there. (Interruption).

Shri Sham Nath: The third point
was that no efforts are being made to
improve the coverage of parliamentiary
proceedings. In regard to this, I will
say that we have at present no item in
our programmes exclusively devoted
to parliamentary proceedings. Pre-
viously there was an item entitled “In
Parliament Today". In case the hon.
Members desire that Uhis item should
be revived, then it would have to be
done at the expense of other broad-
~asts concerning the emergency.

Shrj Joachim Alva: In the name of
emergency do not strike ofl good fea-
tures. In the name of emergency, they
cover all kinds of defects,

Shri Bhagwat Jha Azad: Yes.

Shri Sham Nath: Another point
made was that the AIR has [ailed to
apprise the world of what happened
in the House discussions here concern-
ing the emergency. In regard to this,
I shall submit that we have our exter-
nal services and in all external ser-
vices a reference is made to parlia-
mentary proceedings. Obviously, so
much time is not alloited to parlia-
mentary proceedings in external broad-
casts as we do in our internal bulle-
tions. But, to say that parliamentary
proceedings or what happens in the
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House is ignored, I think, will be a
mistake.

Shri Hari Vishnu Kamath: You Jdid
not have the Chinese dragon.

Shri Sham Nath: Another point
made by the hon. Member was that
Members of Parliament are not invit-
ed for broadcasts. I have not got the
list with me, but I know that during
the last 6 or 7 months, a number of
hon. Members were invited by the
A.LR, to speak on different subjects.
It may be that probably more Mem-
bers could have been invited. That
matter, of course, could be considered,
but, to say that Parliament Members
were not given an opportunity to ex-
press their views will be entirely
wrong.

In regard to group discussions, I
would submit that this suggestion
would also be consideredq and we
would try to do whatever is possible
in the matter.

Dr. L. M, Singhvi: Reintroduce the
old features.

Shri Sham Nath: These are the sub-
missions, Sir, that I wished to make in
connection with the discussion,

Mr. Deputy-Speaker: The discus-
sion is over, The House stands ad-
journed till 11 A.Mm. tomorrow.

17-32 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Saturday,
May 4, 1963/Vaisakha 14, 1885 (Saka),
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COLUMN.
MEMBER SWORN 13541
ORAL ANSWERS TO QUES-
TIONS 13541—90
S.0. Subject
No.
1152 Barter deal with Japan  13541—44
1154 Production of small trac-
tors . . 13544—46
1155 All-India I’nnn.r s Con-
ference . 13547—49
1157 Bluck-markcteering  in
imported cars . 13549—54
1158 Import of pigiron . 13555—58
1159 Production of steel cas-
tings . 13558—61
1160 Khadi and Village Indus-
trics Commission . 13561—66
1161 Hindustan Steel Ltd. | 1356670
1162 Supply of opium to Rus-
sia . . 13570—73
1164 Scrajuddm&Cn_ . . 13573—79
1165 Floor price of raw cotton 13579
1166 Synthetic rubber fac-
torics 13580-81
1167 Issuc of industrial li-
cences . 13581—83
S.N.Q.
No.
11 Trade agrecment with
Sweden | 13584-85
12 Bokaro Steel plant . 13585—g0
WRITTEN ANSWERS TO
QUESTIONS . . 13590—622
S.Q.
No.
1156 Muanufacture of motor-
cycles . B 13590-91
1156 Shonqgcnfuncnnmmcrs 13591
1163 Price-checkingbyS.T.C. 13591-92
1168 Steel Ingot Plant, Runchi 13592
1169 Quality control on ag-
ricultural goods . 13593-94
1170 Exportofsalt . . 13594-95
1171 Manufacture of tin con-
tainers 13595
1172 Broad looms supp]y to
jute mills in East Pakis-
tan . . 13595-96
1173 Auto-trnnsfnrmcr manu-
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factured in India 13596

WRITTEN ANSWERS TO
QUESTIONS—contd.
S.0. Sugject COLUMNg
No.
1174 Shortage of battery cells
fortransistors 1359697
1175 Rubber requirements | 13597-98
1176 Trade agreement with In-
doncsia . 13598
U.S.Q.
No.
2675 Foreign exhchan rge cej-
ling for import of steel | 13598-99
2676 Common Salt Industrics
in Orissa 13599
2677 Heavy industries for Ori-
§sa . . . 13599
2678 Import and production
of newsprint . . 13600
2679 Handloom Industries . 13600
2680 Cement factorics in
Maharashtra . 13600-0I
2681 Small Scale Industrics in
Maharashtra . 13601-02
2682 Cotton import . 13602-03
2683 Import from Pakistan 13603
2684 Small Scale Industrics in
Madras 13603
2685 Issuc of industrjal licen-
cesin Madras . . 13604
2686 National  Instruments
Factory, Calcutta . 13604-05
26R7 Companies in Rajasthan
foradvancingloans ., 13605-06
2688 Tools manufactured by
HM.T. . : 13606
2689 Small Scale Industries in
Assam . .13
2690 Inidrect trade ham:lkd
by Statc Tradmg Cor-
poration . 13607-08
2691 Pig iron Ore Plunt in
Punjab i . . 13608-09
2692 Issue of import licences
for Bearings . 13609-10
2693 Supply of bearings by
S.T.C. 13610

2694 Production of Bldzs and
Cigarettes " . 13611

2695 Tradewith Somalia 13611
2696 Tour programme of Mi-
nister . " 13612
2697 Manufacture of cxplo-
sives , . : . 13612
. 2698 Barter deals 13613
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WRITTEN ANSWERS TO
QUESTIONS—contd.

uUs.Q
No.

2699
2700
2701

Subject

Adulteration of cement
Footwear industries

Manufacture of power
cables .

Export of peacock fta-
thers .

Re-plantation of ruhbcr i

Rubber Plan(auon. in An-
damans

Price of silk cloth .
Textile mills s

Import of Russian wa-
tchesby S.T.C. .

Trade with Pakistan

Bhilai Steel Project

Appointment of Inspec-
torsin Companies

Export of bamboos to
Pakistan

2702

2703
2704

2705
2706
2707

2709
2710
2711

2712

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE .

Shri C.K. Bhatta cal-
led the attention of the Mir.-
nister of Labour and Emp-
loyment to the accident in-
Jharkhand Colliery on the
19th February, 1963, resul-
ting in the death of four per-
sons and injuries to others,
the information about which
is alleged to have been sup-
pressed by the management
of the Colliery.

The Deputy Minister of La-
bour and Employment (Shri
R.K. Malaviya) made a state-
ment in regard thereto.

PAPERS LAID ON THE TA-
BLE . . . .

(1) A copy of Annual Report
of the Coal Board for the
year 196I-62.

(2)A m&of Annual Report of

di and village In-

dustries Commission for the

year 1961-62 under sub-sec-

tion (3) of section 24 of the

Khadi and Village Industries
Commission Act, 1956.
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13615
13615-16

13616

. 13617-18

13618

., 13618-19

13619

. 13619-20
. 13620-21

, 13621-22

13622-23

1362425

PETITION PRESENTED .

Shri B. Singh Utiya presented
a petition signed by a peti-
tioner relating to the Report
of the Commussion of Inquiry
on  the  administration
of certain Dalmia-Jain Com-
panies.

BILL PASSED

Discussion on the motion to
consider the Export (Qua-
lity-Control and Inspection)
Bill moved on 2-5-63 con-
cluded, and the motion was
adopted.  After clause-by-
clause consideration the Bill
was passed.

BILL UNDER CONSIDE-
RATION

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
moved that the Government
of Union Territorics Bill, as
reported by the Joint Com-
mittee by taken into conside-
ration. The discussion was
not concluded.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS ADOPTED .

TWC(;II}"-ﬁI‘S[ report was adop-
ted.

PRIVATE MEMBERS’ BIl LS
INTRODUCED . )

(1) The Industrial Disputes
(Amendment)  Bill, 1963
(Amendment of section 33) by
Shri C.K. Bhattacharyya.

(2) The Salaries and Allow-
ances of Ministers (Amend-
ment) Bill, 1963 (Amendment
of sections 3, 4 etc.) by Shri
Hari Vishnu Kamath.

(3) The Disclosure of Assets of
Ministers Bill, 1963, by Shri
Hari Vishnu Kamath,

PRIVATE MEMBER‘S BILLS
WITHDRAWN

() Discussion on the motion
to consider the Insurance (A-
mendment) Bill (Amend-
ment of sections ?IA and 40C)
moved by Shri Indrajit Gup-
ta on 19-4-63 continued.
Shri Indrajit Gupta replied
to the debate. The Bill was,
by leave, withdrawn.
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13692—94

13694—702
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PRIVATE MEMBER'S BILL
WITHDRAWN-—contd.

(it) Shri Naval Prabhakar mo-
ved for consideration of the
Delhi  Land Reforms
(Amendment) Bill. He also

replied 10 the debate. The
Bill was, by leave, with-
drawn.

PRIVATE MEMBER’S BILL
DEBATE ADJOURNED

Shri M. L.. Dwivedy moved
that  the Constitution
Amendment) Bill (Amend-
ment of articles 100 and 189)
be taken into consideration.
the discussion was postponed
on a motion to that effect
having been moved by the Mi-
nister of State in the Minis-
try of Home Affairs (Shri
Hajarnavis). and adopted.

13702—38

PRIVATE MEMBER’S BILL
UNDER CONSIDERATION

Shri C.K. Bhattacharyya mo-
ved for consideration of the
Delivery of Books and News
papers (Public Libraries)
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PRIVATE MEMBER'S BILL

UNDER CONSIDERATION
—contd.

Amendment Bill. (Awend-
ment of section 2). The
discussion was not conclud-
ed.

HALF-AN-HOUR DISCUS-
SION

Shri Inder J. Malhotra raised
a half-an-hour discussion on
points arising out of the
answer given on the 1sth
April, 1963 to Starred Ques-
tion No. 867 regarding Par-
liamentary Proceedings on
A.LR.

The Deputy Minpister in the
- Ministry of Information and
Broadcasting (Shri Sham
Nath) replied to the dis-
cussion.

AGENDA FOR SATURDAY,

MAY 4, 1963(VAISAKHA 14,
1885 (SAKA)

Further discussion on the mo-
tion to consider the Govern-
ment of Union Territories
Bill and passing thereof,
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